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-I\.iv

State Environment Impact Assessment Authority, (SEIAA),
Odisha

[Constituted vide Order No. S.O. 1899(E) Dated 17thAug. 2012 of Ministry of Environment & Forests, Govt. of India]
Qr. No. 5RF·2/1, Unit -IX, Bhubaneswar - 751022, Tel: 0674·2540669

...................................................................................................................................................................

No. L, 1D41 ~E'frA Dt. 1"1, Of? -/S

From
Shri S.B. Samant
Member Secretary,
State Environment Impact Assessment Authority, (SEIAA) Odisha,
Bhubaneswar

To
The Chief conservator of Forests,
Regional Office (EZ)
Ministry of Environment, Forest & Climate Change,
Govt. of India,
A/31, Chandrasekharpur, Bhubaneswar

Sub: Environmental Clearance for modernization for construction of housing colony and
shopping mall (Phase II) of MIs Z-Estate Pvt. Ltd. at Kalarahanga, Bhubaneswar,
Odisha with total built up area 2,75,042 m2.

Sir,
In inviting a reference to the above cited subject, I am directed to say that the project

proposal was placed in the meeting of SEIAA held on 13.08.2015. The Committee

discussed the compliance submitted vide your letter no. File No-109-46/EPE dated

17.03.2015 and observed that in Point NO.3 under other observation, it is mentioned that

"The project has constructed a Club house without environment clearance. It is a serious

violation of EIA Notification, 2006". Further, vide your File No-109-46/EPE dated

13.07.2015 it is observed in point No-2(in Annexure-1) that there is a violation of

Environmental Clearance Condition.

Hence, a clarification is sought from your office on Point NO.3 (Other Observation in

Part-A) and point No-2(in Annexure-1) whether it will be treated as a violation of

Environmental Clearance Condition or not for taking further necessary action at this end.

Yours faithfully,
~--.--V
I I . <K"' r\ \ _-----

Member Secretary'

Memo No. 41lJS/ fsf-/ft-fr Dtd. 1f,O-S'fl:>~
Copy forwarded to Sri Tapan Kumar Mohanty, Managing

Pvt.Ud.M4/34, Acharya Vihar, Bhubaneswar for information.
Director, Z-Estates

~~.~.--~.

1 1, ts- • t \ _::-

Member Secretary
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File No. 109-46/EPE

The Member Secretary,
State Environment Impact Assessment Authority (SElAA),
Qr No.5RF-211, Unit IX,
Bhubaneswar - 751 022.
E·mail: seiaaorissa@gmail.com

To

.... ".,

Sub: Certified report of the status of compliance of project for consideration during
appraisal by EAC-reg.

Ref: SEIAA letter No.434/SEIAAlENV dated 16.08.2011.

Sir,

I am directed to refer to the above subject and to inform that Mis Z-Estates Pvt.
Ltd, Bhubaneswar has requested a certified copy of the compliance report from the Regional
Office of the existing project. Further, it has also been informed that the certified copy of
monitoring reports is required by them to comply with the requirements of MoEF Circular No.
J-IlOl1l618/2010-IA-II (1), dated so" May, 2012.' The project was monitored on 05.02.2015 at
site and its latest status onithe point-wise conditions of the environmental clearance of the
existing project is enclosed for which environmental clearance was earlier accorded by the
SEJAA, Odisha.

Yours faithfully,

It is also recommended that environmental clearance for the proposed
modification of the project may be given after verification by the Ministry of Environment,
Forests & Climate Change, Eastern Regional Office, Bhubaneswar on all the non compliances
and are also duly attended to by the project.

Ene!: As above

~~
(Dr. S. KERKETTA)

DIRECTOR (S)
'.;

Copy to:
1. File No.1 06-211EPE and 106-1 021EPE.
2. Sri Tapan Kumar Mohanty, (M.O), Mis Z-Estates Pvt. Ltd., M4/34, AcharyaVihar,

Bhubanewar-751013.
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Part A

Conditions require immediate attention:

1. Monitoring of groundwater level should be carried out by construction new piezometers
and implementation of the same requires immediate attention.

2. As per the condition, groundwater shall not be extracted for construction work, however,
permission from the Central Groundwater Authority has been taken to draw groundwater
which is in violation to the condition.

".
3. The following observation require immediate compliance:

I. Water supply and sanitation for all the working force need to be improved. The water
supplied for drinking is to be ensured that it is pure and safe for drinking.

11. All the mobile toilets constructed for the workers require regular cleaning and
maintenance. It was noted that the living condition of both the hutments is not
hygienic. This needs immediate attention. All the soak pits so constructed are to be
properly maintained and should be adequate capacity.

111. The drainage system at places where the labourers are living is very bad. Dirty water
was found to be stagnant at the low-lying areas surrounding the temporary hutments.
These places need to be cleaned and proper drainage to be ensured.

IV. It was observed that two large low lying areas of stagnant water. As these water
bodies are located near to the labour hutments, the stagnant water should be treated
for prevention of mosquito breeding. It requires immediate attention.

v. Allover the surroundings of the construction areas, it was noted that poly-bags,
plastic glasses, etc. have been thrown and the living areas of the labour force has
been made dirty. The project authorities should ensure clean and healthy environment
in the working as well as dwelling units.

r!~
(Dr. S Kerketta)

Director (S)

3. Other Observation:

I. The project has constructed a Club House without envirorunental clearance. It is a
serious violation ofEIA Notification, 2006.

11. EPF and ESIC should be acquired for all the labour force to benefit their families.
Ill. Creche should be.provided to the children of all the workers.
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Part B

Monitoring report on status of compliance of Environment Clearance and
Environmental Management.

1. Name of the Project
..
"

2. No. & Date of Clearance

3. Address of
Correspondence

G-

4. Date of site visit

Construction of Housing Colony and Shopping Mall
of Mis Z-Estates Pvt. Ltd., at Kalarahanga,
Bhubaneswar.

Sri Tapan Kumar Mohanty, (M.D)
Mis Z-Estates Pvt. Ltd.,
M4/34, Acharya Vihar,
Bhubanewar-7S1 0 13.

No.434/SEIAAlENV dated 16.08.2011

05.02.2015

STATUS OF IMPLEMENTATION OF STIPULATED CONDITINS:

The project was visited by Dr. S. Kerketta, Director (S) and Shri M.R. Prasad, Research Officer
on 05.02.2015 at site to oversee implementation of stipulated environmental clearance
conditions. The officials who-were present at the site during site inspection were Shri Dushmant
Patro, General Manager, Shl'i Parthasarathy Panda, DGM, Shri Sibabrata Sinha, Sr. Project
Manager, Shri Radha Prasad Das, Administration& HR Head. The project is for construction of
blocks of B+G+ 12 - 6 numbers, B+G+ 12 - 17 numbers, B+G+ 19 - 2 numbers, B+G+24-1
number. Presently, construction of the project is in progress; structure has been completed for 8
nos. The status of implementation of conditions of environmental clearance is as follows:

I. GENERAL CONDITIONS:
0'

i) The applicant (Project proponents) will take necessary measures for prevention, control
and mitigation of Air Pollution, Water Pollution, Noise Pollution and Land Pollution
including solid waste management as mentioned by them in Form-I, F01111-1A and
Environment Management Plan (EMP) in compliance with the prescribed statutory
norms and standards.

Status of Compliance:

The project has obtained Consent to Establish from the Odisha State Pollution Control
Board, vide letter No. 2478/Ind-II-NOC-S439 dated 16.02.2012 and is valid for a period
of five years. Details on the Consent to Operate from the OSPCB are to be submitted to
this Office after completion of the construction work.

ii) The applicant will take statutory clearance/approval / permissions from the concerned
authorities in respect of the project as and when required.

Status of Compliance:

The project has also taken NOC from the Central Ground Water Authority, Ministry of
Water Resources, Govt. of India for withdrawal of ground water vide letter No. 21-
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4(287)/SERlCGWAJ2011-140 dated 23.02.2011 for drawing groundwater 1100 m3/day
through proposed 8 numbers bore wells. Monitoring of groundwater level should be
carried out by construction new piezometers w_t1ich implementation of the same
requires immediate attention. ..

iii) The applicant will submit half-yearly compliance report on post-environmental
monitoring in respect of the stipulated terms and conditions in the Environmental
Clearance to the State Environmental Impact Assessment Authority, (SEIAA, Orissa) on
the I SI June and 1SI December of each calendar year.

Status of Compliance:

Two half yearly progress reports have been being submitted to this Office since last year.

iv) The project proponent shall obtain Periodic Occupancy Renewal Certificate from the
competent authority at an interval of 3 to 5 years as per the provisions of ational
Building Code (NBC) 2005.

Status of Compliance:

Presently the building is under construction stage. It has been stated that the condition
would be complied with after completion and commissioning of the project.

v) The project proponent shall comply all the conditions stipulated by the Bhubaneswar
Development Authority, (BDA) in its building plan approval letter issued vide letter No.
BP 2B-3415/1 0/7398/BPIBDA, Bhubaneswar, dated 26.04.2011.

Status of Compliance: ..~..

The project has stated that they are complying the conditions.

vi) The project proponent shall provide 16 (sixteen) m wide open space all around the 02
(r.N'0) nos. of B+G+19, 16 m wide open space for 1 (one) no. of B+G+24, 13 m wide
open space for 17 nos. of B+G+ 14, and 12 m wide open space for 06 m Of B+G+ 12 m of
building blocks for movement of fire engine as per provisions of National building Code
(NBC)-2005 and as recommended by Fire Prevention Officer, Orissa.

Status of Compliance:

It is stated that the condition will be complied with after all construction activities are
completed.

vii) The project proponent shall comply to all the conditions stipulated by the Fire Prevention
Officer, Orissa.

Status of Compliance:

It is stated that all the conditions with regard to Fire Protection measures would be
complied with.

..\;.
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.' viii) The project proponent shall comply to all the conditions stipulated by the Air Port
Authority of India in its NOC for height clearance issued vide letter No.
AAI/ERINOC/(274110)/200-202 dated 07.02.201l.

Status of Compliance:

It is stated that the conditions would be complied with.

ix) The applicant will adopt the prescribed n011115and standards provided in the National
Building Code of Indf~, 2005, specially relating to:

,!;..

a) Fire protection and life safety of occupants of the buildings.
b) Safety of personnel during construction, operation and demolition of buildings.
c) Day lighting and natural ventilation of buildings.
d) Safety from electrical fire, shock and lighting of the buildings.
e) Air-conditioning, heating and mechanical ventilation of the buildings.
f) Acoustics and noise control of the buildings.
g) Maintenance and-functioning with emissions from generators supplying power to

common space/ residential area in case of power failure along with fuel handling /
storage.

h) Installation of lifts and escalators in the buildings.
i) Water supply, drainage and sanitation including solid waste management.
j) Landscaping of surrounding areas of the buildings.

Status of Compliance:

It has been stated that most of the conditions would be complied with after the
completion of the construction works. However, as observed at site, it was noted that:

i. Water supply and sanitation for all the working force need to be improved. The
water supplied for drinking is to be ensured that it is pure and safe for
drinking.

ii. All the make shift toilets constructed for the workers require regular cleaning
and maintenance. It was noted that the living condition of both the hutments is
not hygienic. Tliis needs immediate attention. All the soak pits so constructed
are to be properly maintained and should be adequate capacity.

iii. The drainage system at places where the labourers are living is very bad. Dirty
water was found to be stagnant at the low-lying areas surrounding the
temporary hutments. These places need to be cleaned and proper drainage to
be ensured.

iv. It was observed that two large low lying areas of stagnant water. As these water
bodies are located near to the labour hutments, the stagnant water should be
treated for prevention of mosquito breeding. It requires immediate attention.

v. All over the surroundings of the construction areas, it was noted that poly bags,
plastic glasses, etc. have been thrown and the living areas of the labour force
has been made dirty. The project authorities should ensure clean and healthy
environment in the working as well as dwelling units.
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II. SPECIAL CONDITIONS

A) CONSTRUCTION PHASE

i) No groundwater shall be extracted for the project work at any stage during construction
phase.

Status of Compliance:

The project has also taken NOC from the Central Ground Water Authority, Ministry of
Water Resources, Govt. of India for withdrawal of groundwater vide letter o. 21-
4(287)/SERlCGWAl2011-140 dated 23.02.2011 for drawing groundwater 1100 m3/day
through proposed 8 numbers bore wells. It is in violation to the condition.

ii) Provisions shall be made for the housing of construction labourers within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the:completion of the project.

Status of Compliance:

It has been stated that there are about 700 - 750 workers engaged in the project. The
labourers are being provided through another agency, SIMPLEX, which has undertaken
all the civil construction in the project. Provision has been made for housing all these
labourers in temporary sheds. Poor conditions on health and hygiene have been noted in
these locations. Project should ensure pure and safe drinking water and clean and healthy
surroundings in the location. ~

iii) A First-Aid Room will be provided 111 the project site both during construction and
operation of the proj ect.

Status of Compliance:

It has been provided with.

iv) All the top soil excavated during construction activities should be stored separately for
use in land filling, horticulture/ landscape development within the project site.

Status of Compliance:

No topsoil generation seen from the project area. However, topsoil is borrowed from the
nearby areas for development of greenely.

.t.

v) Disposal of muck during construction phase should not create any adverse effect on the
neighbouring communities and will be disposed off taking the necessary precautions for
general safety and health aspects of people only in approval sites with the approval of
competent authority.
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· ..
Status of Compliance:

It was noted that all the muck generated during the construction works has been dumped
within the boundary of the project. Therefore, no inconvenience has been seen in the
neighbouring areas.

vi) Soil and ground water samples will be tested to ascertain that there is no threat to ground
water quality by leaching of heavy metals and other toxic contaminants.

Status of Compliance:

It is stated that the condition has been complied with and there is no threat to the
groundwater quality. But, the project should carry out a study on this and ascertain
impact of construction, if any.

vii) Construction spoils, including bituminous material and other hazardous materials should
not be allowed to contaminate watercourses, ground water and dump sites by following
safe dumping/disposal practical as per statutory rules and n01111Swith necessary approval
of the Orissa Pollution Control Board.

Status of Compliance:

This condition is being complied with.

viii) The diesel generator sets to be used during construction phase shall be low sulfur diesel
type and should conform to Environment (Protection) Rules 1986 prescribed for air
emission and noise standards.

Status of Compliance:

Presently there are six DO sets operating in the projects. The emission from the DO Set
has been stated to be complying with the norms.

ix) The diesel required for operating DO sets shall be stored in underground tanks and if
required, clearance from the Chief Controller of Explosives shall be taken.

Status of Compliance:

Diesel is stored in HDPE drums on concrete floor and the consumption of diesel per hour
is 98.5 liters.

x) Vehicles used for bringing construction materials to the site should be in good condition
and should have a pollution check certificate, covered and conform to statutory air and
noise emission standards and should be operated only during non-peak hours of the day.

Status of Compliance:

It was stated that the condition is being complied with. The construction materials are
transported during the daytime only.

xi) Ambient noise levels should conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise quality should be closely
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f.. It

monitored during construction phase. Adequate measures should be taken to reduce
ambient air and noise level during construction phase, so as to conform to the stipulated
standards by CPCB/OPCB.

Status of Compliance:

The Air quality monitoring and noise quality monitoring is being carried out through the
consultant, MIs S.S. Environics (India) Pvt. Ltd. From the report, it is noted that all the
parameters are found to be within prescribed limits.

xii) Fly ash bricks should be used as building material in the construction as per the
provisions of Fly Ash otification of September, 1999 and as amended thereafter.

Status of Compliance:

It is observed at site that fly ash bricks are being used for civil construction works.

xiii) Ready mixed concrete would be used in building construction.

Status of Compliance:

The condition is being complied with.

xiv) Storm water control and its re-used should be as per CGWB and BIS standards for these
applications.

Status of Compliance:

It is stated that storm water will be reused for plantation and other dust suppression
activities after settling.

xv) Water demand during construction should be optimized by adopting best practices
without compromising quality.

Status of Compliance:

It is noted that about 50 KLD of water is now being consumed for the constriction work
which is being provided through water tankers.

xvi) Separation of grey and black water supplies and collection should be done by the use of
dual plumbing line. Grey and black water should be treated separately before
recycling/reuse.

Status of Compliance:

It is stated that the condition would be complied after the completion and commissioning
of the project. Provision for separation of the same has been incorporated in the building
plan.

xvii) Fixtures for showers, toilet flushing and drinking water should be low flow typed and
restricted to requirements by use of aerators, avoiding wastage pressure reducing devices
or sensor based controls.
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Status of Compliance:

Presently civil construction is underway and it IS stated that the condition would be
strictly complied with by the project.

xviii) Use of glass may be maximum up to 40% of total outer wall area to reduce the energy
consumption and load on air-conditioning, if necessary, high quality double glass with
special reflective coating may be used in the windows.

Status of Compliance:
'3,

It is stated by the project that glass will be used below 40% in the construction of the
outer wall. In the outer wall of model building, about 15-20% glass has been used.

xix) Roof should meet the prescribed requirement as per Energy Conservation Building Code
by using appropriate thermal insulation material.

Status of Compliance:
"

The building is being constructed by following Energy Conservation Building Code. The
roofs will be insulated to minimize the heat gain. Roof and wall insulation shall be
planned to conserve energy. Details on various other energy conservation methods
should be intimated to this office.

xx) Opaque wall should meet prescriptive requirements as per Energy Conservation Building
Code.

Status of Compliance:

The condition is being complied with.

xxi) The approval of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting equipments etc. as per National
Building Code of India, 2005 including protection measures from lightning etc.

Status of Compliance:

From the discussions with the project authorities, it is noted that Zone-III Seismic Load
Design has been undertaken for earthquake protection and all rules and regulations
applicable as per National Building Code of India, 2005 for the project would be
followed. It was also stated that approval from Competent Authority (Jamia Millia
Islamia) for structure safety of the building has been obtained. Copy of the same has
not been submitted to this office.

'j

xxii) Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase to avoid disturbances and pollution to the
surroundings.
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Status of Compliance:

A safety supervisor has been deployed to look after all safety measures at the
construction site. Monitoring of noise level, air quality, etc. is being carried out by
environmental consultant, Mis S.S. Environics Pvt. Ltd.,

B) OPERATION PHASE: Not applicable as construction is in progress.

C) Other Observation:

1. The project has constructed a Club House without environmental clearance. It
is a violation of EIA Notification, 2006.

2. EPF and ESIC should be acquired for all the labour force to benefit their
families.

3. Creche should be provided to the children of all the workers.

(D~~A)
DIRECTOR (S)
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File No. 109-46/EPE

To
The Member Secretary,
State Environment Impact Assessment Authority (SEIAA),
Qr. No.5RF-2/1, Unit IX,
Bhubaneswar - 751 022.

I';I
"

Sub: Construction of Housing Colony and Shopping Mall of MIs Z-Estates Pvt. Etd at
Kalarahanga, Bhubaneswar,

Ref: SEIAA letter No.434/SEIAAlENV datec 16.08.2011.

Sir,
I am directed to refer to the above subject and to inform that the construction of housing

colony and shopping mall of MIs Z-Estates Pvt. Ltd. at Kalarahang, Bhubaneswar was visited by
Regional Office on 07.07.2015,· to review the latest status of compliance based on the reply
provided by the project vide letfer NO.ZEPLlI5-16/003 dated 15.05.20 IS. The reply was sent by
the project to the Regional Office based on the observation made during the visit of the project
site dated 05.02.2015.

The status of compliance submitted by the project has been reviewed and the comments
of the Regional Office after site visit are enclosed as Annexure-I for further. necessary action by
the Ministry.

EncJ: As above

(Dr. S. KERKETT A)
DIRECTOR (S)
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......
Annexure - I

2. As per the condition; Groundwater IS not being As per the condition, there
groundwater shall not be extracted from bore well for the is no permission to extract
extracted for construction purpose of construction. Only for groundwater at any stage
work, however, the purpose of drinking purposes, during construction stage
permission from the the water of bore well is being of the project. However,
Central Groundwater used. A huge artificial pond at site permission has been taken
Authority has been taken has been created to hold storm from the Central
to draw groundwater water which IS catering to the Groundwater Authority to
which IS 111 violation to water requirement of the draw 1100 m3/day of
the condition. construction throughout the year. groundwater on

23.11.2011 w~s 1

violation of EC condition.-The project should
immediately inform the
concerned authority

~.
No.
1.

Comments of the
Regional Office

Observation of the Reply of the project
Regional Office
Monitoring of The groundwater level from the
groundwater level should exisnng bore wells IS being
be carried out by monitored by new piezometers and
construction of new the same will be continuously
piezometers and monitored at every SIX months
compliance of the same interval to study the changes.
requires immediate
attention. ~.

Groundwater level from
the ground surface IS

being carried out by the
project at four locations
within the project area.

It has been found that
groundwater level is being
monitored by mobile
piezometers instead of
fixed type. As the mobile
piezometers are being
used for monitoring of
groundwater level, a time
senes data cannot be
drawn to ascertain
fluctuation of groundwater
level 111 a particular
interval. Therefore, the
project should monitor the
level and quality of
groundwater table
regularly by installing
piezometers.

While the level of
groundwater is monitored
from the bore wells, the
project should also
monitor the depth of water
available in the wells.
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3.

4.

5.

6.

Water supply and
sanitation for all the
working force need to be
improved. The water
supplied for drinking is to
be ensured that it is pure
and safe for drinking.

All the mobile toilets
constructed for the
workers require regular
cleaning and
maintenance. Further, the
living condition of both
the hutments IS not
hygienic. This needs
immediate attention. All
the soak pits so
constructed are to be
properly maintained and
should be of adequate
capacity.

Water supply has been made for
drinking purpose of the workers.
Drinking water is being stored in
tanks/containers meant for
drinking purpose from authorized
drinking suppliers. Septic tanks
and soak pits have been created for
toi let and urinal of the workers and
staff.
All the mobile toilets are being
cleaned and sanitized on daily
basis and surroundings of the
workers camp area IS being
cleaned on daily basis. Both the
hutment area is cleaned from all
plastic garbage and being
maintained neat.

The drainage system Pukka drains have been made for
where all the labourers the hutments connecting from the
are living IS very bad. bath area/wash area to the pit.
Dirty water was found to ow stagnation of water IS

be stagnant at the low- cleared. Regular sprinkling of
lying areas surrounding disinfectants are being done on
the temporary hutments. daily basis with a dedicated
These places need to be housekeeping supervisor.
cleaned and proper
drainage to be ensured.
There are two large low The large low lying areas are
lying areas of stagnant being treated with mosquito
water and are located fogging and around 550 numbers
near to the labour of 'Tilapia' fish are left 111 the
hutments. The stagnant stagnated water for purpose of
water should be treated keeping water clean.
for prevention of

During visit, sanitation
and general housekeeping
of the labour camp was
found to be satisfactory.
The condition is complied
with.

regarding drawl of
ground water and
regularize the violation.
The project should also
inform the details of the
water used during
construction phase so far
and source of its
procurement along with
documentary evidences.

During visit, mobile
toilets, sanitation and
general housekeeping of
the labour camp was
found to be satisfactory.
The condition is complied
with.

- During visit, the concrete
drains have been provided
in the labour camps. The
condition IS complied
with.

Even though regular
mosquito fogging is being
carried out in the labour
camp including providing
Tiapia fish 111 the low
lying stagnated water, de-
weeding of all the grasses
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mosquito breeding. It

r..: requires immediate_.' attention.

should be made. Regular
health check up of the
labour force should also
be carried out under
Contractors All Risk
Insurance (CAR) Policy.
During visit, the
surrounding of the
construction area has been
cleaned up and plastic
bags and cups have also
been removed and a good
housekeeping has been
maintained 111 the labour
camps.

of theThe surroundingAll over the surroundings
of the construction areas,
it was noted that poly-
bags, plastic glasses, etc.
have been thrown and the
living areas of the labour
force has been made
dirty. It should be
ensured to keep clean and
healthy environment. :.

7.
construction area IS cleaned and
cleared from poly bags and plastic
bags and being maintained clean.

The condition has been
complied with.

The permission of the club house
has been obtained from the
authority vide Bhubaneswar
Development Authority (BOA)
letter No.7398BP dated
06.04.20 II, Fire Prevention

" Officer, Bhubaneswar's letter
- No.383 dated 10.05.2011 and

SPCB letter No.2478/lnd-U-NOC-

A Club House has been8.
constructed without prior
environmental clearance.
It is a serious violation of
ETA Notification, 2006. It
requires clarification.

5439 dated 16.02.2011.
9. EPF and ESIC should be PF contributions for workers are The project has submitted

taken for all the labour being paid on monthly basis. All the EPF deposit
force to benefit their the workers are covered with statements of the
families. Contractors All Risk Insurance

.: (CAR) Policy which is applicable
for constructions instead of ESI.

outsourced agency
(Simplex Infrastructure
Ltd.) for the period
November, 2014 to April,
2015. All the workers
have also been covered
under CAR policy to take
care of their health.r---~------------------~~-----~~~------~--~~-+--~--~~------~--~

10. Creche should be Some of the female workers of the During visit, no children
provided to the children local area are coming with their have been seen 111 the
of all the workers. children who are not staying in the labour camp. However,

camp. A creche/play area IS the project admitted that
created and provided to the local labourers (female)
children of those construction are cornmg with their
workers. children for which creche

has been provided.

k~
(Dr. S. KERKETT A)

DIRECTOR (S)
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GO'~'ERNMENT OF l!'~DL\
MINISTRY OF ENVIRG~-.[.l\IiENT, FO[l.}:3TS & CLlMAT~ CHANGE

EAST:::'R]\! KEGIONI\'~ or-neE
Al3 CrtANDRASi:;~:::(I~RPUR, ~}!nf,""NESW/·.:'~-·/5Jl:,~3

TEL 0674-23l)!1.4i~, 230'121:-; F.:. ;':'.r674-230.?;'~:1
e-mci I: ~'2\·;_l..:.bsr-mf~.('J:~':J.D.

No,109-46/EPE

To

20.10.2015

The Member Secretary,
State Environment Impact Assessment Authority (SEIAA), Odisha,
Qr. No. 5RF-2/1, Unit-IX,
Bhubaneswar

Y 'iurs Faithtullv.

4651-
(C\. s. KEl{KETrA)

DIRECTOR (5)

Sub: Environmental clearance for expansion of the project for construction of housing colony
and shopping mall (Phase II: rJf ;,'lj s z- Esra te Pvt at Kala -ahanga, Bhubaneswar Odisha
with a total built np area of 2: 75, 042 1112 - j egarding.

Ref: Letter No. 4704/SEL·\A datec' l :.cif.1015

Sir,
I am directed i.e, •.i:'aw your kl',:c: .·~t""ntio;: !:.' ;~\':' subject :~;".~~L:dercited o,:,·.,··veand to -:.cal'e

that the project author..ies have V>~I~ statutorv r,;. ':',~ances [i-:-,,:: the regub~(Jl'y bodies will:
respect to COJ1C,b-UCtiOl~()~the project

With respect to the construction of Ch;l:- ~L':!s(:' witbi:; t'w premises, il L; stated thnr
necessary approvals have been take= fr':--:',1 the Blll_,c,.,r·::::3,-v"r D(:·'-2;,\.'.7ment Author.ty (BDA) and
NOC from the OSPCB. In both the -vpproval letters, ji is stated u·',<::. approval has been obtained
for construction of a total built up area of 24,3934.25 sq mtrs including the construction of Club
House. However, there is no mention of club house in the environmental clearance. Therefore,
before issuing any expansion to the existing project, SEIAA may look into the circumstances
where OSPCB gave Consent to Operate for the construction of club house without including in
the Environmental Cle-rance and tal.« ll'-.:('f:'ss:;ry(Ici.iu!" as per ~he (~az.ette Notification S.O. 673(E)
dated 28,02.2014.

!1.S F!~S"1rds Poj_!.~!·1'·If). 2 \IV:t'-; ... i~>~)~)~" I_ reo d:-,.,":',:: n; g;'ou!.lci "'lI~';d('r i,e.; Cl::i; !_··::-?d.. nere::·-:::ry
permission !~i';S beep, ~;lkfll hy t·,(:' ':'11"_-·I':--, !. ;:;'\)1~1 u1\:_ '~~":·"II;1,..; Cr'::'-j!':·_~;',a tel' B03;·~:. -:-[:" reports ,;nd
discussion» with t1".~ ;:;-':::~.:,.:; reveal :i~_:;' ,,:(,'.\"/] ::;: ~"y,;,;::,,: vvatcr '1;1.::- !'·:·~n made (·,·:,_-:usivclyfo;- i~1.e

purpose of (l:·jnking tU\ ~:::c~rlbour (-',"::':'l' "'!lrking .:> ;:::': ;,'eject :::.~..~,
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Part A

Conditions require immediate attention:

1. Monitoring of groundwater level should be carried out by construction new piezometers
and implementation of the same requires immediate attention .

.2. As per the condition, groundwater shall not be extracted for construction work, however,
permission from the Central Groundwater Authority has been taken to draw groundwater
which is in violation to the condition .

.::.~: .

3. The following observation require immediate' compliance:

1. Water supply and sanitation for all the working force need to be improved. The water
supplied for drinking is to be ensured that it is pure and safe for drinking.

11. All the mobile toilets constructed for the workers require regular cleaning and
maintenance. It was noted that the living condition of both the hutments is -not
hygienic. This needs immediate attention. All the soak pits so constructed are to be
properly maintained and should be adequate capacity.

iii. The drainage system at places where the labourers are living is very bad. Dirtywater
was found to be stagnant at the low-lying areas surrounding the temporary hutments.
These places need to be cleaned and proper drainage to be ensured.

lV. It was observed that two large low lying areas of stagnant water. As these water
bodies are located near to the labour hutments, the stagnant water should be treated
for prevention of mosquito breeding. It requires immediate attention,

v. Allover the surroundings of the construction areas, it was noted that poly-bags,
plastic glasses, etc. 'have been thrown and the living areas of the labour force has
been made dirty.·The project authorities should ensure clean and healthy environment
in the working as well as dwelling units.

3. Other Observation:

1. The proj ect has constructed a Club House without environmental clearance. It is a
serious Violation of EIA Notification, 2006. .

11. EPF and ESIC should be acquired for all the labour force to benefit their families.
iii. Creche should be ..provided to the children of all the workers.

L~
(Dr. 8 Kerketta)

Director (8)

....
:l"
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...
F. No. J-11 011/618/201 O-IA-II (I)

Government of India
Ministry of Environment and Forests

(I.A. Division)
Paryavaran Bhawan

CGO Complex, Lodhi Road
New Delhi -110003

Dated: 30th May, 2012
CIRCULAR

Subject: Consideration of expansion proposals for grant of Environmental
Clearance under the EtA Notification, 2006.

This is in continuation to this Ministry's circular no. J-11013/41/2006-IAII (I),
dated 20.10.2009 regarding consideration of expansion proposals for grant of
environmental clearance under EIA Notification, 2006.

2. It has been now decided that while submitting the application for consideration
for grant of environmental clearance of all expansion projects under the EIA
Notification, 2006, the project proponent shall henceforth submit a certified report of
the status of compliance of the conditions stipulated in the environmental clearance
for the ongoing / existing operation of the project by the Regional Offices of the
Ministry of Environment and Forests.

3. The status of compliance of the conditions stipulated in the environmental
clearance as highlighted in the report(s) will be subsequently discussed by the
respective Expert Appraisal Committees during the appraisal of the expansion
proposal and duly recorded in the minutes of the meeting. Applications for expansion
project received without the compliance status as mentioned in para no.2 above
shall not be accepted and placed for consideration before the Expert Appraisal
Committees.

This issues with the approval of the Competent Authority.

(Dr. P.L. Ahuj rai)
Dire tor

i. All the Officers of IA Division
ii. Chairpersons I Member Secretaries of all the SEtAAsl SEACs
iii. Chairman, CPCB
iv. Chairpersons I Member Secretaries of all SPCBs I UTPCCs

Copy to:

i. PS to MEF
ii. PPS to Secretary (E&F)
iii. PPS to SS (JMM)
lv. JS (RG)
v. Website, MoEF
vi. Guard File
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SPEED POST

Government of India! 'lfT"«fmcvR
Ministry of Environment, Forest & Climate Change! qtlTq,!OI, cr-:f'(;ct~~~

Eastern Regional Office! ~ actfq tPltlT<!ItI

A/3, Chandrasekharpur! ~!~. iI"i<>.(j'(g'!g'l
Bhubaneswar - 751 023!1FA'lIX - \9,-\~ o~~

Telephone: 0674-2301213,2301248,2302452,2302453. Fax: 0674-2302432. E-mail: roez.bsr-mef@nic.in

No.109-46!EPE Date. 11.12.2018

The Chairman,
State Environment Impact Assessment Authority (SEIAA), Odisha
Qr. No. 5RF-2/1, Unit-IX,
Bhubaneswar -751022
E-mail: seiaaorissa@gmail.com

To

Sub: Issue of Certified Compliance report of" Construction of Housing Colony & Shopping Mall of Mis
Z-Estates Private Ltd at Kalarahanga, Bhubaneswar, Odisha" - reg.

Ref: 1. Environmental Clearance EC No. SEIAA/261 dated 16.08.2011.
2.Environmental Clearance amendment letter No. SEIAA/827 dated 23.02.2016
3. Letter from the project authorities dated 28. 11 .2018.

Sir,
I am directed to state that above project was monitor~d by this office on 15.11.2018 to review the

status of implementation of environmental safeguards stipulated in the environmental clearance letter as
referred above. The detailed point-wise status of compliance to the conditions stipulated in the EC issued
by SEIAA is enclosed herewith.

Scientist 'B'

This is for favour of kind information and necessary action.

Encl. as above YOM;:U
(M.R. Prasad)

Scientist 'B'

Copy to:
. (qq.M.lftIII() .

The Managing Director, Z-Estates Private Ltd, M4!34, Acharya Vihar, B~bl:flr~)] 3,'-· '.
E-mail: zestates@zestates.in for kind information and necessary action~· ~~~

- ~ "n"""......l., .....
~ ~ • Qf.lI'.~ PItt If Em. FtrIIt S ct

JI~ --.; Eas1In ~ OffQ
~ --......,·7S1023
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, -
Government of Indlal 'l-fl«J~

Ministry of Environment, Forest & Climate Change/~, q;{~~~1tmfq
Eastern Regional Offlce/~ af;fiq Cf5IQf<!1q

A/3, Chandrasekharpurl ~/~, 'ti;:s('ZI't.<I'Ig'l
Bhubaneswar - 751 0231 ~'8<. \9,-\~ 0x~

Telephone: 0674- 2301213,2301248, 2302452, 2302453. Fax: 0674-2302432. E-mail: roez.bsr-mefl@nic.in

~~~/Monitoring Report

SL Items Details
No.
1. 41(<lI"',",ICflI ~ Construction of Housing Colony & Shopping Mall of

Name of Project Mis Z-Estates Pvt. Ltd. at Kalarahanga, Bhubaneswar

2. '"t1~"II"1" I >l1I"'<fl~"I<fl' 1:fOT Z Estates Private Limited
Address of project authorities M4/34, Acharya Vihar, Bhubaneswar -751 013

E-mail: zestates@zestates.in
3. q"liCl~oA"I t<ilCflft\q ;rffi) ~ SEIAA/261 DATED 16.08.2011 and

c,

Env, Clearance letter no. & Date SEIAA/827 dated 23.02.2016

4. ~ Cfll"lift"l 'Q:f"ffi) 109-46/EPE

Regional Office File No.
5. ~ - ·tmit 15.11.2018

Date of site visit
6. '"t1~"II"1"I<fl{~ Operational

Status of Project

7. ~('1(:;;{i€h~;~I"I3'liilfi)Cfl4 IObservations made during the site visit:

The project was visited at site by the undersigned to verify the status of compliance to the
conditions stipulated in the Environment clearance issued to the project by the State Environment
Impact Assessment Authority (SEIAA) Odisha, on 15.11.2018. The project was inspected along with
the following Officials from the MI s Z Estates Private limited; Shri Tapan Kumar Mohanty, Managing
Director, Shri Dushyanta Patro, General Manager (Projects), Shri Parthasarathi Panda, Dy. General
Manager (Projects).

The SEIAA Odisha had issued Environment Clearance to the project for construction of housing
colony and shopping mall. Subsequently, the Environment Clearance was amended by SEIAA vide letter
SEIAA/827 dated 23.02.2016. The project had proposed modernization cum expansion for
construction of housing colony ancf shopping mall ~Phase - I and Phase-II)The building plan was
approved by Bhubaneswar Development Authority letter No. 7398/BP/BDA dated 26.04.2011. The
Consent to Establish was granted by the OSPCB vide letter No. 2478/IND-II-NOC-5439 dated
1~ 2. In the amendment, it was also mentioned that due to sluggish market demand and financial
constraints, the project proponent has decided to develop the project in phases. It was also mentioned
that the initially constructed buildings were part of the Phase I of the project and Phase II incorporates
the modification which has been proposed. Further, there has been an increase in the plot area from
105962.07 m2 to 123717 m", The Club House with swimming pool and Dormitory block have also
been included and constructed.

It is also noted that the project has been issued environment clearance by SEIAA on 16.08.2011
which was amended by SEIAA vide letter dated 23.02.2016: The following discrepancies have been
noted:

(a) The Plot area, which was initially mentioned in the EC letter dated 16.08.2011 was
105962.07 m2 whereas in the amended EC letter dated 23.02.2016, its mentioned as 123717 m2 and
there is an increase in an area of 17, 755 m2

•

SEIAA/827 dated 23.02.2016 Page I or 15
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The number of blocks to be constructed have been reduced from 26 numbers to 15
numbers. However, the total water requirement has been increased from 773.52 KLD

~. -~
The Consent to Establish was issued to the project by the State Pollution Control Board, Odisha vide
letter No.' 1000 dated 10.04.2013. The latest Consent to Operate has been issued by the Board on
27.01.2016.

(b) - .

During the visit, it was noted that out of 15 Blocks approved earlier, 7 Blocks had been constructed
during the first phase and during the second phase, remaining 8 Blocks are under construction.

The PAs have complied or are in process of complying with the conditions stipulated by the
Ministry. In this context, information/action plans have been sought on following points:

1. Operational Phase: Condition No. xii.> A Report on the energy conservation measures
confirming to energy conservation norms finalized by the Bureau of Energy Efficiency should
be prepared incorporating details about building materials & technology, R & U Factors etc and
submitted to the SEIAA, Orissa in three months time before operation /habitation.

2. Operational Phase: Condition No. xiii. - Provisions of solar hot water storage /supplies at
the roof top may be made as per statutory norms of CPCB /MoEF /SPCB, Orissa.

3. Operational Phase: Condition No. xiv - The project should prepare an Action Plan with
implementation schedule for the installation of Solar Panel lighting of common areas.

4. Details on the expenditure incurred on various activities carried out under the CSR to be
intimated to this Office.

5. It had been observed that the project had laid a number of boards and iron roof casts all
around the ground water recharging pits. These should be removed and stacked at a safe place.

8. RUI"'lfFt"'ll(~)/Action taken (if any) : Letter has been written to project proponent to take

corrective measures on the above mentioned points.

(~.3IT{. ~

~ <iiI fiI q; "citO"

SEIAA/827 dated 23.02.2016 Page 2 of 15
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Detailed report on the status of compliance to the stipulations made in the SElAA EC
letter Nos. SElAA!261110 dated 16.08.2011and SElAA-827dated 23.02.2016.

S1.
No.

Stipulated Conditions
Status of

Compliance
General Conditions:I.

1. The applicant (Project proponents) will take necessary measures for
prevention, control and mitigation of Air Pollution. Water Pollution
Noise Pollution including solid waste management as mentioned by
them in Ferm-I, Form-lA and Environment Management Plan (EMP)
in compliance with the prescribed statutory norms and standards.
Status:

Condition
complied.

It is noted that the project has adopted measures for air and water pollution
control. The sewage water from the households is being treated at the Sewage
Treatment Plant with capacity of 270 KLD capacity. The method of treatment is
MBBR (Moving Bed Bioreactor).The treated water is being utilized for washing of
vehicles and watering plants within the project area. For the solid waste
management, it has been informed that all the solid wastes generated in the
complex is being collected and handed over to vendors of the Bhubaneswar
Municipal Corporation for disposal, on daily basis.

2. The applicant will take statutory clearance I approval/permissions
from the concerned authorities in respect of the project as and when
required

Condition
complied.

Status:

It is submitted that the project has taken approvals from the competent authorities
for the first phase of the construction of project, wherein 26 blocks were to be
constructed.
Subsequently, the SEIAA amended the EC granted to the project on 26.04.2011
and has reduced the total number of blocks to 15 vide letter No.
SEIAA/23.02.2016. Construction of 7 blocks has been completed in the first
phase and 8 number of blocks are under the process of construction presently.

The applicant will submit half yearly compliance report on post
environmental monitoring 111 respect of the stipulate terms and
conditions in the Environmental clearance to the State Environmental
Impact Assessment Authority (Odisha (SEIAA) on 1st June and 1st
December of each calendar year.

Condition
complied.

3.

Status:

The project is submitting half yearly compliance reports regularly to this Office.

The project proponent shall obtain Periodic Occupancy Renewal Certificate from
the competent authority at an interval of 3 to 5 years as per the provisions of
National Building Code (NBC) 2005
Status

Condition
complied.

4.

It was reported by the project authorities that permission from the Bhubaneswar
Development Authority (BOA) has been obtained for occupancy vide letter No.
24944 dated 27.08.2016. The project has assured of timely renewal of the same.

SEIAA/827 dated 23.02.2016 Page 3 of 15
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r--.---r~~~~~--------~~~--~~~~----~~----~~--~_,r7--~~--_,
S. The project proponent shall comply all the conditions stipulated by Condition

the Bhubaneswar Development Authority (BDA) in its building plan complied.
approval letter issued vide letter No. BP2B-341S1107398/BP/BDA
Bhubaneswar dated 26.04.2011.

Status:

It has been submitted by the project that they are complying with all the
conditions as stipulated by the BOA and as applicable to the project.

6. The project proponent shall provide 16 mtrs wide open space all Condition
around the 02 nos. of B+G+19, 16 mtrs wide open space for 1 no. of complied.
B+G+24, 13 mtrs wide open space for 17 nos. of B+G+14 and 12 mtrs
wide open space for 06 mtrs. Of B+G+12 mtrs. of building blocks for
movement of fire engine as per provisions of National Building Code
(NBC) 2005 and as recommended by Fire Prevention Officer, Odisha.
Status

It has been informed by the project authorities that all the conditions stipulated by
the fire Officer are being complied with.

7. The project proponent shall comply all the conditions stipulated by Condition
the Bhubaneswar Development Authority (BDA) in its building plan complied.
approval letter issued vide Letter No. BP2B-3415/1017398/BPIBDA,
Bhubaneswar, dated 26.04.2011.

Status:

I
The project authorities have submitted that they are complying with all the
prescribed conditions stipulated by the BOA in its building plan approval letter. It
is also mentioned that the project is periodically submitting reports on the status
of compliance to the BDA. The last report was submitted on 24.04.2018.
The project shall comply to all the conditions stipulated by the Air Condition
Port Authority of India in its NOC for height clearance issued vide complied.
letter No. AA/ER/NOC/(274/10)/200-202 dated 07.02.2011.
Status:

8.

The project authorities have intimated to this Office that they are complying and
shall comply with all the conditions as per the stipulation of Air Port Authority of
India.

9. I The applicant will adopt the prescribed norms and standards Condition
provided in the National Building Code of India, 2005, specially complied
relating to:

SEIAA/827 dated 23.02.2016 Page 4 of 15
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c) Day lighting and This is being complied with. For the purpose of day

a) Fire protection
and life safety of
occupants of the
buildings.

b) Safety
personnel during

and
of

construction,
operation
demolition
buildings.

natural ventilation of
buildings.

d) Safety from
electrical fire, shock
and lightning of the
buildings.

e) Air-conditioning,
heating and
mechanical
ventilation of the
buildings.
f) Acoustics and
noise control of the
buildings.

It has been submitted that in design component of the
project, adequate precautionary measures has been
considered as per the provision of the National Building
Code (SP T 1983 Part IV Amendment No.3 of January
1997), to provide for fire protection services. Sufficient
quantity of water is stored within the premises to subdue
fire. Water type along with foam & powder type fire
extinguishers are installed in the project site for control of
fire.

of It has been observed at site that the project is complying
with all measures with respect to ensuring safety of the
personnel working during the construction phase. The
following measures are being followed at the construction
site:
i. PPEs to the workers including helmets, boots jackets.
ii. Safety belt for workers working on scaffold.
iii. Stacking of construction materials as per the NBC, 2005
and CPWD Best Construction Manual.
iv. Platform on the scaffolding to bear adequate load
v. Prohibition of loose! naked wires at all sites.
vi. First Aid and Emergency Centers are available.
vii. Fire exhausts located at all the fie prone areas.
Vlll. Specialized persons impart training to personnel
working at site on safety and emergency preparedness.

lighting design, sky illuminance is taken as contributing to
illumination of the building interiors during the day.
Lighting level is maintained in the building as per the
illumination level recommended m Section 4.1.3.2 of
National Building Code (NBC) ofIndia.

Loose! naked or substandard wires! electrical device are
not used for the project site.
Immediate medical attention shall be provided in case of
any such occurrence at the project site.

g) Maintenance and DG Sets emission are periodically monitored. DG Sets are
functioning with provided with appropriate stack height as per norms.

It is noted that the ail' conditioners are provided in the
construction site offices.

Diesel Generator (DG) sets are placed away from the
nearest building and the silent DG sets are generating low
noise, considerable stack height is maintained and
massive green belt is being developed to minimize the
noise propagation from the oremises,

emissions from DG Set stack monitoring is being carried out and it is noted
that the levels are within the permissible limits.generators

supplying power
to common space!
residential area in
case of power
failure along with
fuel handling
!storage.

h) Installation of
lifts and
escalators in the
buildings.

It is noted that the installation of lift is completed. At
present there is no provision of installation of escalators.

SElAA/827 dated 23.02.2016 Page 5 of 15
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II.

i) Water supply,
drainage and
sanitation
including solid
waste
management

It is noted that presently there is no public water supply
connection near the project site. Hence, the fresh water
required for the domestic use of the PhaseI project is
sourced from the ground water through bore well. Z
Estates has obtained the NOC from the Central Ground
Water Authority (CGWA)to use ground water for domestic
purposes. Presently, this permission is under the process
of renewal. It is submitted by the project that Once the
site gets connected with Public Health water supply line,
ground water extraction will be stopped.
Further, it is submitted that presently (approx. 80KLD)
water is being used for construction work, which is
brought by tankers.
Storm water drainage system is being provided in the
project site which is connected to the rain water recharge
pits.

The sewage generated from the operation phase is sent to
the STP for treatment and the treated water is being
reused for toilet flushing, vehicle washing and dust
suppression, greenbelt etc.
Solid waste includes waste arising out from construction
activities, from labour resting units and project office
block.

Construction wastes are reused as much as possible within
the project. Balance waste is being disposed off for filling
low lying areas.
The domestic wastes generated from the households
(Phase-I project) is being collected in separated coloured
bins and then supplied to an authorized vendor for onward
disposal.

j) Landscaping of
surrounding areas of
the buildings.

Special Condition

Excavated Soil is being reused for landscaping and fertile
top soil is being reused in plantation, lawn development.

No ground water shall be extracted for the project work at any stage
during the construction phase. If ground water will be used during
construction phase, they shall obtained permission from the Water
Resource Department.

During the site visit and discussions held with the project Officials, it is noted that
ground water is not used during the construction activity. The water required for
construction work is being brought by tankers,

Provision shall be made for the housing of construction labourers
within the site with all necessary infrastructure and facilities such as
fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medicinal health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the
project.

A. Construction Phase

i.

Status:

ii.

SEIAA/827 dated 23.02.2016

Status of
Compliance
Being
complied

Being
complied.

Page 6 of IS
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iii.

Status:

Presently about 650 workers are working at the construction site. 3
no. of hutments of capacity 700 persons have been provided to the
workers. Besides housing, other facilities like, electricity, treated
water, lavatories, bathing platforms, canteen, security guard, first-
aid, creche, and grocery shop are provided. Periodical cleaning of
drains, sanitization and mosquito repelling arrangement is made.

A First-Aid room will be provided in the project site both during
construction and operation of the project.

Status:

First aid room with basic first-aid facility has been provided at the
project site for the workers.

Being
complied.

iv. All the top soil excavated during construction activities should be Being
stored separately for use in land filing, horticulture! landscape complied.
development within the project site.

v. Disposal of muck during construction phase should not create any Being
adverse effect on the neighboring communities and will be disposed complied.
of taking the necessary precautions for general safety and health
aspects of people only in approved sites with the approval of
competent authority.

vi. Soil and ground water samples will be tested to ascertain that there Being
is no threat to ground water quality by leaching of heavy metals and complied.
other toxic contaminants.

vii. Construction spoils, including bituminous material and other Being
hazardous materials should not be allowed to contaminate complied.

Status:

The excavated soil from the operational part has been used for
backfilling and the fertile top soil is being used for greenbelt and
landscape development purpose.

Status:

It has been reported by the officials at site that during construction phase, no
muck is disposed off outside the project area. Generated muck is
presently utilized partly for back filling and balance for landscaping
activities.

Status:

Ground water is being used for domestic purpose only. The analysis of
ground water quality was carried out by NABL accredited laboratory Centre for
Envotech and Management Consultancy Private Limited during the month of
June, 2018. All the parameters reported are within the prescribed limits.

SEIAA/827 dated 23.02.2016 Page 7 of 15
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Status:

watercourses, ground water and dump sites by following safe
dumping /disposal practice as per statutory rules and norms with
necessary approval of the Orissa Pollution Control Board.

Status:
This is a construction project for residential housing complex and
does not generate any hazardous materials. Construction spoils
including bituminous material are reused in backfilling.

viii. The diesel generator sets to be used during construction phase shall Condition
be low sulfur diesel type and should conform to Environment complied
(Protection) Rules 1986 prescribed for air emission and noise
standards.

6 nos. of DG Set are installed in the project site as backup for power
failure. Out of these, 3 nos. of 380 KVA DG sets are for operational
part (Phase I) of the project and 3 nos. for construction work of the
project (Phase II). Low Sulphur type Fuel is used in the DG Sets.
From the data submitted on emission as well as noise quality, it is
noted that the values are within the permissible limits.

The project may submit copy of the statutory permissions obtained for
the installation of DG sets from regulatory authorities to this Office.

ix. The diesel required for operating DG sets shall be stored III Being
underground tanks and if required, clearance from the Chief complied.
Controller of Explosives shall be taken.

Status:

It is reported that the Fuel (Diesel) is used at a rate of 10Llhr. Diesel
is stored in HDPE drums on concrete floor (Max. 600L) and the dry
tanks of the individual DG sets are being filled from time to time.

x. Vehicles used for bringing construction materials to the site should be Being
in good condition and should have a pollution check certificate, complied.
covered and conform to statutory air and noise emission standards
and should be operated only during non-peak hours of the day.

Status:

It is submitted by the project Officials that Vehicles in use at the
project site are in good condition and have valid PUC (Pollution
Under Control) Certificate are used for transportation. The
construction materials are brought in daytime, in completely covered
& during non-peak hours.

Xl. Ambient noise levels should confirm to residential standards both Being
during day and night. Incremental pollution loads on the ambient air complied.
and noise quality should be closely monitored during construction
phase. Adequate measures should be taken to reduce ambient air and
noise level during construction phase, so as to conform to the
stipulated standards by CPCB/ OPCB.
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Status:

The Air quality monitoring and Noise monitoring reports reveal that
the values are within the prescribed limits. The analysis has been
carried out by NABL accredited laboratory Centre for Envotech and
Management Consultancy Private Limited.

XII. Fly ash bricks should be used as building material in the construction Being
as per the provisions of Fly Ash Notification of September, 1999 and complied.
as amended thereafter.

Status:

Fly ash bricks and AAC (Autoclave Aerated Concrete) blocks have
been and are being used for construction purposes.

xin. Ready mixed concrete would be used in building construction,

Status:

Ready mixed concrete (Grade M-25, M-30, M-35, M-40, M-45, M-50) is
used in building construction.

Being
complied

XV. Water demand during construction should be optimized by adopting Being
best practices without compromising quality. complied.

xiv.

xvi. Separation of grey and black water supplies and collection should be Being
done by the use of dual plumbing line. Grey and black water should complied.
be treated separately before recycling/ reuse.

Storm water control and its re-use should be as per CGWB and BIS
standards for these applications.

Status:

Construction work had started after obtaining Consent to Establish
from State Pollution Control Board on 16.02.2012. Storm water
drainage system IS being provided In the project site which IS

connected to the rain water recharge pits.

Status:

Presently 80KLD of water is consumed for the construction activity.
This water is brought in by tankers and also sourced from the stored
in the artificial excavation pond to minimize the use of tanker water.

Status:
Dual plumbing system is already provided in the sewage treatment
system.

Being
complied

xvii. Fixtures for showers, toilet flushing and drinking water should be of Being
low flow-type and restricted to requirements by use of aerators, complied.
avoiding wastage pressure reducing devices or sensor based controls.

xviii. Use of glass may be maximum up to 40% of total outer wall area to Being
reduce the energy consumption and load on air-conditioning, -if complied.
necessary, high quality double glass with special reflective coating
may be used in the windows.

Status:
Low flow type showers & toilet flush are installed in the project.
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xx.

Operational Phase

xix. Roof should meet the prescribed requirement as per Energy Being
Conservation Building Code by using appropriate thermal insulation complied.
material.

Status:

About 24% of the outer wall area is covered with glasses. However in
the outer wall of model building, about 20% is covered with glass.
The project may explore possibility of improving the exjsting glass fixtures.

Status:

It is reported that all the buildings are constructed following Energy
Conservation Building Code. The roofs are insulated to minimize the
heat gain. Roof and wall insulation are provided to conserve energy.
Opaque wall should meet prescriptive requirements as
per Energy Conservation Building Code,

Status:

It IS submitted that the opaque walls will meet the Energy
Conservation Building Code requirement.

Being
complied.

xxi, The approval of the competent authority shall be obtained for Being
structural safety of the buildings due to earthquake, adequacy of fire complied.
fighting equipments etc. as per National Building Code of India, 2005
including protection measures from lightning etc.

xxii, Regular supervision of the above and other measures for monitoring Being
should be in place all through the construction phase to avoid complied.
disturbances and pollution to the surroundings.

The installation of the Sewage Treatment Plant (STP) should be Condition
certified by a competent agency and a report in this regard should be complied.
submitted to the SEIAA, Orissa before the project is commissioned for
operation. Treated effluent from STP shall be recycled! reused to the
maximum extent possible. Treatment of 100% grey water by

Status:

Zone-III Seismic Load Design is conducted for earthquake protection
complying all rules and regulations applicable as per National
Building Code of India, 2005. Approval from competent authority
(Jamia Millia Islamia) for structural safety of the building has been
obtained.

Status:

It is reported by the project that regular supervision is carried out to
look after all safety measures at the construction site. Monitoring of
air, water, noise & soil has been carried out periodically by an
accredited environmental laboratory Centre for Envotech and
Management Consultancy Private Limited. The reports reveal that

."
the values of the parameters of air, water conform to the prescribed
standards.

B.
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V.

Status:

Being
complied.

1lI. The project proponent will ensure that under no circumstances, the Being
environment is polluted due to non-functioning lunder performance of complied.
sewerage disposal system of the project. To achieve this, a stand-by
STP with similar capacity should be installed to be put into service
during the maintenance lover hauling of the original STP.

Diesel power generating sets proposed as source of back-up power for Condition
lifts elevators and common area illumination during operation phase complied.
should be of enclosed type and conform to Environment Protection
(EP) Rules 1986. The height of the stack of DG sets should be equal to
the height needed for the combined capacity of all proposed DG sets
put together and should be more than the highest building height.

decentralized treatment should be done. Discharge of unused treated
effluent shall conform to the norms and standards of the Orissa State
Pollution Control Board. Necessary measures should be taken to
mitigate the odour problem from STP.

Status:

The project has already installed a STP of 270 KLD capacity which is
operating for kitchen/ domestic effluents from the operating part of
the project. STP treated water quality is being utilized for gardening
and other purpose.
However, it is noted that the project is yet to achieve 100% utilization
of treated water. Efforts may be made by the project for achieving it.

ii. The STP sludge should not be dried nor incinerated within the project
site and should be disposed off as per the norms of SPCB, Orissa.

Condition
complied.

Status:

The STP sludge is being disposed as per the norms of SPCB, Odisha.

Status:

As observed at site, there is no second STP plant. It is informed that
the effluents from the STP are being monitored regularly and it is
being monitored & maintained from time to time; so that STP plant is
in the working condition. It is contended by the project that, no
additional STP is required.
However, the project may explore the possibility of installation of a
second STP for the expansion phase, keeping the additional

II! requirement in view.
I iV/ The solid waste generated should be properly collected and
~ segregated. Wet garbage should be disposed off to composted and dry/

inert solid waste should be disposed off to a certified agency for safe
disposal. Necessary approval/permission may be obtained from the
concerned authorities.

Proper waste management practices like collection and segregation of
solid waste in different colour waste collection bins have been adopted
in most of the places within the project. There is a tie up with
authorized vendors for collection and disposal of the solid wastes.
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Status:

Low sulfur diesel should be used. The location of the DG sets may be
decided in consultation with Orissa State Pollution Control Board.
Care may be taken to avoid disposal of smoke /pollutants from DG
sets in the residential area.

Status:
6 nos. of DG Sets are installed in the project site as backup for power
failure. Out of these, 3 nos. of 380 KVA DG sets are for operational
part of the project and 3 nos. for construction work of the project. The
height of the common stack of three 380 KVA DG sets is 6.06 m.
Fuel used in the DG Set is low SulRhur type.

vi. Noise should be controlled to ensure that it does not exceed the Condition
prescribed standards. During night time, the noise' levels measured at complied.
the boundary of the sites shall be restricted to the permissible levels
to comply with the prevalent regulations.

The noise levels, as reported by the project, is within the prescribed
limits.

vii. Ween-belt & avenue Plantation of trees over at least 20% of the site Condition
~ area shall be done using native tree species/ plants improving complied.

greenery & keeping in view aesthetics considerations in the whole
campus. Professional landscape architects should be engaged to
design the green layout to provide for multi tier plantation and green
fencing all around, mitigating various environmental parameters like
dust, noise, emissions etc. and pathway for joggers.

Status:

Green-belt & plantation of trees has been developed along the
boundary of the site as per the BDA Guidelines (20% of the total
area). There is also plantation along the road and parking area.
The project authorities may also plant native tree species in the
Pi'oject area.

ix. Weep --Ifbles in the compound walls shall be provided to ensure Condition
natural drainage of excessive rain water in the project area during complied.
the monsoon period after the harvesting operations. Care must be
taken so that there is no water logging in the territory and drainage
is 100%.

Status:

The rain water is used to recharge ground water by recharge pits.
Since the construction activity is not entirely completed, the weep
holes are not constructed in the compound wall. However, as observed at
site, there is a provision for the excess of storm water to be discharged into the
nala, flowing outside the project lease boundary.

x.
The ground water level and its quality should be monitored regularly
in consultation with Central /State Ground Water Authority.

Condition
complied.
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· . Status:

Regular monitoring of ground water level is being carried out by two
piezometers which have been installed within the project area. It has
been seen that the ground water level is digitally monitored through
Realtime data from this locations. The quality of ground water is
being regularly monitored through third party and NABL accredited
environmental laboratory Centre for Envotech and Management
Consultancy Private Limited. The reports reveal that the values of
the parameters of water conform to the prescribed standards.

xi.

xii. A Report on the energy conservation measures confirming to energy Partially
conservation norms fmalized by the Bureau of Energy Efficiency complied.
should be prepared incorporating details about building materials &
technology, R & U Factors etc and submitted to the SEIAA, Orissa in
three months time before operation Ihabitation.

Traffic congestion near the entry and exit points from the roads Condition
adjoining the proposed project site must be avoided. Traffic complied.
congestion shall be avoided inside the project site. The area ear
marked for parking shall not be used for any other purpose. Alternate
entry and exit must be provided to handle excess traffic and
emergency situations.

Status:
Separate entry and exit has been provided to handle excess traffic
and emergency situations. Adequate parking area has been provided
as per the norms.

Status:

It is submitted by the project that all the details of the building
materials and technology, R & U factors have already been submitted
in the Form 1M. After completion of the entire project the energy
conservation measures shall be submitted to this Office.

xiii. Provisions of solar hot water storage Isupplies at the roof top may be
made as per statutory norms of CPCB 1M0EF ISPCB, Orissa.

Status:

This condition IS not complied. It IS submitted by the project
authorities that Solar power heater will be installed.

Condition
not
complied.

xiv. Energy conservation measures like installation of CFLsl TFLs for Partially
lighting the areas outside the building should be integral part of the complied.
project design and should be in place before project commissioning.
Used CFLs and TFLs should be properly collected and disposed
off/sent for recycling as per the prevailing guidelines Irules of the
regulatory authority to avoid toxic contamination. Use of solar panels
may be adopted to the maximum extent possible, especially for street
lights.

Status:
CFLs and TFLs for lighting have been installed. Presently, LEDs are
used in lighting. Solar panel for lighting of common areas is not
installed.
The project should prepare an Action Plan with implementation

~----~ __ ~~~ ~ __ ~ L_~ ~ • ~
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The building blocks should have adequate distance between them to Condition
allow movement of fresh air and passage of natural light, air and complied 'it
ventilation.

xv.

Status:
The building is constructed as per approved layout and adequate
distance has been maintained for movement of fresh air and passage
of natural light.

xvi. The funds earmarked for the environment protection measures shall
be judiciously utilized. Under no circumstances this funds shall be
diverted for other purposes like Annual allocation and maintenance
/monitoring etc. and expenditure for this fund should be reported to
the SEIAA, Orissa.
Status

Condition
complied.

xvii.

The fund allocated for maintenance/ monitoring, etc. is only used for
those purposes.

The need of the local people should be appropriately addressed in the
CSR activities to be undertaken in the area. An action plan in this
regard should be prepared and submitted.

Condition
complied,

Conclusion:

Status:

This has been agreed; the CSR activities as suggested in the EC
application and as per the need of the locality has been carried out on
yearly basis.

Details on the expenditure incurred on various activities carried out
under the CSR to be intimated to this Office.

The PAs have complied or are in process of complying with the conditions stipulated by the Ministry. In this
context, information/action plans have been sought on following points:

1. Operational Phase: Condition No. xii.- A Report on the energy conservation measures confirming to
energy conservation norms finalized by the Bureau of Energy Efficiency should be prepared incorporating details
about building materials & technology, R & U Factors etc and submitted to the SEIAA, Orissa in three months
time before operation Ihabitation.

2. Operational Phase: Condition No. xiii.. Provisions of solar hot water storage Isupplies at the roof top may
be made as per statutory norms of CPCB 1M0EF ISPCB, Orissa.

3. Operational Phase: Condition No. xiv - The project should prepare an Action Plan with implementation schedule for the

installation of Solar Panel lighting of common areas.

4. Details on the expenditure incurred on various activities carried out under the CSR to be intimated to this
Office.

5. It had been observed that the project had laid a number of boards and iron roof casts all around the ground
water recharging pits. These should be removed and stacked at a safe place.

SElAA/827 dated 23.02.2016 Page 14 of 15

47
371



y

.. I Recommendations:

• Compliance status could not be judged as the project was not operational during the site visit.

This project can be put up in the following tick-marked category of compliance status.

• No non-compliance detected. No any further action is required.

~inor non-compliance detected (not of immediate danger to health & safety of the people). Letter issued

to project authorities for taking corrective measures.

l ·Serious non-compliance detected.

._--_

I__ J

M~~
(lrIt·3n~."'T-men
~"cfto"
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F....X : 2562822/2560Y5S
TEL: 25623681 2561909
EPABX: 2561909 125628..t7

No. __ ?_51'"
By Regd. Post

To
The Member Secretary, SEIAA, Orissa
Qr. No. 5RF-2/1, Unit-IX,
Bhubaneswar-22.

Sub: PROPOSAL FOR CONSTRUCTION OF HOUSING COLONY AND SHOPPING
MALL OF MIS. Z-ESTATES PVT. LTD. AT KALARAHANG.t~, BHUBANESW/\R
WITH BUILT UP AREA 244092.73 SQ.Nl (EC)

Ref: Your letter No. ,1;1 ISEIAA dt, \5· \. \\

Sir

In inviting a reference to above, it is to inform that the above proposal was placed

in the SE,L\C, Orissa meeting held on 4th July, 201'1 The SEAC recommended for grant of

environmental clearance in favour of the project for a period of 5 (five) years. T!'1f! minutes of the

meeting has already been forwarded to SEIAA, Orissa vide letter 1'10. 503 dU 9.7.1". The

documents related to the project received from SEIAA, Orissa is returnee herewith in oriqinal for
"
f taking further action by the SEIAA

Encl As above

Yours faithfu!ly,

.: V'y~~>l
SE~V

State Level Expert Appraisal Committee 8"
Member Secretary, SPC Board, Orissa

C;I~I "")r<:_) /'Memo No ' . ..?.: .fdt. 9\.,s,. 'I' ,
Copy forwarded to Sri Gagan Bihari Nityananda Chainy, Chairman, SEAC, Orissa for kine!

information

tV;
SECRET}<RY

State Level Expert Appraisal ComA"liftee &
Member Secretary, SPC Soard, Orissa

49
373

seiaaodisha2022@outlook.com
Text Box
ANNEXURE-IV
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FAX: 2562822/2~60955
TEL: 2562368/ 256.1909
EI>ABX : 2561909 / ~562847 .

~Ln~~~ ~~ .
. AL COMMITTEE,ORISSA

(Constituted vide order No. S.D. 2674 (E) dated OY 2008 of Ministry of Environment & forests, Govt, of India,)

Paribesh Bhawan, N118, Nilakanthanagar,Unit-VIII,
Bhubaneswar -751 012, ORISSA

No.

To

~-c\~:.' ,=·):.,.__,I SEAC- (Misc)-02 Date f '1. ~ l' (I

The Member SecretaryV SElAA, Orissa, Qr. NO.5 RF-2/1,
. Unit - IX, Bhubaneswar-22

Sub: Proceedings of the meetings of State Level Expert Appraisal Committee Orissa
were held on 17th- 18th June, 2011 & 4th July, 20'11 . .

Sir,
In inviting a reference to above, it is to inform that the SEAC meetings were held

on 170\ - 18th June, 2011 & 4th July, 2011 in the Conference Hall of SPC Board, Orissa,

Bhubaneswar. The proceedings of the meetings are enclosed herewith for further action at your

and.

Yours ft~itlrfulfy,
Encl : As above r; b"/' I':A, ~"'- ,-.:

~(;I I .. '

...·sE6·RrH)\}~Y
State Level Expert Appraisal Committee 8.

. •. [ . . Member Secretary, SPC Board, orrssa
Memo No. ",;.)I~_:J_ lOt.- f j .()-;:r , l/. • .
Copy alongwith proceedings of the meeting forwarded to Dr. Gagan Bihari Nityananda
Chainy, Chairman, SEAC, Orissa for information and necessary action.

Enc! : As above ,J)..J?v
SEC Rf;..TAHY

State Level Expert Appraisal.Cerfimittee &
. (~ . Member Secretary, SPC Board, Orissa

Memo No. ~~\'i"~ ~ ~ L . lOt. I rl ,6~1 . I; .
Copy alongwith proceedings of the meeting forwarded.to all members, SEAC, Orissa for
information and necessary action.

Ene! : As above

h<~ct·
(\,

Ml~~~.-,--
SE-enETARY

State Level ~jlert Appraisal Committee 8~.
Member Sec~ary, SPC Board, Orissa
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e) EC FOR CONSTRUCTION OF HOUSING COLONY AND SHOPPING
MALL OF MIS. Z-ESTATES PVT. LTD. AT KALARAHANGA,

<2.. ( BHUBANESWAR WIT~fBUILT UP AREA ~44p92.73 SQ.M

The proposal is a residential complex and shopping mall promoted by

M/S. Z-ESTATES PVT. LTD. AT KALARAHANGA, 8HU8ANESWAR,

Orissa. There will be blocks, 8+G+12: 6 nos, 8+G+14: 17 nos,

8+G+19: 2 no, 8_+...,.;G_+_2_4_:_1D:£: . Total Plot Area is ·105962.0]....$ M . Total

built up area is 244092.73 sq.m. The total makeup water requirement is-- '"
773.52 KLO. Around. 928.2 KLO of waste water will be generated which

will be treated in a Sewage Treatment Plant (STP). Treated water will be

re-used for dual flushing, green belt and landscaping. Total solid waste

generation will be 2.55 TPO. The power requirement is 110 MW. The

case' was placed in the SEAC meeting held on 3rd & 4th March,2011. It

was decided to consider the proposal after receipt of compliance from

the proponent and the proponent will be invited for presentation.

The unit has furnished certain compliances including aDA approval

letter. The proponent alongwith the consultant MIS S:. S.·

ENVIRONICS (INDIA) PVT. LTD, Bhubaneswar made a detailed

presentation before the SEAC, Orissa on 20th 8, 21st May, 2011

complying' to 'earlier observations of SEAC. 'The committee decided

to consider environmental clearance for the· proposal after receipt of

certain information I documents from the proponent. The proponent

furnished the desired information I documents. The committee

verified the same.

Based on the information/document furnished, the SEAC recommended
'.for grant of environmental clearance in favour of the project for a period of

5 (five) years with the following stipulated conditions.

GENERAL
i) The applicant (Project proponents) will take necessary measures for

prevention, control and mitigahon of Air Pollution, VVatsr; Pollution, Noise
Pollution and Land Pollution including solid waste management as
mentioned by them in Forrn-t, Forrn-tA, and Environment Management
Plan (EMP) in compliance with the prescribed statutory iorms and
standards.

22 '-'1<'(-' T) 1;"]'" IIV S-'E' 1r1""'--
,) J •..1 \ L' ..1 \ 1, I. / \. ..

52
376



ii) The applicant will take statutory clearance/approval/permissions from the
concerned authorities in respect of the project as and when required.

iii) The applicant will submit half-yearly compliance report on post-
environmental monitoring in respect of the stipulated terms and conditions
in the Environmental Clearance to the State Environmental Impact
Assessment Authority (SEIAA), Orissa, on 1sl June and 1st December of
each calendar year.

iv) The project proponent shall obtain Periodic Occupancy Renewal
Certificate from the competent authority at an interval of 3 to 5 years as
per the provisions of National Building Code( NBC) 2005.

v) The project proponent shall comply all the conditions stipulated by
the Bhubaneswar Development Authority (BOA) in its building plan
approval letter issued vide letter No.BP 28-3415/10/7398/8P/BDA, .
Bhubaneswar, dt.26/04/2011.

vi) The project proponent shall provide 16 (sixteen) mtrs wide open
space all around the 02 (two) nos of B+G'''19, 16 mtrs wide open
space for '1(one) no. of 8+G+ 24, 13 mtrs wide open space for 17
nos. of B+G+14, and 12 mtrs wide open space for 06 mtrs of 8+G+12
mtrs of building blocks for movement of fire engine as per
provisions of National Building Code (NBC) - 2005 and as
recommended by Fire Prevention Officer, Orissa

vii) The project proponent shall comply to all the conditions stipulated by the
Fire Prevention Officer, Orissa.

viii) The project proponent shall comply to all the conditions stipulated
by the Air Port Authority of India in its NOe for height clearance
issued vide le'tter No'. AAIIER/NOC/(274/1 0)/200-202 dt, 7-2-2011.

ix) The applicant will adopt the prescribed norms, and standards provided in
the National Building Code of India, 2005, specially relating to :
a) Fire protection and life safety of occupants of the buildings.
b) Safety of personnel during construction, operation and demolition

of buildings.
c) Day lighting and natural ventilation of buildings.
d) Safety from electrical fire, shock and lightning of the buildings.
e) Air-conditioning, heating and mechanical ventilation of the

buildings.
f) Acoustics and noise control of the buildings
g) Maintenance and functioning with emissions from generators

supplying power to common space / residential area in case of
power failure along with fuel handling /storaqe.

h) Installation of lifts and escalators in the buildings.
i) Water supply, drainage and sanitation including solid waste

management. .
j) Landscaping of surrounding areas of the buildings.

II. SPECIAl. CONDITIONS

A. ~_Q~lSTRUCTION PHASE.

~o ground water shall be extracted for the project work at
during construction phase.

- ....
23 SEC
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ii) Provision shall be made for the housing of construction labourers within
the site with all necessary infrastructure and facilities such as fuel for
cooking, mobile toilets, mobile STP, safe drinking water, medical health
care, creche etc. The housing may be in the form of temporary structures
to be removed after the completion of the project.

iii) A First-Aid Room will be provided in the project site both during
construction and operation of the project.

iv) All the top soil excavated during construction activities should be stored
separately for use in land filling, horticulturellandscape development within
the project site.

v) Disposal of muck during construction phase should not create any adverse
effect on the neighbouring communities and will be disposed off taking the
necessary precautions for general safety and health aspects of people
only in approved sites with the approval of competent authority.

vi) Soil and ground water samples will be tested to ascertain that there is no
threat t9 ground water quality. by leaching of heavy metals and other toxic
contaminants.

vii) Construction spoils, including bituminous material and other hazardous
materials should not be allowed to contaminate watercourses, ground
water and dump sites by following safe dumping / disposal practice 8S per
statutory rules and norms with necessary approval of the Orissa Pollution
Control Board.

viii) The diesel qenerator sets to be used during construction phase' shall be
low sulfur' diesel type and should conform to Environment (Protection)
Rules 1986 prescribed for air emission and noise standards.

ix) The diesel required for operating DG sets shall be stored in underground
tanks and, if required, clearance from the Chief Controller of Explosives
shall be taken.

x) Vehicles used for bringing construction materials to the site should be in
good condition and should have a pollution check certificate, covered and
conform to statutory air and noise' emission standards and should be
operated only durinq non-peak hours of the day.

x i) Ambient noise levels should conform to residential standards both during
day and night. Incremental pollution loads on the ambient air and noise
quality should be closely monitored during construction phase. Adequate
measures should be taken. to reduce ambient air and noise level during
construction phase, so as to conform to the stipulated standards by CPCBI
OPCS. ~~

xii) Fly ash bricks should be used as building material in the construction as
per the provisions of Fly Ash Notification of September, 99 and as
amended thereafter.

24 SECRETARY, SEAC
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xiii) Ready mixed concrete would be used in building construction.

xiv) Storm water control and its re-use should be as per CGWB and BIS
standards for these applications.

xv) Water demand during construction should be optimized by adopting best
practices without compromising quality.

xvi) Separation of grey and black water supplies and collection should be done
by the use of dual plumbing line. Grey and black water should be treated
separately before recycling/ reuse.

xvii) Fixtures for showers, toilet. flushing and drinking water should be of low
flow type and restricted to requirements by use of aerators, avoiding
wastage pressure reducing devices or sensor based controls.

xviii) Use of glass may be maximum upto 40% of total outer wall area to reduce
the energy consumption and load on air-conditioning. If necessary, high
quality double glass with special reflective coating may be used in the
windows.

xix) Roof should meet the prescribed requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material.

xx) Opaque wall should meet prescriptive requirements as per Energy
Conservation Building Code.

xxi) The approval of the competent authority shall be obtained for structural
safety of the buildings due to earthquake, adequacy of fire fighting
equipments etc. as per National Building Code of India, 2005 including
protection measures from lightning etc.

xxii) Regular supervision of the above and other measures for monitoring
should be in place all through the construction phase to avoid disturbances
and pollution to the surroundings.

B. OPERATION PHASE.

i) The installation of the Sewage Treatment Plant (STP) should be certified
by a competent agency and a report in this regard should be submitted to
the SEIAA, Orissa before the project is commissioned for operation.
Treated effluent from S1P shall be recycled/reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment
should be done. Discharge of unused treated effluent shall conform to the
norms ano standards of the Orissa State Pollution Control Soard.
Necessary measures should be taken to mitigate the odour problem from
STP.

ii) The STP sludge should not be"'dried nor incinerated wfth'1n the project site
and should be disposed off as per the norms of SPCS, Orissa.

iii) The project. proponent will ensure that under no circumstances, the
environment is polluted due to non-functioning / under p ranee of

25
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sewerage. disposalsystem of the project. To achieve this, a stand-by STP
with similar capacity should be installed to be put into service during the
maintenance lover hauling of the original STP,

iv) The solid waste generated should be properly collected and segregated.
Wet garbage should be disposed off to composted and dry / inert solid
waste should be disposed off to a certified agency for safe disposal. .
Necessary approval I permission may be obtained from the concerned
authorities

v) Diesel power generating sets proposed as source of back-up power for
lifts elevators and common area illumination during operation phase
should be of enclosed type and conform to Environment Protection (EP)
rules 1986. The height of the stack of DG sets should be equal to the
height needed for the combined capacity of all proposed DG sets put
together and should be more than the highest building height. Low sulfur
diesel should be used. The location of the DG sets may be decided in
consultation with Orissa State Pollution Control Board. Care may be taken
to avoid disposal of smoke Ipollutants from DG sets in the residential area.

vi) Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time, the noise levels measured at the
boundary of the sites shall be restricted to the permissible levels to comply
with the prevalent regulations.

vii) / Green-belt & avenue Plantation of trees over atleast 2,0% ~ the site area
shall. be ?one ...using l1iv.e tree s~ecie~lplSlf!!7 imprOVing sreenery &
keeping In' view aes hetics considerations In the whole campus.
Professional landscape architects should be engaged to design the green
layout to provide for multi tier plantation and green fencing all around,
mitigating various environmental parameters like dust, noise, emissions
etc. and pathway for joggers.

viii) Rain water harvesting for roof run- off and" surface run- off, as plan
submitted should be implemented. Before recharging the run off, pre-
treatment must be done to remove suspended matter, oil, grease and
other soluble components as per norms. Rainwater recharge should be
through specified' recharge pits of required numbers. The surface runoff
water should be stored suitably treated and reused for land scaping. The
bore-well for rainwater recharging should be kept at least 5 mts. above the
highest ground water table. The technology may .preferably be adopted
from a commercial firm with performance guarantee.

ix) Weep holes in the compound walls shall be provided to ensure natural
drainage of excessive rain water in the project area during the monsoon
period after the harvesting -operations. Care must be taken so that there is
no water logging in the territory and drainage is 100%.

x) The ground water level and its quality should be mo"'~red regularly in
consultation with Central I State Ground Water Authority.

~.---
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xi) Traffic congestion near the entry and exit points from the roads adjoining
the proposed project site must be avoided. Traffic congestion shall be
avoided inside the project site. The area ear marked for parking shall not
be used for any other purpose. Alternate entry and exit must be provided
to handle excess traffic and emergency situations.

xii) A Report on the energy conservation measures confirming to energy
conservation norms finalized by the Bureau of Energy Efficiency should be
prepared incorporating details about building materials & technology, R &
U Factors etc and submitted to the SEIAA, Orissa in three months time
before operationl habitation.

xiii) Provisions of solar hot water storage I supplies at the roof top may be
made as per statutory norms of CPCB/MoEF/SPCB, Orissa.

xiv) Energy conservation measures like installation of CFLslTFLs for lighting
the areas outside the building should be integral part of the project design
and should be in place before project commissioning. Used CFLs and
TFLs should be properly collected and disposed off/sent for recycling as
per the prevailing guidelinesl rules of the regulatory authority to avoid toxic
contamination. Use of solar panels may be adopted to the maximum
extent possible, especially for street lights.

xv) The building blocks should have adequate distance between them to allow
movement of fresh air and passage of natural light, air and ventilation.

xvi) The funds earmarked for the environment protection measures shall be
judiciously utilized. Under no circumstances this funds shall be diverted for
other purposes like Annual allocation and maintenance I monitoring etc.
and expenditure for this fund should be reported to the SEIAA, Orissa.

_ xvii) The need ot the local people -should be appropriately addressed in the
CSR activities to be undertaken in the area. An action plan in this regard
should be prepared and submitted. •

Tile above mentioned stipulated conditions shall be complied in time-bound

manner. Failure to comply with any of the conditions mentioned above may result

in cancellation of this environmental clearance and attract action under the

provisions of Environment (Protection). Act, 1986.

III. SCREENI.ttG _OFNEW PROPOSALS :

a) PROPOSAL FOR CONSTRUCTION OF MULTI STORIES BUllO!NG·
"TOWER 20'10" BY lOCO IN MANCHESWAR INDUSTRIAL ESTATE,
BHUBAi\1ESWAR WITH BUILT UP AREA 30aH3.7 SQNlT

~..lI

The proponent has to furnish the following information I documents at the

time of presentation of their proposal.

-
27 SECRETARY, SEAC
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.~." FAX: 2562822/2560955 C1cC
TEL: 2562368/2561909 C
EPABX : 2561909 12562847

STATE LEVEL EXPERT APPRAiS) ..L COMMITTEE,ORISSA

~i 1/'(1)
No. 4JI

By Regd. Post
To,
Sri Tapan Kumar Mohanty, Managing Director

Sub:

Ref: SEAC, Orissa meeting held during 20th & 21st May, 2011

Sir,

In inviting a reference to above, the State Level Expert Appraisal Committee

(SEAC), Orissa decided to consider the environmental clearance for the proposal after receipt of

following clarification

1. Copy of BOA approved drawings
2. Copy of site plan to the scale
3. A Consolidatec to the scale map showing details of structure like buildings, set back

area / open space free from all activities, drainage pattern, parking, plantation and
landscaping, garbage col'ection, rain water harvesting structure , STP and other
facilities if any

4. Copy of NOC from Airport Authority of India
5. Copy of permission letter from Fire Prevention Officer, Orissa
6. Emission estimate based on internal movement of vehicles as per CPCB guidelines
7. Fallout diagram in different colours
8. Copy of the map where DG sets are to be located with an undertaking from the DG

set provider that ·the emission will be at 80 m height stack by natural draft
9. Details of storm water management with respect to drainage map with contour map

of the area
10. Copy of Structural sufficiency certificate
11. Details of STP sludge processing for manure production

You are therefore requested to comply with the above within one month for taking further

action by the SEAC.The copy of the compliance may be circulated to all the members of SEAC

for consideration of your proposal for environmental clearance.

Yours faithfully,

<)'_hP
... ~~

S_peRET A'RV
State Level Expert AppraisalCommittee &t;(.2_, t c-, ~. I Member Secretary, SPC Board, Orissa

Memo No. 10.. (t) 0-1/ ~
, Copy forwarded to the Member Secretary, SEIAA, Or. N . oRF-2/1, Unit-IX, Bhubaneswar-22 for

information and necessary action. . ~

SEC -ARY
~ State Level Expert Appraisal 0 mmittee &

'oJ ') Member Secretary, SPC Board, Orissa
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/~~ ORISSA, Bes~ ... ~)\
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STATE LEVEL EXPERT APPRAISAL COMMITTEE,ORISSA
(Constituted vide order No. S.O. 2674 (E) dated 17th Nov 2008 of Ministry of Environment & Forests, Govt. of India .)

Paribesh Bhawan,.Al118~ Nilakanthanagar,Unit-VIII,
Bhubaneswar - 751 012, ORISSA

FAX 2562822/2560955
'TEL: 2562368/2561909
EPABX : 2561909/2562847

No.

To

.3 J-C)__; / SEAC- (Misc)-02 Date

/'

,/ 'The Member Secretary
\.,.../ SEIAA, Orissa, or NO.5 RF-2i1,

Unit - IX, Bhubaneswar-22

Sub: Minutes of the meeting of State Level Expert Appraisal Committee Orissa held
on 20th & 21st May, 2011.

Sir,
In inviting a reference to above, it is to inform that the SEAC meeting was held

on 20th & 215t May, 2011 in the Conference Hall of SPC Board, Orissa, Bhubaneswar. The

minutes of the meeting is enclosed herewithfor further action at your end.

Yours faithfully,

SE~V1

State Level Expert Appraisal Committee &
Member Sec;etary, SPC Board, Orissa

Memo No. 2> 1".9 lOt. (';!j, 06 ' 1/
Copy alongwith minutes of the meeting forwarded to Dr. Gagan Bihari Nityananda
Chainy, Chairman, SEAC, Orissa for information and necessary action.

);?---
SEeRETARY

State Level Expert Appraisal Committee &
I /~ (~') ~ Member Secretary, SPC Board, Orissa

Memo ~·IO. 31I.. '_/ lOt. 0 it \ r'r6 .//
Copy alongwith minutes of the meeting forv/arded to all members, SEAC, Orissa for
information and necessary action.

Encl : As above

Enci : As above
~\V

SE~Y
State Level Expert Appraisal Committee &

Member Secretary, SPC Board, Orissa
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ITEMNO.5

EC FOR CONSTRUCTION OF HOUSING COLONY AND SHOPPING MALL OF MIS.
Z-ESTATES PVT. LTD. AT KALARAHANGA, BHUBANESWAR WITH BUILT UP
AREA 244092.73 SQ.M

The proposal is a residential complex and shopping mall promoted by MIS. Z-

ESTATES PVT. LTD. AT KALARAHANGA, BHUBANESWAR, Orissa. There will be

blocks, B+G+12: 6 nos, B+G+14: 17 nos, 8+G+19: 2 no, 8+G+24: 1 no .. Total Plot

Area is '105962.07 Sq,M . Total built up area is 244092.73 sq.rn The total makeup
, .!b.. '",
- "l f

/
11 J \ . ,'. '"

.' .... 1( .\•.., .>T. .'" ". '" .
5 ~S1!;c1r£TAltY,"SEAC

60
384



~.
, ;""t

water requirement is 773.52 KLD. Around. 928.2 KLD of waste water will be generated

which will be treated in a Sewage Treatment Plant (STP). Treated water will be re-used

for dual flushing, greef~ belt and landscaping. Total solid waste generation will be 2.55

TPD. The power requirement is 110 MW. The case was placed in the SEAC meeting

held on 3rd & 4th March,2011. It was decided to consider the proposal after receipt of

compliance from the proponent and the proponent wi!1 be invited for presentation.

The unit has furnished certain' compliances including BDA approval letter.

" .!.

Considering the information furnished and presentation made by the consultant

MIS S~S. ENVIRONICS (INDIA) PVT. LTD, Bhubaneswar, on behalf of the proponent,

the SEAC decided to consider the environmental clearance for the proposal after receipt

of following information I documents from the proponent.

1. Copy of BOA approved drawings

2. Copy of site plan to the scale

3. A Consolidated to the scale map showing details of structure like buildings,

set back areav open space free from all activities, drainage. pattern,
, . '. "_'", ,....

parking, plantation and landscaping, garbage collection, rain water

harvesting structure, STP and other facilities if any

4. Copy of NOC from Airport Authority of.lndia "::._",,

j

5. Copy of permission letter from Fire Prevention Officer, Orissa

6. Emission estimate based on internal movement of vehicles as per CPCS

guidelines

7. Fall out diagram in different colours

8. Copy of the map where DG sets are to be located with an undertaking from

the DG set provider that the emission will be at 80 m height stack by

natural draft

9. Details of storm water management with respect to drainage map with

contour map of the area

6

-! ./

'.-"'" ".':~,::, ,.'.. IfJ '-..';.1-
C..........·-~ -:~~
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10. Copy of Structural sufficiency certificate

11. Details STP sludge processing for manure production

S=nfr> P .flt db/2Dlj
(DR.- svJ~YAM PRAKASH RduT~

MEMBER,SEAC ~ \

h ~~ f\D~\
(DR. MOHMw~At3~'

0
MEMBER, SEAC

I NITYANANDA CHAINY)

~,SEAC

~~~2!?rI
( DR. HAREKRI~\!R~~; ..

MEMBER, SEAC

MEMBER, SEAC

(SRI SASANKA SEKHAR PATNAIK)

I
( DR. R. C. MOHANTY)

MEMBER, SEAC

\ '. ",
v:

(S~

.SECRETARY, SEAC

7

(PROF. KUMAR DAS)

MEMBER, SEAC

c. (.}-'()(v\
~ - 01.0 (, [1

(DR. URENDRA NATH DAS)

MEMBER, SEAC
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(!_4
FAX 2~61.82:/2S60955

TEL: 2562.368i 2561909
EPABX: 256190912562847

No. g;z.?;
To

I SEAC- (Misc)-02 Date a<_1· D5·")1> II

The Member Secretary
SEIAA, Oris.s s, o-. I\!(). 5 RF-2/1,
Unit - IX, Bhubaneswar-22

Sub: Minutes of the meeting of State Level Expert Appraisal Committee Orissa held on
25t<1 & 26t~1April, 2011 & 11th May. 2011.

Sir,
In inviting a reference to above, it is to inform that the SEAC meeting were h~lp

on 251~ f.x ze" Ap:-il, 20'11 8. t t" May, 2ei'j in the Conference Hall o~ SPC Board. Orissa.

~h~PE\l1aswar. The minutes of the meeting is enclosec herewith for further action at your end .

. v- .( :."", . ,.":·,·,:<g',';,tc. ';:'f'::?:(;.:;·:;:;.~~J~~t ···'·".~_:,{~1:~¥i
Yours't~i I, . y,... ~.,.. ,

t·"~f ; ___
p...... ..A,'
I /'·~il~l'f

~1{ETARY
State LGV61 Expert Aopraisal Commit.ee &

~) ~ r r'.i1E:rrlberSecretary. Sr-:C Board, Orissa
~. N 'r., ..} 0 10' - 'I~ '(eL10 o._. __ J~ 1. ),1- (l ~ . ';.1

. ~Opy alonqvith minutes of the meeting forwarded to Dr. Gagan Binari Nityananda Chainy,
Chairman, SEAC, Orissa for information and necessary action.

. 11

Enel : jJ ..s a~'JVE'
Sf£RETARY

S;:ate L.2Ve! E:n-9:1 I\pprais::d Cornmittee [y
i\.·1ernher Secretary. ~)PC B05:-d, ()r;sss

Memo No.

~
Sf.c~

State LelJe! Expert Appraisal Committee &
Member Secretary, SPC Board. Orissa

{I.G· 1/

Ene! : As above

lOt. .11
Copy aloiigvv'ith minutet of the meetinq forwarded to all members, SEAC, Orissa for
information and necessary action.
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;1
MINUTES OF THE MEETING

OF STATE LEVEL EXPERT APPRAISAL
COMMITTEE, ORISSA HELD ON

11TH MAY, 2011 .
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E will be considered after receipt of the abov(ciarification.

4. FINA APPRAISAL FOR EC FO/cONSTRUCTION OF RESIDENTIAL
HOUSI G COMPLEX OF MIS. M. Jt,EVELOPERS AT JAGANATHPRASAD,
BHUBANESWAR, DIST - KHUR ~ WITH TOTAL BUILT UP AREA 43879
SQ.M. (EC~-- -, -

The proposal ~ residential complex of MIS. M. J. DEVELOPERS AT

JAGANATHPRASA BHUBA ESWAR. Total Plot Area is 25354m2 . Total built

total makeup water requirement is 172 KLD. The

,'f>!;i,:A~if7it'ii/' :,."soUrce 'or'water is borewelL ·Aliound.221 KLD of waste water will be generated

which will be treated in /sew e Treatment Plant (STP). Treated water will be

re-used for dual flUShfn9, green aelt and landscaping and 59 KLD will be

discharged to drain thiCh goes to 1ka Nallah . Total solid waste generation

will be 720 Kg/dai. The power require ent is 1320.80 KW. The building is

completely reS}lential in nature. Bhuban swar Development Authority has

approved the uilding plan and drawing. The cost of the project is Rs. 70.9

croers .. Th proposal was first placed in the SE ~eeting held on 3rd and 4th

March 2<}11. The committee opined that EC will be onsidered after receipt of

certain elarification.

proponent furnished the compliance to the observation It was

cided to consider EC after receipt of approved revised plan from BOA.

EC FOR CONSTRUCTION OF HOUSING COLONY AND SHOPPING MALL OF
MIS. Z-ESTATES PVT. LTD. AT KALARAHANGA, BHUBANESWAR WITH
BUILT UP AREA 244092.73 SQ.M

The proposal is a residential complex and shopping mall promoted by MIS. Z-

ESTATES PVT_ LTD. AT KALARAHANGA, BHUBANESWAR, Orissa. There will

be blocks, 8+G+12: 6 nos, 8+G+14: 17 nos, 8+G+19: 2 no, 8+G+24: 1 no..
~ t.,

Total Plot Area is 105962.07 Sq,M . Total built up area is 244092.73 sq.m. The

total makeup water requirement is 773.52 KLD. Around. 928.2 KLD of waste

water will be generated which will be treated in a Sewage Treatment Plant (STP).

Treated water will be re-used for dual flushing, green belt and landscaping. Total
'" 1'W ~~

solid waste generation will be 2.55 TPD. The power requirement is 110 MVA..

The case was placed in the SEAC meeting held on 3rd & 4th Marc02~ 1 it was

/
I~ /'l~.T. f~A~~'

3 ~~....s.£r2R.ETA-R-¥;-BE;rc-"

'.:
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decided to consider after receipt of compliance from the proponent and the

proponent will be invited for a final presentation based on which a

decision on issue of EC shall be taken. The unit has furnished compliance

and BOA approval plan. It was decided to call the proponent for

presentation in the next SEAC meeting.

,
1

;~
i

.... :

66
390



FAX: 2562822/2560955
TEL: 2562368/2561909
EPABX : 2561909/2562847

(Constituted vide order No. S.O. 2674 (E) dated l7'h Nov 2008 of Ministry of Environment & Forests, Govt. of India ,)
Paribesh Shawan, Af118, Nilakanthanagar,Unit-VIII,

Bhubaneswar - 751 012, ORISSA

No. __ -,,',--j~'),....:;;,;_ __;1 SEAC- 229
By Speed Post

To,
Sri Tapan Kumar Mohanty, Managing Director
MIs. Z-Estates Pvt. Ltd
M4/34, Acharya Vihar, Bhubaneswar-751013

Sub: Final appraisal for EC for construction of housing colony and shopping mall at Kalarahanga,
Bhubaneswar with built up area 105962.1 sq.m (EC).

Ref: SEAC, Orissa meeting held during 3rd & a" March, 2011

Sir,

In inviting a reference to above, the State Level Expert Appraisal Committee
(SEAC), Orissa wanted further information as the following.

1. BOA approval for the project is awaited and conceptual plan was presented. It should
include all suggestions of SEAC regarding statutory clearances received/proposed to be
obtained shortly.

2. The entry and exit criteria are most important. Since there is no scope for having a Govt.L road on any side other than the front approach, the suggestions of SEAC regarding two
,,;: entry and exits on opposite can not be implemented.
: Y>~ 3 Emission of air pollutants must be estimated realistically and included in the Form 1A.
~A... 4. Placement and height of ten number of DG sets along with chimney height, fuel safe

storage and emissions.
d' 5. The AAQ and fall out diagrams are to be based on emissions expected from vehicles
~ rather than only DG emissions. These are to be redone and presented. The isopleths

presented need to be relooked at since the concentration of air pollutants are increasing
uniformly over distance up to 5kms presented.

6. There shall be 3 STPs based on activated sludge technology. Details of flow pattern,
especially a very long residential time in the reactor tank could not be explained. The
capacity needs to be re-estimated based on this residence time. Inlet and outlet water
quality may be relooked at.

7. All other conditions like water supplies, rainwater harvest, storm water management,
placement of different utilities etc. to be imposed.
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You are therefore requested to comply with the aoove.A fresh date will tf(.
intimated to you for a final presentation of the proposal after compliance to the a eve

observation. of the SEAC for consideration of Environmental clearanc.

Yours faithfuliy,

Memo No. 1. 'l4 lOt. :{;)_.." 3· 1I
Copy forwarded to the Member secr7tary, 1M, Or. No. 5RF-2/1, Unit-IX, Bhubaneswar-22 for

information and necessary action.

~
SEC·RmRY

State Level Expert Appraisal COmh1ittee &
Member Secretary, SPC B6ard, Orissa
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TEL
: 2%2822.12560955
: 2562368/256!~09

,
(Constituted vide order No. S.O. 2674 (E) ate 7' Nov 2008 of Ministry of Environment & Forests, Govt. ofrndia,)

Paribesh Bhawan, A/118, Nilakanthanaqar.Unit-vlll,
Bhubaneswar ..- 751 0'12, ORISSA ..~

.~".

•. ,
No. __ f2 (1 :1 ._' SEAC- (Misc)-02

To
The Member Secretary
SEIAA, Orissa, Or. NO.5 RF-2/1,
Unit - LX, Bhubaneswar-22

.1 .~~ v-. ' ,.

Sub: Minutes of the meeting of State Level Expert Appraisal Committee Orissa held en:" .;,:..'.'<
.:2t'1 1?th ana' zs" Januan ,.,., 1 . . t. .., ., ,';; t (;.. a u y, _\.11 •.

Sir,
In invitinG a reference to above. it is to i;]~7r.>rm that the SEAC me(~til"'las"'las heW_. ~

on 1i~, -1:3t~ anci 251h January, 20~ 1 in the '>m1erence Hal! ct SPC: Board, Orfss8,

.,
.'. " .. :

L~i\... Bhubaneswar, The minutes of the meeting is enclosed herewitn for fl..:rther action at your end.
--/",~ \ ,I
~ ,,; " A'"

r '" \! .~" .
•l Yours faiih'i'ldiy,

State Level Expert Appraisal Committee &
" . I(>..P7'~~ Member Secretary, SPC Board, Orissa

:"i\/'Memo No. L { " lOt. .~{3. C'.~ )_.!~/i
".9Y,:COPY a!ongwitl1 minutes of the meeting'_"forwa!~ded toDr. Gagan Bihari Nityananda Chainy,

.~~\;)airman, SEI\C, Orissa for information arid necessary action. .
~)- n~\ r, \

.,;;L ·t"t:j~ci' As above ~-'-Cf~:;:;iV~--
.;;;:.>.::: .. ··h':.!..; _'HC\\/f( I •

"'....... . I ' E .....b' • ~ "'" /,.,.~~ " ~___·tam __evel xpell Appraise: !...,_..Qfmnmee .&.
.I Member Secretary, SPC Board, Orissa

M N (~)(7S (. s) _/Dt. )_.erno 0.: ._.. '.. 3· c:',,) .'/ () /1
Copy alongwith minutes of the meeting forvvEnIed to ali
information and necessary action.

.'

members, SEJ\C, Orissa for

Enol : As above
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MINUTES OF THE MEETING
OF STATE LEVEL EXPERlu APPRA~SAl

COMMITTEE, ORISSA HELD Oi~
25TH JANUARY92011
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d) Detail propo al for solid waste management and agreement for disposal
of solid wast

Detail proposa for treated waste water utilization.e)

f)

g).

h)

i)

j)

k)

I)

Structural safety c rtificate from competent authority with drawing.

Undertaking to the ffect that construction work has not been started.

e of water other th n ground water during construction phase.

VI) AL APPRAISAL FOR EC FOR CONSTRUCTION OF HOUSING COLONY
AND SHOPPING MAll OF MIS. Z-ESTATES PVT. LTD. AT KAlARAHANGA,
BHUBANESWAR WITH BUilT UP AREA 105962.1 SQ.M (Ee).

The proponent is required to submit the following for consideration

a) Permission status of water drawal.

b) Drainage pattern of area.

c) Detail water balance diagram.

d) Detail proposal for solid waste management and agreement for disposal
of solid waste.

e) Detail proposal for treated waste water utilization.

f) Detailed specification of STP.

g) Filled-in questionnaire

h) .BOA approved building plans (Elevation plant etc.).

i) Structural safety certificate from competent authority with drawing.

j) Undertaking to the effect that construction work has not been started.

k) Rain water harvesting details.

I

VII) DETAILS OF CON RVATION OF ENERGY.PR
BIOMASS BASED PO ER PLANT OF MIS. RAKE PO

OSAL FOR 23 MW
R lTD. {TOR}.

SEAC decided to return th proposal as the proposed proje t is 23 MW based
biomass power plant falls der Category A as per EIA Not! 'cation 2006 and
amended thereon.

26 SECRETARY, SEAC
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STAT'E 'ENV'IRO'NM'ENT 'IMPACT ASSESSMENT AUTHO'RITY
(SEIAA), Q·RISSA.

, , f E . ment & Forest, Govt. of India,('(onstituted vide Order No. 5.0. 2674 (E) Date 17t~ Nov. 2008 of M1nlstry 0 nviron
Under Environment Protection Act, 1986.)

Qr. NO,-'S-RF-211, 'Unit-IX, Bhubaneswar-751022
E-mail-seiaaorissa@gmail.com

Ref, No. SEIAN'_...L1':::;~f--__
SEIAA-261/10

From

Bhagirathi Behera, IFS
Director, Environment-cum-
Spl. Secy. to Government
Forest & Env. Deptt.
& Member Secretary, SEIAA

To
The Secretary
State Expert Appraisal Committee, Orissa,
Paribesh Bhawan, A/118, Nilakantha Nagar
Unit -8. Bhubaneswar-751012

Date1::t· Q ,. IJ

Sub: Proposal for E.C. for. construction of housing colony and. shopping mall at
Kalarahanga Bhubaneswar of Mis Z-Estates Pvt. Ltd. .

Sir.

I am to send herewith the project proposal on the above subject along with Form-1 of

application as per MOEF, Govt. of India EIA Notification, 2006 and 2009 for seeking
necessary appraisal at your level.

You are further requested to look into the drinking water source and waste water
treatment and its disposal at the time of appraisal of the case.

Receipt of this project documents may please be acknowledged.
Encl-As above

f. t.

Memo No 1£ / ~ f I d:A Dated r s-. 0-1· I ,
Copy fbrwarded to the file no SEIAA-20/1 0 for information \ ~

,~):'~
Member S~cretary
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FAX: 2562822/2560955
TEL' : 2562368/2561909
EP ABX : 2561909 / 2562841

STATE LEVEL EXPERT APPRAISAL COMMITTEE,ODISHA
(Constituted vide order No. 8.0.1899 (E) dated 1ih August 2012 of Ministry of Environment & Forests; Govt. oflndia,)

Paribesh Bhawan, Af118, Nilakanthanaqar.Unlt-Vlll, .
Bhubaneswar - 751 012, ODISHA

No. __ 7-,-·~......:3:::...2._~_--,1SEAC- Misc- 02 Date [9" Iv Z-e>t:<;t

'~

. To
v/'The Member Secretary

SEIAA, Odisha Qr. No.5 RF-2/1 ,
Unit - IX, Bhubaneswar-22

Sub: Proceedings of the meeting of State Level Expert Appraisal' Committee Odish.~J::.~
held on 29th November,2014 and 5th December ,2014, . .'. ':

Sir,
~,

In inviting a reference to above, it is' to inform that the SEAC meeting were-

held on 29th November, 2014 and 5th December ,2014 in the Conference Hall of SPC

Board, Odisha, Bhubaneswar. The proceedings of the meetings are~enclosed herewith

for further action at your end.

Ene! : As above
Yours faithfully,

~y
State Level Expert Appraisal Committee

?-'3 ~ . ' Icr-/2-2.o(L;.Memo No. l...:.J IDt. ( ,
Copy along with proceedings forwarded to Sri S" S.
information and necessary action.

Patnaik, Chairman, SEAC, Odisha for

Enel : As above
-~y

. . .

" State Level Expert Appraisal Committee
Memo No. '"rf34 . 1.Ot. /ct· ; 2..-7.l'/~. . . . T

Copy along with proceedings forwarded to All Members for 'information and necessary action.

~..:::..~:~:;~:':.~::-:..... ~:.~.•... , - ...._. ~y
State Level Expert Appraisal Committee

End : As above

.,-~. ."
."'. ' .

. .
""r' _ •• -~ ••• ,,·,Il",'U."_--:- _: -----

..:-~,....~.- :
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The consulta~reen Circle, INC. VadO~~lra; Gujarat on behalf of the proponent made a

detailed presentatiol The SEAC opined. to take de . ion on the proposal after following

1. status of Consent 0 establish I cons? to operate and Environmental Clearance of
Mishra Graphite Ind tries with ~7ftiVe document. '. . '.

Present Status of operat n of m ne and date of commencement of mining operation.

Production capacity of mine lnce last 5years. Consent to establish I consent to operate
status of the mine. Rea tn fo uspension of production and copy of letter of Steel &
Mines Department for uspension e production.- . . .

4 .. If the mine has_l0btained any envirorir ental clearance for the
capacity if operated after 14thSeptember, 2006.

. / ..

ITEM NO.5

proposed production

ENVI.RONMEN",(AL . CLEARANCE FOR.' MODERNIZATION FOR CONSTRUCTION OF
HOUSING COLONY AND SHOPPING MALL (PHASE-II) OF MIS. Z-ESTATES PVT. LTD AT
KALARAHANGA, BHUBANESWAR WITH TOTAL BUILT UP AREA 2,75,042 M2 (TOR).

The proposal is for modernization-cum-expansion for construction of housing colony and

shopping mall (Phase-l & phase-II) of Mis. Z-'estates Pvt. Ltd at Kalarahanga, Bhubaneswar

with total built up area 2,75,042 m21nitially, the project was proposed to be developed in single

phase. Environmental Clearance to the project was granted vide letter no. SEIAA-261 Ii 0 dated

16.08.2011.Consent to Establish (NOC) was granted from OSPCB vide letter no. 2478/IND-II-

NOC-5439 dated 16.02.2012. Out of total area 97346.90 Sq. m. area, comprising of 444

Dwelling Units, Basement, Club House with swimming pool and Dormitory block have been

constructed. Due to sluggish market demand and financial constraints the project proponent has

decided to develop the project in phases. The present application is for- Phase I consisting

Existing building (as a part of the earlier EC)' and modified phase II of the project proposed to be

developed. Future expansion will be done at later stage (Project proponent will apply separately

for revised EC for expansion of this project). The details of the EC granted and revised proposal

as.per the following

AS PER EC LETTER AS PER REVISED
FOR ENTIRE PROPOSAL (PHASE-

PROJECT I+PHASE-II)

PLOT AREA 105962.07 SOM 123717 SOM
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TOTAL BUILT UP AREA 244092.73 SQM 275042 SQM

TOTAL NO. OF BLOCKS 26 NOS 15 NOS

TOTAL WATER REQUIREMENT 773.52 KLD 984.51 KLD
'.

TOTAL WASTE WATER 928.2 KLD 710.84 KLD

TOTAL SOLID WASTE
GENERATION 2.55 ..TPO 2.44 TPD

NO OF FLOORS B+G+24 B+G+24

POWER REQUIREMENT 11 MW· 5.2MW

-.

The project proponent along with consultatnt· .MIs Ind Tech House Consult, Delhi made a

detailed presentation

The SEAC decided to take decision on the p..ropo~~I}l~} receipt of the following. .'

1. The SEIAA, Odisha to be requested to ~egi.on~1_.Office, .,MoEa;I',..·GoML"o.L,J.nq,i,Cl,. '.for
_ •• - , -.-;: •• _ •• .1 ,-.- _' -- •... ·;.'l.~.·~ ~.'"f.lI_· ••• • p~-'-- "~k'"--..' ~:.II

2. The proponent may be asked to furnish the following information / documents.

a) Phase-I & phase-II projects details to be worked out and submitted.

b) Present source of water

4).-\__\S .V c) BDA approval status of phase-I & phase-ll project.

d) Map indicating clearcut project boundary. _,

e) Capacity of STP proposed for 2nd phase project.

f) Present project area with supportive document

g) Green building concept to be adopted. A detailed proposal to this effect is to be
SUbmitted.

h) Provisions of use of solar energy.

i) Size of rain-water recharge pit.

Q~-::::-
S~SEAC
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"

application to-the SI;I,.....,......."l.v...,v.··",

CC, Govt. of India. The MWl'iEF,'~

5.12.15 has lifted the abli!y,atnc~l?!:~Wlf!>ll~~~l~i(:Je['ed

discussed the same.

Based on the inform.atj0:~ .,
Bhubaneswar -on behalf -of
minin rojects in general.

made by ·the consultant, MI!s~:ENrA

~,~IL:j,-:~!?.k~'o~\y ,prescr.ibed the TORs as applrcabiM~~{:··.

ENVIRONMENrAL ":~.:1;;'1F.1(~~N!liE
HOUSING vV'L.llJl'"

AT KALARAHANGA, BHuD;"'I~.I!;;~)J.."'''''
(TOR).

The proposal -is for modernization-c.uin-exd~~~i0.n!·.for construction of housing colony and

shopping mall (Phase-I & phase-II) of Mis. Z-e,sfc4.tes<'Pvt.Ltd at Kalarahanga, Bhubaneswar with

total built up area 2,75,042 m2
. I~itlauy; the ~rbj~ctwas proposed to be developed in single

phase. Environmental Clearance: to -the .project wps:,igra..ntedvide letter 'no: -.8EIM-26111 0 .dated

16.08.2011.Consent to Establish (NgC):was granted:::from OSPCB vide letter no. 2478/IND-II-

NOC-5439 dated 16.02.2012.0'0t Qfi~tal:area, 97346.90 m2 area, comprising of444 Dwelling

Units, Basement, Club House with .s\¥ir;Qming.pooland-Dormitory block have be-enconstructed.

Due to sluggish market demand. an~f~'anCial constraints the project proponent has decided to .
•.••• ,.:1' 1.. .

develop the project in phases. Tbe,;p,.f:t~~~tf.~PPIi~ti(;mis.tor- Phase I consis~ing existing:'building

(as a part of the earlier EC) and m".od'~eaphase " of the project proposed to be developed.

Future expansion will be done at 'Iater ,stage~(Rr9je.ctproponent will apply separately for revised.

TION FOR CONS1;RUCTIO~ -or
OF MIS. Z~ESTATES PVT. LTD'

TOTAL BUILT UP AREA 2,75,042 M2'

EC for expansion of this project).

The project proponent along with' consultant, Mis lnd Tech House Consult, Delhi made a

detailed presentation on 29th November, 2014. The SEAC decided to take decision on the

proposal after receipt of certain documents along with compliance verification certificatio.l"!A~?m

Regional Office, MoEF&CC, Govt. of tln'dia of eadler environmental clearance conditions. The·

sub-committee also visited the field and.found-me-compuance satisfactory. The proponent has

furnished compliance. The details of Phase -t-and .Phase - II have been worked oubb~1he'

proponent as follows: .._ .........
~~"~ c-c.w;:-?~"~W.1'_l1taa=::=r.«ri~."'~-,~~-''';:···'''i~~·'·''''':·tll-'''''''{~''J~'h-'" -rx;-""Y y _•• , ' .....~~...,~ ~ m~::i:". ~>aFNJ Ol)-)i":':"'"'" ~ • ;;1.) ~ ;y:i"" ~ .,)", ::1 '\ " .,

(0 '.:t.~~.~ ~.~:..~.~,.~J:.~/-..~~·:!:~~.jS?f{'~;..;.:-¥ ...-.~~'.~_t._r. _ ,'. rJ I:..\~\~;!,~ ':".::~-,:.~/'.,. ~~ ~ mm ..Atk~··' ,",..."'(~r'~U>'~<' ,~, ~ __. ',-~D ~~ ~~~l~ ~ ~~:-<.;:;-:~~~~~t.~}~.B1""a*{1~!~,:~~J~~·~~;;:·;:~~1fn~.:~,.~r~-;·.~
..........,... ~ J .• _, ~ ...o:: __ ....... ~.\ .!. ..:,.1.;_~. _' •.... _... >J"". , .. -\_ ...... __ ,..

PLOT AREA 105982.01 m ..,.J 2371'7 m
TOTAL BUILT UP AREA ~44,092.73 m2 .. Phase -I (CO~PI~~ 73958~9'.i1l2:

Phase -II (proposed) - fl194Q~~8'rri2:
: Total = 18sg04.880 m2

TOTAL NO. OF BLOCKS 26 NOS 15 NOS
TOTAL WATER
REQUIREMENT 773.52 KLD 984.51 KLD

2 2

G~ -:::::----
S~,SEAC

Page 10 of 13
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;'

,

,

~ ~t-... '"~"'i>

..
TOTAL WASTE WAT'E'R "

, -, - '.' ", 921ft1Rl;o'- - ;" ' 710~'84KLO • 'W'"" '~'~' ,'. ':'1 ,,' ~":' ' .- .'* r- :

TOTAL SOLIO WASTE
,

"

" ,., "

GENERATION ':l2~55j1P,f)'." " 2.44 TPD ,. "

POWER REQUIREMENT rf. ~ " ,H~~i,s' ': .. 5.2 MW
" - ,-

• ,I ~'''''#':' " ' er." "

, • r •••; .",

The SEAC observed that' ~odificatroif?~~ , 'vi~n~ental Clearance proposal is well' within th;,'
.. ~• I .~•

permissible built up area assper,e~rli~.,. . r(i)}im~tltalclearance. The SEIAA has also forwarded- ,
, 'fe", ' ,

the compliance verification report of':~nvir,onmental'clearance conditions of MoEF&CC, Govt. of

India,

Considering the above, the SEAC re~omm~n_qedlo'amend,EC as p!!.revl§ed er..oEe.!!!.(Phase
-I + Phase-II) as mentioned above.'

G. ENVIRONMENTAL CLEARAN' ,,!~ffbR,,;,~S~ AINLAPALI GRAPHITE MINE OF $RI
ANTARYAMI MISHRA FOR PR~ t.lli,CTI~~!~~~Qf..16000 TPA OF GRAPHITE ORE AT'
AINLAPALI GRAPHITE MINES IN' IlLAGEAI'NLAPALI AND RARBAHAL IN BOLANGIR
DISTRICT OVER AN AREA OF 14~9'7'fiA-(ee).

The SEAC in its meeting held on 16TH Jan ry, 2015 observed that the proponent hasalready

started production without obtaining environm ntal clearance from the' SEIAA, Odisha and this "

case is a violation of Environment (Protection) , 1986. The SEAC opined that SEIAA, Odisha

shall deal with the violation matter in accordanc with MoEF&CC, Govt. of India OM No. J-

11013/41/2006-IA.II(I) dt. 12.12,201-2 and dtd. 27. 013 and initiate necessary action with an

intimation to SEAC, The proceedings of the meetin has already been forwarded to SEIAA,

Odisha vide letter No, 66, dt 11.02.1"5.. Now SEI forwarded to consider the appeal of

proponent for environmental clearance. The SEAC has 0 ined_~~_decisi~.~~ only pe
taken after SElAA intimate the action taken,b, them re ar:'n the violation matter in accordance

with the MoEF&CC, Govt. of India OM No. J-11013/41/2 06-1A.!.W.Ldt. 12.12.201-2 and dtd.
__________ .~-. _" : -· ...~~o#._..._1.~_WZl .....-.

27.6.2013,

H. APPEAL OF MlS
ESTATE, KHURDA,
THE EXPANSION PR

EW LAXMI STEEL & POWER (P LTD., SARUA INDUSTRIAL
DISHA FOR EXEMPTION FROM P BUC CONSUL rATION FOR

ECT LOCATED WITHIN INDUSTRIA ESTATE I PARKS.

MIs New Laxmi Steel & Pow has proposed for the enhancemen of production of Mild Steel

Rods from 29,700 TPA to 70, 0 TPA through additional installa 'on of 1 X 15 T capacity- '

Induction Furnace with CeM and 0 MT per day capaS,ityRolling Mil t Plot No. Al22 to Al25,
Sarua Industrial Estate, PO- Sa ,Dist - Khurda, Oaisha. Th SEAC, Odisha had

recommended forwaiver of public neanri for the proposal as the locatiOl:\',., ~~_unit is within the'

notified Industrial Estate i.e. Sarua Industn I Estate and pre~cri~ed TOR VI letter No. ~79 dt.:

15.03.14. Accordingly, the: project proponent h conducted study and fumishe inal EIA report

to SEIAA, Odisha for final appraisal. The S!:IAA, Odisha has forwarded the EIA port of the

Ct~~
S~,SEAC

Page 11 of 13
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3. Consideration of Old proposal.

SI.
No.
1

Issues Clarification I document

File No. 109-46/EPE dated Earlier in meeting of SEAC held 30th March, 2015, the
13.07.2015 from Ministry of SEAC had recommended to amend EC as per revised
Environment, Forests & Climate proposal.
Change, Govt. of India, Eastern
Regional Office,
Chandrasekharpur, Bhubaneswar
regarding compliance status of
Mis Z-Estate Pvt. Ltd.

The proposal was put in meeting of SEIAA held on
08.05.2015 and the SEIAA decided that the project
proponent may be asked for proper compliance of its
earlier EC conditions to the observation of Regional
Office of MoEF & CC.

Now the Regional Office of MoEF & CC have again
forwarded the latest status of Compliance based on the
reply provided by the project and thereafter their field
visit to the site with observation.

Meeting ended with vote of thanks to the Chairman.

~
\~_ €"~\c:

(Sri S.B.Samant)
Member Secretary, SEIAA

Present Status

The project was
placed in the
meeting of SEIAA
held on 30.07.2015
and decided that the
project proposal
deferred for the next
committee for taking
a decision.

Decision of SEIAA

The Committee discussed the
proposal in detail and decided
that the Regional Office of
MoEF & CC may be requested
to clarify the last point under
Point No-3 in other observation
"The project has constructed a
Club House without
environmental Clearance. It is
a serious violation of EIA
Notification, 2006 " Further,
vide your letter no File No-109-
46/EPE dt. 13.07.2015 in point
No-2 in Annexure-1 may be
clarified whether it will be
treated as a violation of EC
Condition or not.

(~'~fLM P ~ 13\S-\WIS-
~~:JrOf.S. P. Rout)

Member, SEIAA

~r-rt 7 / ~7-U -:
vA!iv~'q, .:
(Dr. B. K. Patnaik)
Chairman, SEIAA

3
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@
STATE LEVEL EXPERT APPRAISAL COMMITTEE, ODISHA

(Constituted vide order No. S.O. 1217 (E) dated 08'10March 2019 of MoEF&CC, Govt. of India)

Paribesh Shawan, AJ118, Nilakantha Nagar, Unit-VIII,
Shubaneswar - 751 012, Odisha

v[-,

No. __ O_, ~::..._) I SEAC- Misc-02

To

The Member Secretary,
SEIAA, Odisha, o-. NO.5 RF-2/1,
Unit-IX, Bhubaneswar - 22

c;:'

Sub: Forwarding of proceedings of the SEAC meetings held on 18.12.2019 and 24.12.2019 -
Regarding.

Sir,

In inviting reference to above, this is to inform that the SEAC meetings were held on

18.12.2019 and 24.12.2019 in the Conference Hall of State Pollution Control Board, Odisha as per

agenda enclosed as Annexure - A. The recommendations of the meetings are enclosed as

Annexure - B. The proceedings of the meetings are enclosed herewith for further action at your

end. The documents related to the proposals as per Annexure-B are also returned herewith for

further action.

Encl: i) Annexure - A & B
ii) Proceedings of the meetings.

iii) Original documents related to the
proposals as per Annexure - B

Yours faithfully,

Memo no. ()tl /date D3, 01, QD-'-O
Copy forwarded to Sri. B.P. Singh, Chairman, SEAC, Odisha for kind information.

1~\....1__ -?' 6") \1 . -J 0\ I')..._'<'0

SECRETARY,
State Level Expert Appraisal Committee, Odisha

- .

Memo no. 06' /date 63, (II • ,Ql) :QQ
Copy to concerned files for record.

~~ ,

1~ 01>\ O\j ")..61·<0

SECRETARY,
State Level Expert Appraisal Committee, Odisha

~ O'lo'\2..C(';')

SECRETA~Y,
State Level Expert Appraisal Committee, Odisha

/
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6'1
Agenda File No. Proposals Recommendations of SEAC .,..
SI.No./

SEAC recommended for grultiy SIAlOR/NCP/ Proposal For Environmental Clearance for
30018/2018 proposed expansion for construction of Housing of Environmental Clearance for

Colony and Convenient Shopping (PHASE-III) of the project valid for a p'eriod of
Mis. Z-ESTATES PVT. Ltd. at Kalarahanga, 7 years with. stipulated
Bhubaneswar with built up area 3,95,865.09 m2 conditions
(EC).

B. CONSIDERATION OF MINOR MINERAL PROPOSALS:

Agenda B File No. Consideration Of Minor Mineral Proposals Recommendations of SEAC
SI. No. (08 Nos.)

01 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
08/11- Brusabandha Black Stone quarry -2, Over an return the applications to
2019 area of 2 acre or 0.809 ha at village SEIAA, Odisha

Brusabandha, Tahasil - Tangi, in the district of 4!'"
Khurda of Sri Shubhabrata Mohanty

02 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
09/11- Brusabanda Black Stone quarry -6, Over an return the applications to
2019 area of 2 acres or 0.809 ha at village SEIAA, Odisha

Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty

03 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
10/11- Brusabanda Black Stone quarry -5, Over an return the applications to
2019 area of 3 acres or 1.24 ha at village SEIAA, Odisha

Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty

04 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
11/11-2019 Brusabanda Black Stone quarry -7, Over an return the applications to

area of 3.500 acres or 1.416 ha at village SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty

05 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
13/11-2019 Brusabanda Black Stone quarry -1, Over an return the applications to

area of 1.232 acres or 0.498 ha at village SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
of Tahasildar , Tangi

06 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
14/11-2019 Brusabanda Black Stone quarry -3, Over an return the applications to

area of 3.500 acres or 1.822 ha at village SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
of Tahasildar , Tangi

09 SEIAA- Proposal for Environmental Clearance for The SEAC recommended for
01/11- Parichhala - Stone Quarry over an area of 5.00 Environmental Clearance as
2019 acres or 2.02 ha in village Parichhala, Tahasil - B2 category.

Begunia District - Khurda of Mr.: Mausam
Harinkhere

10 SEIAA- Proposal for Environmental Clearance for The SEAC recommended for
02/11- Parichhala - Stone Quarry over an area of 5.625 Environmental Clearance as
2019 acres or 2.276 ha in village Parichhala, Tahasil - B2 category.

Begunia District - Khurda of Mr. Mausam
Harinkhere.

1# ,
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ANNEXURE - B

RECOMMENDATIONS OF THE SEAC MEETING HELD ON 18.12.2019

Agenda File No. Proposals Recommendations of SEAC
SI. No.

02 SIA/OR/MI Proposal for Environmental Clearance The SEAC recommended to reject
S/1218691 for construction of "Residential the proposal and return the same

2019 Apartment" at Mouza - Patia, of to SEIAA, Odisha with a request to

Bhubaneswar Municipal Corporation in intimate the above to the

the Development plan area. of
proponent.

Bhubaneswar District -Khorda, State -
Odisha with total Built-up area 30,400.86 .,f.>' .

sqm. of Mis. Kalvik Builders Pvt Ltd
(Violation Case) - EC

RECOMMENDATIONS OF THE SEAC MEETING HELD ON 24.12. 2019

A. CONSIDERATION OF CATEGORY B PROPOSALS (07 Nos.) COMPLIANCE RECEIVED:

Agenda
SL No.

01

02

03

06

File No.

SINORI
MIN/29838/20

18

SINORI
MIN/29846/20

18

SINORI
MIN/29845/20

18

62518/20-
NCP/02-20 17

Proposals Recommendations of SEAC

Proposal for Environmental Clearance of
Temrimal Graphite Mines for production of 8547
TPA graphite over an mining lease area of
36.033 ha at Village - Temrimal, Dist- Bargarh
of Sri Prabhas Chandra Agarwal (ToR)

SEAC recommended to return
the proposal to SEIAA, Odisha
with a request to intimate the
above to the Mining Authority.

Proposal for Environmental Clearance of
Temrimal Graphite Mines for production of
14,792 TPA graphite and installation of
combined 50 TPH beneficiation plant over an
mining lease area of 11.149 ha at Village -
Temrimal, Dist- Bargarh of Sri Prabhas Chandra
Agarwal (ToR)

SEAC recommended to return
the proposal to SEIAA, Odisha
with a request to intimate the
above to the Mining Authority.

Proposal for Environmental Clearance for
Temrimal Graphite Mines for production of
10050 TPA graphite over an mining lease area
of 14,654 ha at Village-Temrimal, Tahasil -
Paikamal, District- Bargarh of Sri Prabhas
Chandra Agrawal (ToR)

SEAC recommended to return
the proposal to SEIAA, Odisha
with a request to intimate the
above to the Mining Authority.

SEAC recommended the
following:

(i) The SEIAA, Odisha
may be requested to intimate
the status of direction if any
issued to the proponent as
requested vide letter no.
859/SEAC-59, dated
22.10.2018.

Proposal for Environmental Clearance for
proposed expansion of Residential cum
Commercial Complex 'Mani Tribhuvan' (formerly
known as "Mani Tirurnala") at Mouza-
Kalarahanga, Ps-Chandrasekharpur, Nandan
Kanan Road, Dist- Khordha over total builtup
area of 1,46,550.86 m2 (existing : 76050.80 +
proposed expansion: 70500.06 m2

) - submitted
under violation case. (ToR)

(ii) The proponent may be
requested to upload the
information I documents as
sought for by the SEAC vide
letter no. 743(2)/SEAC-Misc.28,
dated 10.09.2018 in online
portal for further processing of
the application of the
proponent.
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/ 11/
Agenda / File No. Proposals Recommendations of SEv,' l-
SI. No.

SEAC recommended, for gld?rtiJ SIAlOR/NCP/ Proposal For Environmental Clearance for
30018/2018 proposed expansion for construction of Housing of Environmental Clearance for

Colony and Convenient Shopping (PHASE-III) of the project valid for a period of
M/s. Z-ESTATES PVT. Ud. at Kalarahanga, 7 years with stipulated
Bhubaneswar with built up area 3,95,865.09 m2 conditions
(EC).

B. CONSIDERATION OF MINOR MINERAL PROPOSALS:

Agenda 8 File No. Consideration Of Minor Mineral Proposals Recommendations of SEAC
SI. No. (08 Nosj

01 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
08/11- Brusabandha Black Stone quarry -2, Over an return the appfications to
2019 area of 2 acre or 0.809 ha at village SEIAA, Odisha .Ji~,'

Brusabandha, Tahasil - Tangi, in the district of ".
Khurda of Sri Shubhabrata Mohanty

02 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
09/11- Brusabanda Black Stone quarry -6, Over an return the applications to
2019 area of 2 acres or 0.809 ha at village SEIAA, Odisha

Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty

03 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
10/11- Brusabanda Black Stone quarry -5, Over an return the applications to
2019 area of 3 acres or 1.24 ha at village SEIAA, Odisha

Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty

04 SEIAA- Proposal for Environme ntal Clearance for The SEAC recommended to
11/11-2019 Brusabanda Black Stone quarry -7, Over an return the applications to

area of 3.500 acres or 1.416 ha at village SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty

05 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
13/11-2019 Brusabanda Black Stone quarry -1, Over an return the applications to

area of 1.232 acres or 0.498 ha at village SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
of Tahasildar , Tangi

06 SEIAA- Proposal for Environmental Clearance for The SEAC recommended to
14/11-2019 Brusabanda Black Stone quarry -3, Over an return the applications to

area of 3.500 acres or 1.822 ha at village SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
of Tahasildar , Tangi

09 SEIAA- Proposal for Environmental Clearance for The SEAC recommended for
01/11- Parichhala - Stone Quarry over an area of 5.00 Environmental Clearance as
2019 acres or 2.02 ha in village Parichhala, Tahasil - B2 category.

Begunia District - Khurda of Mr. . Mausam
Harinkhere

10 SEIAA- Proposal for Environmental Clearance for The SEAC recommended for
02/11- Parichhala - Stone Quarry over an area of 5.625 Environmental Clearance as
2019 acres or 2.276 ha in village Parichhala, Tahasil - B2 category.

Begunia District - Khurda of Mr. Mausam
Harinkhere.
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PROPOSAL FOR ENVIRONMENTAL CLEARANCE FOR PROPOSED EXPANSION FOR
CONSTRUCTION OF HOUSING COLONY AND CONVENIENT SHOPPING (PHASE-III) OF
MIS. Z-ESTATES PVT. LTD. AT KALARAHANGA, BHUBANESWAR WITH BUILT UP
AREA 3,95,865.09 M2 - (EC) .r:

1. This is a proposal for Environmental Clearance for proposed expansion for Construction
of Housing Colony and Convenient Shopping (Phase-III) at Mouza- Kalarahanga,
Bhubaneswar, Odisha.

2. The proposal falls under category 'B', Section 8 (b) "Townships and Area Development
projects" of Schedule of EIA Notification 2006 and amendment thereafter.

3. The site is located at Kalarahanga, Bhubaneswar, Odisha. The Geographical co-ordinate
of the project site is: Latitude - 20° 22' 0.72" N & Longitude - 85° 50' 06.28" E. The project
site is well connected with Nandan Kanan Road which take towards National Highway-?
(Kolkata-Chennai Road). Nandan Kanan road is 0.1 Km from proposed site. The near€st
railway station is Mancheswar Railway station at a distance of approx. 5.1 Km in South
direction. The nearest airport is Biju Patnaik Airport at a distance of approx. 13.5 Km in
South West direction from project site. The site is easily accessible from Nandan Kanan
Road.

.,

4. THE BUILDING DETAILS OF THE PROJECT:

I~

The proposed project is the Third phase of the building covering a built up area of
2,09,960.21 m2 (including parking). The first phase building had a built up area 73,958.9
m2 (Occupancy Obtained) & the second phase building had a built up area 1,11,945.98
m2 (which is Under Construction) and the plot area is 1,23,717 m2

. So total Built up area
for Phase-I & Phase-II is 1,85,904.880 m2 for which Environmental Clearance was
obtained from SEIAA, Odisha vide letter no. for Phase - I SEIAA - 261 I 10, dated
16.08.2011 and for Phase-II vide letter no. SEIAAl827, dated 23.02.2016. Hence total
built up area of the proposed project will be 3,95,865.09 m2 & the revised plot area is
1,41,590.23 m2

.

A comparative statement of the existing and proposed project with respect to built up
area as well as other requirements are given below:

2. Built up Area

3. Green Belt
Area

4. Road Area 20,000 m
5. Basement 24,610.0 25,371.0 m

Parkin Area m2

6. Total Water 423.51 561 KLD
Re uirement KLD

7. Fresh Water 234.17 310.79 KLD
Re uirement KLD

8. Waste Water 262.3 KLD 448.7 KLD

9. 270 KLD 580 KLD
10. 2.3MW· 2.9MW

Re uirement
11. Solid Waste 1.15 TPD 1.29 TPD

Proceedings of the SEACmeeting held on 24th December, 2019
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708 KLD 1692.51 KLD

471.0 KLD 1015.96 KLD

602.0 KLD 1313 KLD

650 KLD 1500 KLD
3.1 MW 8.3MW

2.41TPD 4.85 TPD
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Generation
12. Dwelling Unit 444 Unit 586 Unit

635 Units
EWS

588 Unit 1618 Unit
635 Units

EWS

BUILTUP AREA DETAIL PHASE WISE:

SI.'No: IDetaiitof'builCUng'. 1iower Area in m2 Total built unarca .
Statement of area for Ph-I (completed) ~>"

1 B+G+14 1 10695.75
2 B+G+14 2 8551.83
3 B+G+12 3 6883.42
4 B+G+14 4 8761.89
5 B+G+14 5 9498.15
6 B+G+12 6 7057.98 73,958.9 m2

7 B+G+14 7 8559.3
8 B+G+14 8 10670.25
9 Community Hall 2618.13
10 Dormitory 662.20

Total Built up Area (Phase-I) 73958.9
Statement of area for Ph-II under construction) & Ph-III (proposed)

1 Ph-II Residential 111945.98 139970.592 Ph-III Residential 139970.59
4 EWS (G+22) 20159.50
5 Convenient Shopping G+2 757.03

3,21,906.19 m2
Building

6 Toilet & Dormitory G+1 180.20
7 Toilet/Driver Rest Room G 55.86
8 Club House-II G+2 2740.49
9 Parking & Services 45736.54

Total Built UR Area (Phase-III) 3,21 906.19
Total Built up Area 3,95,865.09 m2

Total Builtup Area (Phase-I + Phase-II + Phase-III = 73,958.9 + 3,21,906.19 =
3,95,865.09 m2

5. REQUIREMENT FOR THE PROPOSED PROJECT:

(i) Power requirement:

The daily power requirement for the proposed expansion Project is preliminarily
assessed as 3045 KW source from CESU of Odisha State Electricity Board. In order
to meet emergency power requirements during the grid failure, there is provision of 3
nos. of DG set having 500 KVA capacities for power back up in the proposed
expansion Project.

For energy conservation, there will be 120 nos. of Solar Lighting poles (@72 Watt)
has been proposed for Street &'common area solar lighting, so

Energy conservation by using Solar Street Lighting = 120 x 72 = 8640 watt = 8.6 KW

Energy conservation by using Solar lighting for common area = 200 KW

Total Energy Conservation = (200 + 8.6) KW = 208.6 KW

Total Energy saving = 208.6/3045 = 0.0685 x 100 = 6.8 %

Proceedings of the SEAC meeting held on 24th December, 2019 t=
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Total solid waste enerated

(ii) Water requirement:

Fresh make up of 471.0 m3/day will be required for the project which will be sourced
from Ground Water Supply. Waste water of 602 KLO will be treated in a STP of 650 .,'
KLO capacity, which includes primary, secondary and tertiary treatment. After
treatment the treated water will be discharge to the Buri Nalla. Rain Water will be
harvested through 41 no. of recharging pits.

(iii) Firefighting Installations:

Firefighting system will be installed as per recommendation of the Fire fighting Officer,
Odisha and as per the guideline of NBC (part-4).

(iv) Green Belt Development:

Green belt will be developed over an area of 51,852.09 sqm which is 35.40 % of the
plot area; by using the local species like Radhachuda, Nageswar, Akash Neem,
Ashok, Polanga, Karang, Bela, Pijilu, Kaniara, Tagar, Hena, etc. 'Ii"

(v) Solid Waste Management:

From the residential complex solid waste in form of food waste from kitchen and
miscellaneous waste will be generated @ 0.45 kg/capita/day, which will be about
5225 x 0.45 = 2351.25 kg/day. The generated solid waste from the residential
complex will be segregated as biodegradable and non-biodegradable. This will be
collected in separate coloured beans. Proper waste management practices will be
adopted during the collection, storing and disposal of the generated solid waste.

Waste generated from Floating people will be @ 0.15 kg/capita/day, which will be
about 166 x 0.15 = 24.9 kg/day. Solid waste from sweeping and Ory Garbage
containing non bio-degradable wastes like polythene bags, metal, ceramic Waste,
glass etc. shall be stored in separate garbage bin and send to approved agency for
final disposal. The biodegradable waste will be converted to manure by an organic
waste convertor, which will be used for landscaping.

loSt N..t~;'.

2.
1.

3.

~he ToR for Phase- III had been granted by SEAC, Odisha vide letter no. 845/ SIA / OR /
NCP / 28277 / 2018 / SEAC /156, dated 12.10.2018.

7. Baseline study was conducted during spring season i.e. from March 2018 to May 2018.

8. ToR compliance regarding detailing of Project proponent, project consultants land
description was compiled.

~ ~he proponent has obtained Certified Compliance Report for previous Environmental
Clearance from Regional Office, MoEF&CC, Bhubaneswar on 11.12.2018.

10. Estimated Project cost:

Total Capital Cost = ~ 300 Crores

Environment Management Cost = ~ 2.25 Crores

11. The project proponent along with their consultants MIs Enviro Infra Solutions Pvt. Ltd.,
301, 302 & 305, SRBC building, Vasundhara Sector - 9, Ghaziabad, Uttar Pradesh -
201012 and MIs Centre for Envotech & Management Consultancy Pvt. Ltd., N-5/305,

Proceedings of the SEAC meeting held on 24th December, 2019
}~.
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IRC Village, 8hubaneswar, Odisha made a detailed presentation on the proposal
before the SEAC.

12. SEAC on its meeting held on 12-06-2019, decided to take decision on the proposal after
receipt of certain information / documents from the proponent followed by site visit by the
sub-Committee of SEAC. The project proponent has furnished compliances as desired by
the committee vide letter dated 14.10.2019 as follows:

..,

I"SI.~
.N,O.

2.

3.

Wildlife Hence, the site is outsideandKanan the Chandaka- Dampara Eco-
Sensitive Zone boundary.

Permission status Total Fresh water requirement Condition to be given
from Water for Phase-I & II is 551.20 KLD. in Environmental
Resources, Govt. of Clearance.Total Fresh water requirement
Odisha for ground for Phase-III is 471.0 KLD.
water drawal from
phase - I onward Water permission letter
including use of from CGWA is attached in
ground water / bore Annexure-4.
well at construction
stage

1.

Status of
Clearance
with copy
application
submitted for
wildlife clearance (if
any) as the project
is located within 10
km (default) from
the boundary of
Nandan Kanan
National Park

Certificate from the concerned
DFO about the distance of
the project site from the Eco-
Sensitive Zone of Chandaka-
Dampada Wildlife Sanctuary
and Nandan Kanan Sanctuary
is attached in Annexure-1.

As per MoEF&CC notification
no. S.O. 5736 (E), dated
15th Nov., 2018, General
condition doesn't apply for
Building & Construction Project.
However the notification
regarding Nandankanan
Sanctuary is not yet notified
and is still in the shape of
draft notification (Enclosed as
Annexure-2). The letter from
Director, Nandan Kanan
Biological Park enclosed in
Annexure-3.

However we are in the process
of applying for Wild-Life
clearance and copy of the same
shall be submitted in due
course.

Views' of the SEl4e
!t ~:

Certificate from the
concerned DFO
about the distance
of the project site
from the Eco-
Sensitive Zone of
Chandaka-
Dampada
Sanctuary
Nandan
Sanctuary

Wildlife
along

of the

Letter from Directorate of
Ground Water Development,
Odisha is enclosed
in Annexure-SA & 58.

Proceedings of the SEAC meeting held on 24th December, 2019

In the construction of Phase-II,
Ground Water is not used

. ,
The proponent has
to submit the copy of
application for
Wildlife Clearance
submitted to
MoEF&CC, Govt. of
India as the project is
located within 10 km
(default) from
Nandan Kanan
Sanctuary.

The proponent has
to submit the copy of
application for
Wildlife Clearance
submitted to
MoEF&CC, Govt. of
India as the project is
located within 10 km
(default) from
Nandan Kanan
Sanctuary.
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4. A study to be
carried out on
impact on ground
water table as the
proponent is
drawing huge
quantity of ground
water and study
report to be
submitted

The study of Water levels
recorded in the data logger is
measured in metre form March-
19 to August-19 at 10:00 AM &
10:00 PM i.e. for a period of 6
months. During this period the
water levels vary between 6.41
m and 9.74 m. It indicates
there is a variation of 3.06 m in
water levels in these 6
months. This variation water
level seems to be due to
seasonal fluctuation. 9.74
m occurs on 3rdApril, 2019
which is during pre-monsoon
period. 6.41 m occurs on 6th
July 2019 i.e. during monsoon
month. It indicates there is a
rise in water level during
monsoon which is justified. The
project proponent is drawing
220 m3 of water per day. 17
nos of recharge structures,
whose photographs are
enclosed, have also been
constructed to replenish
ground water. To assess the
impact on groundwater table as
per the renewal NOC issued
by CGWA vide letter
No.21-
4(287)/SER/CGWAl2011-683
dated 16.07.2019 the
conditions must be
implemented, data must be
kept and the same should
be submitted to CGWA on
regular basis so that in future
the impact on groundwater can
be identified and mitigative
measures can be implemented.

Copy of the study report
submitted to CGWB during
obtaining NOC is
enclosed as Annexure-G.

Condition to be given
in Environmental
Clearance.

5. Certificate of Letters has been submitted to Certificate of
compliance to State Pollution Control Board, compliance to
Consent to Operate Odisha for inspection and Consent to Operate
conditions of verify the compliance of conditions of existing
existing projects Consent to Operate condition. projects from State
from State Pollution Pollution ControlPoint wise compliance toControl Board Board Odisha has to

Proceedings of the SEAC meeting held on 24th December, 2019
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SI. Information
No. ' Sou'gfit by SEAC '

ComplianEe"furnishe"d by the
:-prOPQnent

Views of!the SEAf/
. .;r,··

Odisha conditions for

Consent to Operate is given in
Annexure-7.

be submitted by the
proponent.

6, Detailed water For Phase- I & II
balance phase wise Fresh Water Requirement is
and combined 551,20 KLD, Total Water

Requirement is 984.51 KLD,

Total Waste Water Generation
is 710,84 KLD,

For Phase- III

Fresh Water Requirement is
471,0 KLD, Total Water
Requirement is 708,0 KLD,

Total Waste Water Generation
is 602.0 KLD,

For Phase- I, II & III

Fresh Water Requirement is
1022,20 KLD, Total Water
Requirement is 1692.51 KLD,

Total Waste Water Generation
is 1312.84 KLD, Phase wise
and combined water balance is
attached in Annexure-B.

Complied

7. DG set stack height
details including
location and its
effect W.r.t. sound
and emission on
periphery as well on
the existing and
proposed dwellers

The stack height for PH-I has
been kept as per statutory
norms and the location was
made away from the building,

The stack Height for PH-II &
PH-III shall be kept as per the
statutory norms.

The dispersion
also shows that

Ambient Air Quality values are
very low near the building
and much lower than the
stipulated norms. Details given
in Annexure-B.

modeling

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

8, Details of STP for Capacity of STP for Phase I is
waste water 270 KLD, which is already in
treatment (phase

Noise level of the area is well
within the norm. Noise
Monitoring Report is
attached in Annexure-10,

Every DG Set has an acoustic
enclosure to dampen the noise
qenerated.

The proponent has
to comply as per
report of the Sub-

Proceedings of the SEAC meeting held on za" December, 2019
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Operation.

Capacity of STP for Phase II is
580 KLD, which is under
construction.

Capacity of STP for Phase III is
650 KLD (The technology and
process details are under
Technical Evaluation and shall
be intimated after finalization.

The function and treatment
process for the existing STP
(270 KLD) is attached in
Annexure-11.

9. Detailed calculation
for providing
rainwater recharge
pits

For Phase 1 total 17 nos. Of
Rain Water Harvesting pits
has been constructed for
Ground Water Recharging.

Phase II project is under
construction stage. Details Rain
water harvesting details for
entire phases is attached in
Annexure-12.

Total 58 nos. of Rain Water
Harvesting Pits shall be
provided after completion of
entire roiect,

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

10. Details of Solid
Waste Management
(phase wise). If
outsourced, copy of
agreement with
agency collecting
solid waste from the
premises

Solid waste generation for
Phase I & Phase II will be 2.44
TPD.

Solid waste generation for
Phase III shall be 2.41 TPD.

Detail of Solid Waste
Management (phase wise) is
attached in Annexure-13.

The solid waste disposal has
been outsourced by MIs
United Resorts & Services
LLP (The facility management
company for Z-1). The
agreement copy is attached in
Annexure-14.

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

11. Details of discharge
points

The excess storm water has
been discharged to
Municipality drain running
in-front of project site.

The- Excess treated water, if
any, shall be discharged to
Munici alit drain runnin in-

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

Proceedings of the SEAC meeting held on 24th December, 2019
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SJ. rnf0rmation
No. S0ught by SEAC

Com'plian~efurnished by the
< proponent

Views of tFi~ 'SEAC

12.

13.

Permission status
from explosive
controlling authority
for use of diesel I
LPG for the existing
projects

Detailed proposal
for installation of
Organic Waste
Converter I
Polycrack Machine
for Solid Waste
Management and if
done for the existing
project, details
process to be
submitted

We have not proposed any Complied
HSD storage Tanks for fuel
storage, so there is no
license required.

There is no Organic waste Condition to be given
converter in the existing in Environmental
phase. However we are Clearance.
planning to have Organic waste
converter/composting machine
to be installed in the ongoing
PH-II.

front of project site.

The map showing location of
Storm & Excess treated water
discharge point is given in
Annexure-15.

Since the LPG cylinders are
connected to manifold no
explosive License is required.
Certificate is attached in
Annexure-16.

14. Matrix of greenbelt
for different phases
of the project

Total Green
51852.54 sqm.

is The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

belt area

15. Basis of calculation
of waste water used
for dust suppression
and landscaping

Details Green belt plan is given
in Annexure-17.
As per Norms 4 liter water is
required for per square meter
Green Belt Area.

Landscaping (4 Itrlsqm of GB)
=
17950 x 4 = 71800 liter = 71.8
KLD

As per Norm 2 liter water is
required for per square meter
Road Area.

Dust Suppression (2 Itrlsqm of
Road Area) =
11000 x 2 = 22000 liter = 22.0
KLD

Complied

16. Action Taken Action Taken Report is given Complied
Report (ATR) on in Annexure- 18.
"Being complied"
portion of the
certified compliance
report of

Proceedings of the SEACmeeting held on 24th December, 2019
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MoEF&CC, Govt. of
India

17. Other major These are the
construction activity
periphery of project site.

1. MIs S J Developers (Royal
Lagoon)

major Complied
construction
features in the
periphery if any and
their distances

near ----
2. MIs Mani Tribuhvan

The Sub-Committee of SEAC conducted site visit on 25.10.2019 and observed the
following:

a) Green Belt:

While the proponent stated to develop necessary green belt in the green belt areas
and plant species in due course for Phase-II (under Construction) & Phase -III
proposed, Green Belt for Phase - I is virtually absent except decorative plants such
as Krushna chuda, Ficus panda etc. in the periphery of the boundary of Phase - I and
land scaping.

(i) The width of the area along boundary may be less than a meter even, therefore,
the area covered to have claimed under green belt even with decorative plants
may be much less than the prescribed guidelines. Hence, a compliance in matter
is necessary which may be asked from the proponent.

(ii) Green belt needs to be strengthened with local shade bearing species like
Akashmani, Neem, Ashoka, Kadamba, Pollanga, Bela, Karanj etc. in
consultation with local DFO for the prescribed area.

(iii) Similar strict adherence for Phase II & Phase III (Proposed) is necessary for
Greenbelt. Compliance report in context shall be submitted to SEIAA I SEAC.

b) Fresh water (Ground Water):

The Proponent stated to have three deep borewells for fresh drinking water and two of
them were seen by the Sub-Committee and also visited the Piezometer installed by the
proponent.

The proponent was advised to submit the following:

(i) Valid 'NOC' from CGWA & permission for Water Resources Deptt, Govt of
Odisha for Phase I for which borewell are in use since beginning, shall be
submitted for Phase I & II. The project proponent shall also submit the
dimensions of borewells & the water consumption details of last three months.

c) Waste Water:

The Sub-Committee visited STP installed in their premises. They claimed to have
consumed almost complete waste water after treatment in vehicle (Car) washing &
watering of plants excepting small quantity might be discharged to their own low lying
areas following vacant for future expansion. They could not satisfactorily reply as to
consumption of complete treated waste water during monsoon. Therefore, they must
be discharging the excess treated waste water to open low lying areas available in
their premises, even though the treated waste water is polluted & contaminated. So,

Proceedings of the SEACmeeting held on 24th December, 2019 '~,;
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the proponent needs to submit a detailed workable plan / scheme either .for zero
discharge / or discharge to main road side drain through ETP and oil water separation
unit, particularly for monsoon period so that it will not affect the human health l
environment.

d) Rain Water Harvesting I Recharge Pits:

The Sub-Committee of SEAC visited the roof top water harvesting system & the
recharging pits. It was observed that the roof top water mixed with open drain water,
which should be connected to recharge pit directly. But, water harvesting for 'Stann
water & run off water is not available for which they need to submit a workable plan &
time frame to execute it for Phase - I and workable plan for Phase II & proposed
Phase-III expansion.

e) Solid waste Management:

The proponent claimed to have outsourced for daily disposal of Solid waste being
generated, but no mechanism either at source or at delivery point to outsourcing
agency for separation into Bio-degradable & Non-biodegradable category could be
seen.

Therefore, the proponent need to submit details of collection, segregation and
disposal of solid waste for last three months to the outsourcing agency and submit the
plan / mechanism for separation of solid wastes into Bio-degradable & Non-
biodegradable wastes before disposing to outsourcing agency.

f) Use of Renewable I Solar Energy:

It is found to be absent for Phase - I completely. The proponent must submit a
system along with the time frame for use of renewal/solar power at least as per the
guidelines & preferably minimum 5% of their total power consumption for Phase I &
similarly for Phase-II & III (Proposed) within a fortnight to SEIAAI SEAC.

g) DG Set:

Location of DG sets (3 Nos.) installed for Phase - I was visited. The stack heights
were found to be inadequate & negligible. The proponent must submit a design as
applicable for such housing projects as per MoEF&CC / CPCB guidelines and DG
rules for all three phases immediately within a fortnight time. Accordingly, they must
replace / correct the stack heights as necessary for the existing area and accordingly
plan for Phase II & Phase III.

14. SEAC in its meeting held on 19-11-2019 decided that the site visit mentioned points as
observed by the SUb-Committee of SEAC shall be complied by the proponent in addition
to non-compliance points as pointed out for taking necessary decision in matter by the
SEAC.

15. Now the project proponent has furf'!ished compliances as desired by the committee vide
letter dated 27.11.2019 as follows:

Copy of application for wildlife clearance
submitted to MoEF&CC Govt. of India as
the project is located within 10Km
default from Nandan kanan sanctua .

Copy Enclosed as Annexure- 1. However
as per the MoEF notification 2006 & 2009
for infrastructure projects (category 8)
sector, General condition is not a licable.

Proceedings of the SEAC meeting held on 24th December, 2019 -t=;
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Certificate of compliance to Consent to
Operate conditions of existing projects
from State Pollution Control Board,
Odisha

The compliance of CTO conditions has e-

been duly prepared as per the actual site
status and submitted to OSPCB on 22-08-
2019, and the certified copy of the
compliance report has been submitted vide
letter dated 03.12.2019.

(iii) The Sub-Committee of SEAC conducted site visit on 25.10 .2019 and observed the
foil

proponent stated to develop
necessary green belt in the green belt
areas and plant species in due course for
Phase-II (under Construction) & Phase -
III proposed, Green Belt for Phase - I is
virtually absent except decorative plants
such as Krushna chuda, Ficus panda
etc. in the periphery of the boundary of
Phase- I and land .

(ii) The width of the area along boundary
may be less than a meter even ,
therefore , the area covered to have
claimed under green belt even with
decorative plants may be much less than
the prescribed guidelines . Hence, a
compliance in matter is necessary which

be asked from the
(iii) Green belt needs to be strengthened

with local shade bearing species like
Akashmani, Neem, Ashoka, Kadamba,
Pollanga, Bela, Karanj etc. in
consultation with local DFO for the
orescribed area.

The Proponent stated to have three deep
borewells for fresh drinking water and
two of them were seen by the Sub-
Committee and also visited the
Piezometer installed the nt.

(ii) The proponent was advised to submit the
foil .

The observation and recommendation of
Subcommittee on Green belt development
shall be complied in consultation with Local
DFO. After receiving the suggestion from
the DFO we shall submit a comprehensive
Green Belt deve nt scheme to SEAC.
Agreed and undertaking is enclosed.

(iii) Valid 'NOC' from CGWA & permission for NOC From CGWA Attached As Annexure-
Water Resources Deptt, Govt of Odisha 2. All three borewell used for PH-I are of
for Phase I for which borewell are in use 200mm Dia (One no-with 230mtr depth)
since beginning, shall be submitted for and 150mm Dia (2 Nos with 200 mtr
Phase I & II. The project prop.onent shall depth.) Water consumption for Month of
also submit thedimensions of borewells August, September & October is enclosed
& the water consumption details of last as Annexure-2A.
three months.
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c) Waste Water:

d)

e)

The Sub-Committee visited STP installed
in their premises. They claimed to have
consumed almost complete waste water
after treatment in vehicle (Car) washing
& watering of plants excepting small
quantity might be discharged to their own
low lying areas following vacant for future
expansion . They could not satisfactorily
reply as to consumption of complete
treated waste water during monsoon .
Therefore, they must be discharging the
excess treated waste water to open low
lying areas available in their premises ,
even though the treated waste water is
polluted & contaminate d So, the
proponent needs to submit a detailed
workable plan I scheme either for zero
discharge I or discharge to main road
side drain through ETP and oil water
separation unit, particularly for monsoon
period so that it will not affect the human
health/environment.

Rain Water Harvesting I
Recharge Pits:
The Sub-Committee of SEAC visited
the roof top water harvesting system
& the recharging pits. It was observed
that the roof top water mixed with
open drain water, which should be
connected to recharge pit directly.
But, water harvesting
for storm water & run off water is not
available for which they need to
submit a workable plan & time frame
to execute it for Phase -I and
workable plan for Phase II &
proposed Phase-III expansion.

Solid Waste Management:
The proponent claimed to have
outsourced for daily disposal of Solid
waste being generated. But no
mechanism either at source or at
delivery point to outsourcing agency
for separation into Biodegradable &
Nonbiodegradable category could be
seen. Therefore, the proponent needs
to submit details of collection,
segregation and disposal of solid

The observation of sub-committee And
recommendation of sub-committee on
disposal of Excess treated water and storm
water to Municipality drain-Detail scheme \'
has been Enclosed as Annexure-4 - \-

The Observation of Subcommittee on
Rainwater Harvesting (Storm water &
Run off water shall be completely
c_£mplied on completion of conslructioQ.
of all the phases of construction. As the
construction is being carried out in
phase wise it becomes difficult to
manage the huge quantity of storm
water & run-off water. We have planned
for collection and guidance of surface
water & run-off water of the whole area
to Municipality Drain running in front of
our site as per the treatment detail
enclosed as Annexure-4

Note Enclosed Annexure-3

Proceedings of the SEAC meeting held on 24th December, 2019
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waste for ast three months
outsourcing agency and submit the
plan I mechanism for separation of
solid wastes into Bio-degradable &
Nonbiodegradable wastes before
di to outsourcin

It is found to be absent for Phase- I
completely. The proponent must
submit a system along with the time
frame for use of renewal I solar power
at least as per the guidelines &
preferably minimum 5% of their total
power consumption for Phase I &
similarly for Phase- 11
& III (Proposed) within a fortnight to
SEIAAI SEAC.

The suggestion of subcommittee for Use of
Renewable/solar energy is genuinely
appreciated by Us and already in the
process of implementation with a oQ,etgtLQn.\\
and mamtenance contract with IJ:T \ \
Shubaneswar/Other expert agency

Location of DG sets (3 Nos.) installed
for Phase - I was visited. The stack
heights were found to be inadequate
& negligible. The proponent must
submit a design as applicable for
such housing projects as per
MoEF&CC /CPCB guidelines and DG
rules for all three phases immediately
within a fortnight time. Accordingly,
they must replace/correct the stack
heights as necessa 1y for. the existing
area and accordingly plan for Phase
II & Phase III.

The observation and advice of SEAC \\
subcommittee shall be implemented in
consultation with the manufacturer of 'eG
set &norms of CPCS and a report shall be
submitted. The same practice shall be
adopted for PH-II&III as advised.
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16. SEAC in its meeting held on 07-12-2019 decided to consider grant of Environmental
Clearance for the project after the proponent submits certain information/document and
the project proponent has furnished compliance as desired by the committee vide letter
dated 23.12.2019 as follows:

of Environmental

on
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Considering the information I documents furnished by the proponent and presentation made
by the consultants MIs Enviro Infra Solutions Pvt. Ltd., 301, 302 & 305, SRBC buildinq,
Vasundhara Sector - 9, Ghaziabad, Uttar Pradesh - 201012 and MIs Centre for Envotech
& Management Consultancy Pvt. Ltd., N-5/305, IRC Village, Bhubaneswar, Odisha, the
SEAC recommended for grant of Environmental Clearance for the project valid for a period of
7 years with stipulated conditions as per Annexure -A.

B. CONSIDERATION OF MINOR MINERAL PROPOSALS:

The committee verified OS nos. of minor mineral proposals forwarded by the SEIAA, Odisha
on the basis of MoEF&CC, Govt. of India OM no. F. No. L-I 1011/175/201S-IA-1I (M), cf~ted
12,12.201S and decision taken in the SEAC meeting held on 07.12.2019. The case-wise
proceedings and observations of the committee are detailed in Table as per Annexure - B.
The proposals of following categories are:

10

Stone
Quarries
(OS)

The SEAC recommended to return the
a lications to SEIAA, Odisha

02 Recommended for Environmental
Clearance as B2 cate 0 .

~ ~tV\'r> ~,\v

Sri. 8. P. Singh
Chairman, SEAC

Dr.D~
Member, SEAC

~ 6h~JI.-
Prof. (Dr.) C. R. Mo'hanty Dr. Sailabala Padhi

Member, SEAC Member, SEAC

Approved

'),~ ""Ij
Chairman, SEAC

Proceedings of the SEAC meeting held on 24th December, 2019 t~
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Page 36 of36

96
420



\ ANNEXURE-A

CONDITIONS TO BE STIPULATED IN ENVIRONMENTAL CLEARANCE FO~,
PROPOSED EXPANSION FOR CONSTRUCTION OF HOUSING COLONY AND
CONVENIENT SHOPPING (PHASE-III) OF MIS. Z-ESTATES PVT. LTD. AT
KALARAHANGA, BHUBANESWAR WITH BUILT UP AREA 3,95,865.09 M2 (EC)

PART A - SPECIFIC CONDITIONS:

1. Consent to Establish / Operate for the project shall be obtained from the State
Pollution Control Board as required under the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974.

2. The approval of the Competent Authority shall be obtained for structural safety~,of
buildings due to earthquakes, adequacy of fire fighting equipment etc. as per National
Building Code including protection measures from lightening etc.

3. The project proponent shall obtain all necessary clearance/ permission from all
relevant agencies including town planning authority before commencement of work. All
the construction shall be done in accordance with the local building byelaws.

4. The project proponent shall ensure that the guidelines for building and construction
projects issued vide this Ministry's OM NO.19-2/2013-IA.III dated 9th June, 2015, are
followed to ensure sustainable environmental management.

TOPOGRAPHY AND NATURAL DRAINAGE

5. The natural drain system should be maintained for ensuring unrestricted flow of water.
No construction shall be allowed to obstruct the natural drainage through the site, on
wetland and water bodies. Check dams, bio-swales, landscape and other Sustainable
Urban Drainage Systems (SUDS) are allowed for maintaining the drainage pattern and
to harvest rain water. Buildings shall be designed to follow the natural topography as
much as possible. Minimum cutting and filling should be done.

WATER REQUIREMENT, CONSERVATION, RAIN WATER HARVESTING, AND
GROUND WATER RECHARGE

6. As proposed, fresh water requirement from ground water shall not exceed
471 m3 per day.

7. A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already
committed, the quantity of water allotted to the project under consideration and the
balance water available. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

8. The quantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Office, MoEF&CC and
SEIAA, Odisha along with six monthly Monitoring reports.

9. Installation of dual pipe plumbinq for supplying fresh water for drinking, cooking and
bathing etc. and other for supply of recycled water for flushing, landscape irrigation, car
washing, thermal cooling, conditioning etc. shall be done.

10. Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow

p
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faucets tap aerators etc.) for water conservation shall be incorporated in the building
plan.

11. Separation of grey and black water should be done by the use of dual plumbing
system. In case of single stack system separate recirculation lines for flushing by
giving dual plumbing system be done.

12. Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred. ~>'

13. The local bye-law provisions on rain water harvesting should be followed. If local bye-
law provision is not available, adequate provision for storage and recharge should be
followed as per the Ministry of Urban Development Model Building Byelaws, 2016.
Rain water harvesting recharge pits of 41 nos. shall be provided.

14. Any ground water dewatering should be properly managed and shall conform to the
approvals and the guidelines of the CGWA in the matter. Formal approval shall be
taken from the CGWA for any ground water abstraction or dewatering. The proponent
shall also obtain permission from Water Resources Department, Govt. of Odisha for
drawal of water.

SOLID WASTE MANAGEMENT

15. The provisions of the Solid Waste (Management) Rules, 2016, E-Waste (Management)
Rules, 2016, and the Plastics Waste (Management) Rules, 2016 shall be followed.

16. Disposal of muck during construction phase shall not create any adverse effect on the
neighbouring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

17. Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and
inert materials. Wet garbage shall be composted in Organic Waste Converter.
Adequate area shall be provided for solid waste management within the premises
which will include area for segregation, composting. The inert waste from group
housing project will be sent to dumping site.

18. Any hazardous waste generated during construction phase, shall be disposed off as
per applicable rules and norms with necessary approvals of the State Pollution Control
Board.

19. A certificate from the competent authority handling municipal solid wastes, indicating
the existing civic capacities of handling and their adequacy to cater to the Municipal
Solid Waste generated from project shall be obtained.

SEWAGE TREATMENT PLANT .

20. Sewage shall be treated in STP of capacity 650 KLD. The treated effluent from STP
shall be recycled/re-used for flushing, gardening and DG Cooling.

21. A certificate from the competent authority shall be obtained for discharging treated
effluent! untreated effluents into the Public sewer/disposal/drainage systems along with
the final disposal point.

--h
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22. No sewage or untreated effluent water would be discharged through storm water
drains.

23. The installation of the Sewage Treatment Plant (STP) shall be certified by an
independent expert and a report in this regard shall be submitted to the SEIM, Odisha
before the project is commissioned for operation. Periodical monitoring of water quality
of treated sewage shall be conducted. Necessary measures should be made to
mitigate the odour problem from STP.

24. Sludge from the onsite sewage treatment, including septic tanks, shall be collected,
conveyed and disposed as per the Ministry of Urban Development, Central Public
Health and Environmental Engineering Organization (CPHEEO) Manual on Sewerage
and Sewage Treatment Systems, 2013. 4:"

ENERGY

25. Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy
Efficiency shall be ensured. Buildings in the States which have notified their own
ECBC, shall comply with the State ECBC. Outdoor and common area lighting shall be
LED. Concept of passive solar design that minimize energy consumption in buildings
by using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporated in the building design. Wall, window, and roof u-values shall
be as per ECBC specifications.

26. Energy conservation measures like installation of CFLs / LED for the lighting the area
outside the building should be integral part of the project design and should be in place
before project commissioning. Used CFLs, TFL and LED shall be properly collected
and disposed off/sent for recycling as per the prevailing guidelines/rules of the
regulatory authority to avoid mercury contamination.

27. Solar, wind or other Renewable Energy shall be installed to meet electricity generation
equivalent to 5% of the demand load or as per the state level! local building bye-laws
requirement, whichever is higher. Follow super ECBC requirement of ECBC 2017 and
provide compliance report.

28. Solar power shall be used for lighting in the apartment to reduce the power load on
grid. Separate electric meter shall be installed for solar power. Solar water heating
shall be provided to meet 20% of the hot water demand of the commercial and
institutional building or as per the requirement of the local building bye-laws, whichever
is higher. Residential buildings are also recommended to meet its hot water demand
from solar water heaters, as far as possible.

29. Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material quantity.
These include Fly Ash bricks, hollow bricks, MCs, Fly Ash Lime Gypsum blocks,
compressed earth blocks, and other environment friendly materials. Fly ash should be
used as building material in the construction as per the provision of Fly Ash Notification
of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.
Ready mixed concrete must be used in building construction.

~.
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30. A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project shall be submitted.

AIR QUALITY AND NOISE

31. Construction site shall be adequately barricaded before the construction begins. Dust,
smoke & other air pollution prevention measures shall be provided for the building a~
well as the site. These measures shall include screens for the building lJ;flder
construction, continuous dust! wind breaking walls all around the site (at least 3 meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand,

., cement, murram and other construction materials prone to causing dust pollution at the
site as well as taking out debris from the site. Sand, murram, loose soil, cement, stored
on site shall be covered adequately so as to prevent dust pollution. yvet jet shall be
provided for grinding and stone cutting. Unpaved surfaces and loose soil shall be
adequately sprinkled with water to suppress dust.

32. All construction and demolition debris shall be stored at the site (and not dumped on
the roads or open spaces outside) before they are properly disposed. All demolition
and construction waste shall be managed as per the provisions of the Construction
and Demolition Waste Rules, 2016. All workers working at the construction site and
involved in loading, unloading, carriage of construction material and construction
debris or working in any area with dust pollution shall be provided with dust mask.

33. Notification GSR 94{E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mitigation Measures for Construction and Demolition
Activities for projects requiring Environmental Clearance shall be complied with.

34. The gaseous emissions from DG set shall be dispersed through adequate stack height
as per CPCB standards. Acoustic enclosure shall be provided to the DG sets to
mitigate the noise pollution. Low sulphur diesel shall be used. The location of the DG
set and exhaust pipe height shall be as per the provisions of the Central Pollution
Control Board (CPCB) norms.

35. For indoor air quality the ventilation provisions as per National Building Code of India
shall be provided.

36. Ambient noise levels shall conform to residential standard both during day and night as
per Noise Pollution (Control and Regulation) Rules, 2000. Incremental pollution loads
on the ambient air and noise quality shall be closely monitored during construction
phase. Adequate measures shall be made to reduce ambient air and noise level during
construction phase, so as to conform to the stipulated standards by CPCB / SPCB.

GREEN COVER

37. No tree cuttinq/transplantation of existing trees has been proposed in the instant
project. A minimum of 1 tree for every 80 m2 of land should be planted and maintained.
The existing trees will be counted for this purpose. The landscape planning should
include plantation of native species. The species with heavy foliage, broad leaves and
wide canopy cover are desirable. Water intensive and/or invasive species should not
be used for landscaping. As proposed 35.40 % of plot area shall be provided for green
area development.

~
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA), ORISSA
{Constituted vide order No. S.D. 2674 (E) Date 1Th Nov. 2008.of

Ministry of Environment & Forest, Govt. of India, Under Environment Protection Act, 1986.}
Qr. r~o. 5RF-2/1, UniHX, Bhubaneswar-751 022

E-mail-seiaaorissa@gmail.com

Ref. No. l1~3>/~EIItA-
SEIAA - 261/10

From
Bhagirathi Behera, IFS
Director, Environment-cum-
Spl. Secretary to Government
& Member Secretary, SEIAA, Orissa

To

Sri Tapan Kumar Mohanty, (M.D)
M/s Z-Estates Pvt. Ltd.
M4/34, Acharya Vihar, 8hubaneswar-751013
Tel- 0674-2540806, Fax- 0674-2540698
E-mail-zestates@zestates.in

Sub: Environmental Clearance for construction of housing colony and shopping mall of Mis
Z-Estates Pvt. Ltd. at Kalarahaga, 8hubaneswar.

Sir,

This has reference to your letter no. Nil dated 01.11.2010 and subsequent letters
dated 28.12.2010, dated 07.01.2011, dated 03.03.2011, dated 02.04.2011, dated
02.05.2011, dated 14.05.2011, dated 16.05.2011, and dated 01.07.2011 on the above
mentioned subject I am directed to say that the State Environment Impact Assessment
Authority, Orissa have considered the application on the proposal for residential complex and
shopping mall promoted by Mis Z-Estates Pvt. Ltd. at Kalarahanga, Bhubaneswar, Orissa.
There will be blocks of B+G+12, 6 nos. B+G+14: 17 nos. 8+G+19: 2 nos. 8+G+24: 1 no.
Total Plot Area is 105962.07 sqm. Total built up area is 244092.73 sq.rn. The total makeup
water requirement is 773.52 KLD. Around 928.2 KLD of waste water will be generated which
will be treated in a Sewage Treatment Plant (STP). Treated water will be re-used for dual
flushing, green belt and landscaping. Total solid waste generation will be 2.55 TPD. The
power requirement is 110 MW. The case was placed in the SEAC meeting held on 3rd & 4th
March, 2011. It was decided to consider the proposal after receipt of compliance from the
proponent and the proponent will be invitee tor presentation. The uJ."H·bhasfurnished certain
compliances including BOA approval letter. The proponent along with the consultant Mis S.S
Environics (India) Pvt. Ltd, Bhubaneswar made a detailed presentation before the SEAC,
Orissa on zo" & 21 st May, 2011 complying to earlier observations of SEAC. The committee
decided to consider environmental clearance for the proposal after receipt of certain
information Idocuments from the proponent. The proponent furnished the desired
information/ documents. The committee verified the same.
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Based on the information / documents and clarifications provided by the proponent
and on recommendation of SEAC, Orissa the State Environment Impact Assessment
Authority, Orissa hereby accords Environmental Clearance in favour of the project for a
period of 5 (five) years under the provisions of Environment Impact Assessment Notification,
2006 and 2009 and subsequent amendments thereto under various MoEF, Govt. of India
circulars thereunder subject to the following stipulated conditions.

Stipulated Conditions:-

I. GENERAL

i) The applicant (Project proponents) will take necessary measures for prevention,
control and mitigation of Air Pollution, Water Pollution, Noise Pollution and Land
Pollution including solid waste management as mentioned by them in Form-1,
Form-1A and Environment Management Plan (EMP) in compliance with the
prescribed statutory norms and standards.

ii) The applicant will take statutory clearance/approval/permissions from the
concerned authorities in respect of the project as and when required.

iii) The applicant will submit half-yearly compliance report on post-environmental
monitoring in respect of the stipulated terms and conditions in the Environmental
Clearance to the State Environmental Impact Assessment Authority, (SEIAA,
Orissa) on 15t June and 15t December of each calendar year.

iv) The project proponent shall obtain Periodic Occupancy Renewal Certificate from
the competent authority at an interval of 3 to 5 years as per the provisions of
National Building Code (NBC) 2005.

v) The project proponent shall comply all the conditions stipulated by the
Bhubaneswar Development Authority, (BDA) in its building plan approval letter
issued vide letter No. BP 2B-3415/10/7398/BP/BDA, Bhubaneswar, dated
26.04.2011.

vi) The project proponent shall provide 16 (sixteen) mtrs. wide open space all around
the 02 (two) nos. of B+G+19, 16 mtrs wide open space for 1 (one) no. of B+G+24,
13 mtrs wide open space for 17 nos. of B+G+14, and 12 mtrs wide open space for
06 mtrs. of B+G+12 mtrs. of building blocks for movement of fire engine as per
provisions of National Building Code (NBC)-2005 and as recommended by Fire
Prevention Officer, Orissa.

vii) The project proponent shall comply to all the conditions stipulated by the Fire
Prevention Officer, Orissa.

viii) The project proponent shall comply to all the conditions stipulated by the Air Port
Authority of India in its NOC for height clearance issued vide letter No.
AAIIER/NOC/(274/10)/200-202 dated 07.02.2011.

ix) The applicant will adopt the prescribed norms and standards provided in the
National Building Code of India, 2005, specially relating to:
a) Fire protection and life safety of occupants of the buildings.
b) Safety of personnel during construction, operation and demolition of buildings.
c) Day lighting and natural ventilation of buildings.
d) Safety from electrical fire, shock and lightning of the buildings.
e) Air-conditioning, heating and mechanical ventilation of the buildings.
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f) Acoustics and noise control of the buildings.
g) Maintenance and functioning with emissions from generators supplying power

to common space! residential area in case of power failure along with fuel
handling !storage.

h) Installation of lifts and escalators in the buildings.
i) Water supply, drainage and sanitation including solid waste management.
j) Landscaping of surrounding areas of the buildings.

II. SPECIAL CONDITIONS
A) CONSTRUCTION PHASE

~

ii)

iii)

iv)

v)

vi)

vii)

viii)

ix)

x)

xi)

No ground water shall be extracted for the project work at any stage during
construction phase.
Provision shall be made for the housing of construction labourers within the site
with all necessary infrastructure and facilities such as furl for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, creche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.
A First-Aid Room will be provided in the project site both during construction
and operation of the project.
All the top soil excavated during construction activities should be stored
separately for use in land filling, horticulture! landscape development within the
project site.
Disposal of muck during construction phase should not create any adverse
effect on the neighbouring communities and will be disposed off taking the
necessary precautions for general safety and health aspects of people only in
approved sites with the approval of competent authority.
Soil and ground water samples will be tested to ascertain that there is no threat
to ground water quality by leaching of heavy metals and other toxic
contaminants.
Construction spoils, including bituminous material and other hazardous
materials should not be allowed to contaminate watercourses, ground water
and dump sites by following safe dumping!disposal practice as per statutory
rules and norms with necessary approval of the Orissa Pollution Control Board.
The diesel generator sets to be used during construction phase shall be low
sulfur diesel type and should conform to Environment (Protection) Rules 1986
prescribed for air emission and noise standards.
The diesel required for operating DG sets shall be stored in underground tanks
and if required, clearance from the Chief Controller of Explosives shall be
taken.
Vehicles used for bringing construction materials to the site should be in good
condition and should have a pollution check certificate, covered and conform to
statutory air and noise emission standards and should be operated only during
non-peak hours of the day.
Ambient noise levels should conform to residential standards both during day
and night. Incremental pollution loads on the ambient air and noise quality
should be closely monitored during construction phase. Adequate measures
should be taken to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by CPCB! OPCB.

3
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xii) Fly ash bricks should be used as building material in the construction as per the
provisions of Fly Ash Notification of September, 1999 and as amended
thereafter.

xiii) Ready mixed concrete would be used in building construction.
xiv) Storm water control and its re-use should be as per CGWB and BIS standards

for these applications.
xv) Water demand during construction should be optimized by adopting best

practices without compromising quality.
xvi) Separation of grey and black water supplies and collection should be done by

the use of dual plumbing line. Grey and black water should be treated
separately before recycling/reuse.

xvii) Fixtures for showers, toilet flushing and drinking water should be of low flow
type and restricted to requirements by use of aerators, avoiding wastage
pressure reducing devices or sensor based controls.

xviii) Use of glass may be maximum upto 40% of total outer wall area to reduce the
energy consumption and load on air-conditioning, if necessary, high quality
double glass with special reflective coating may be used in the windows.

xix) Roof should meet the prescribed requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material.

xx) Opaque wall should meet prescriptive requirements as per Energy
Conservation Building Code.

xxi) The approval of the competent authority shall be obtained for structural safety
of the buildings due to earthquake, adequacy of fire fighting equipments etc. as
per National Building Code of India, 2005 including protection measures from
lightning etc.

xxii) Regular supervision of the above and other measures for monitoring should be
in place all through the construction phase to avoid disturbances and pollution
to the surroundings.

4

B. OPERATION PHASE.

i) The installation of the Sewage Treatment Plant (STP) should be certified by a
competent agency and a report in this regard should be submitted to the
SEIAA, Orissa before the project is commissioned for operation. Treated
effluent from STP shall be recycled/ reused to the maximum extent possible.
Treatment of 100% grey water by decentralized treatment should be done.
Discharge of unused treated effluent shall conform to the norms and standards
of the Orissa State Pollution Control Board. Necessary measures should be
taken to mitigate the odour problem from STP. .

ii) The STP sludge should not be dried nor incinerated within the project site and
should be disposed off as per the norms of SPCB, Orissa.

iii) The project proponent will ensure that under no circumstances, the
environment is polluted due to non-functioning /under performance of sewerage
disposal system of the project. To achieve this, a stand-by STP with similar
capacity should be installed to be put into service during the maintenance lover
h ing of the original STP.

The solid waste generated should be properly collected and segregated. Wet
garbage should be disposed off to composted and dry/ inert solid waste should
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be disposed off to a certified agency for safe disposal. Necessary approval
/permission may be obtained from the concerned authorities.

v) Diesel power generating sets proposed as source of back-up power for lifts
elevators and common area illumination during operation phase should be of
enclosed type and conform to Environment Protection (EP) Rules 1986. The
height of the stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets put together and should be more
than the highest building height. Low sulfur diesel should be used. The location
of the DG sets may be decided in consultation with Orissa State Pollution
Control Board. Care may be taken to avoid disposal of smoke /pollutants from
DG sets in the residential area.

vi) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During night time, the noise levels measured at the boundary of the
sites shall be restricted to the permissible levels to comply with the prevalent
regulations.

vii) Green-belt & avenue Plantation of trees over at least 20% of the site area shall
be done using native tree species/ plants improving greenery & keeping in view
aesthetics considerations in the whole campus. Professional landscape
architects should be engaged to design the green layout to provide for multi tier
plantcftion and green fencing all around, mitigating various environmental

.(ameters like dust, noise, emissions etc. and pathway for joggers.

ain water harvesting for roof run-off and surface run-off, as plan submitted
should be implemented. Before recharging the run off, pretreatment must be
done to remove suspended matter, oil, grease and other soluble components
as per norms. Rainwater recharge should be through specified recharge pits of
required numbers. The surface runoff water should be stored suitably treated
and reused for landscaping. The bore-well for rainwater recharging should be
kept at least 5 mtrs, above the highest ground water table. The technology may
preferably be adopted from a commercial firm with performance guarantee.

ix) Weep holes in the compound walls shall be provided to ensure natural
drainage of excessive rain water in the project area during the monsoon period
after the harvesting operations. Care must be taken so that there is no water
logging in the territory and drainage is 100%.

x) The ground water level and its quality should be monitored regularly in
consultation with Central/State Ground Water Authority.

xi) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Traffic congestion shall be avoided
inside the project site. The area ear marked for parking shall not be used for
any other purpose. Alternate entry and exit must be provided to handle excess
traffic and emergency situations.

xii) A Report on the energy conservation measures confirming to energy
conservation norms finalized by the Bureau of Energy Efficiency should be
prepared incorporating details about building materials & technology, R & U
Factors etc and submitted to the SEIAA, Orissa in three months time before
operation /habitation.

xiii) Provisions of solar hot water storage/supplies at the roof top may be made as
per statutory norms of CPCB/MoEF/SPCB, Orissa.
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xiv) Energy conservation measures like installation of CFLsl TFLs for lighting the

areas outside the building should be integral part of the project design and
should be in place before project commissioning. Used CFLs and TFLs should
be properly collected and disposed off/sent for recycling as per the prevailing
guidelines Irules of the regulatory authority to avoid toxic contamination. Use of
solar panels may be adopted to the maximum extent possible, especially for
street lights.

xv) The building blocks should have adequate distance between them to allow
movement of fresh air and passage of natural light, air and ventilation.

xvi) The funds earmarked for the environment protection measures shall be
judiciously utilized. Under no circumstances this funds shall be diverted for
other purposes like Annual allocation and maintenance Imonitoring etc. and
expenditure for this fund should be reported to the SEIAA, Orissa.

xvii) The need of the local people should be appropriately addressed in the CSR
activities to be undertaken in the area. An action plan in this regard should be
prepared and submitted.

The above mentioned stipulated conditions shall be complied in time bound manner.
Failure to comply with any of the conditions mentioned above may result in
cancellation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

t('
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MemBer Secretary
Memo No 431 IsEt{t--A
Copy to

U---Mtfiistry of Environment & Forests, Govt. of India, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi for kind information.

\?/principal Secretary, Forests & Environment Dept., Government of Orissa for kind
information.

~irman, State Pollution Control Board, Parivesh Bhawan, Al118, Nilakantha Nagar,
Unit-8, Bhubaneswar for kind information.

~hief Conservator of Forests, Regional Office (EZ), Ministry of Environment &
Forests, A-31, Chandrasekharpur, Bhubaneswar for kind information.

~airman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-11 0032 for kind information.

\.6..-'1ice Chairman, Bhubaneswar Development Authority, Akash Sobha Building,
Secretariat Marg, Bhubaneswar-751001 for kind information.

~hief Engineer, PH (Urban), Orissa, 1st Floor, Heads of Dept. Building, Bhubaneswar-
... ~1001 for kind information.

~~~ief Engineer-cum-Member Secretary, Orissa Water Supply & Sewerage Board,
x.> )3atya Nagar, Bhubaneswar-751 007 for kind information.
~ Collector & District Magistrate, Khurda for kind information and necessary action.
10. Chairman/Membe~MJmber Secretary, SEIAA for kind information.
~~airman, SEAC/§ecretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-

VIII, Bhubaneswar for kind information.
~uard file for record.

IDt. _,__/-,",-6 _. ~",---,,--'-=d"--~---"f-l-

~

Me~~~cr~tary,

6
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STATE ENVIRONM~NTIMPACT ASSESSMENT AUTHORITY
. .' . (SEIAA), ODISHA. .

(Constituted vide Ord.r No S 0 3387 (E) 0 t 15 12• • • a e • .2015 of Ministry of Environment Forest & CC, Govt. of India
Under Environment Protection Act, 1986.)· .,

Qr. No. 5RF-211,Unit -IX, Bhubaneswar. 751022
E-mail: s.elaaorissa@gmail.com

. Ref. No. SEIAAI_<f __j___?t.___
From

Shri S. B. Samant, IFS
Member Secretary, .
State Environment Impact Assessment Authority, (SEIAA)
Odisha, Bhubaneswar -

To
Sri Tapan Kumar Mohanty,
Managing Director,
Z-Estates Pvt. Ltd, M4/34,
Acharya Vihar, Bhubaneswar

Sub: Amendment of Environmental Clearance for modernization for construction of
housing colony and shopping mall (Phase-It) of MIs Z-Estae Pvt. Ltd. at
Kalarahanga, Bhubaneswar, Odisha with total built up area 2,75,042 M2..

Sir,
This has reference to your letter no ZEPU14-15/006 DATED 10.09.2014, and

subsequent clarification 'Ietter no. ZEPLl14-15/025 dated 12.01.2015, letter no. 109-

46/EPE dated 17.03.2015, dated 13.07.2015 & dated 20.10.2015 from MoEF & CC,

Regional Office, Chandrasekharpur, Bhubaneswar on the above mentioned subject I

am directed to say that the State Environment Impact Assessment Authority (SEIAA),

Odisha have considered the Environmental Clearance amendment application of MIs Z-

Estates Pvt. Ltd. in its meeting held on dated 22.01.16 & 25.01.16.

MIs Z-Estates Pvt. Ltd. has proposed modernization cum expansion for

construction of housing colony and shopping mall (Phase-I & Phse-II) located
at Kalarahanga, Bhubaneswar, Odisha. The total built up area of the project
is 2,75,042 sqm. Initially, the project was proposed to be developed in single

phase. Environmental Clearance to the project was granted vide letter no.

SEIAA-261/10 dated 16.08.2011 Consent to Establish (NOC) was granted

from OSPCB vide letter no. 2478I1ND-II-NOC-5439 dated 16.02.2012. Out of

1
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to I area, 97346.90 m2 area, comprising of 444 dwelling Units, Basement,

Club House with swimming pool and Dormitory block have been constructed.

Due to sluggish market demand and financial constraints the project

proponent has decided to develop the project in phases. The present

app!ication is for Phae I consisting existing building (as a part of the earlier

EC) and modified phase II of the project proposed to be developed. Future

expansion will be done at later stage (Project proponent will apply separately

for revised EC for expansion of this project). The details of phase-I, Phase II

have been work out by the proponent as follows.

t As per I;C letter for As per revised proposal (Phase-I +
Entire project Phase-Ill

Plot Area 105962.07 sqm 123717 sqm
Total built up area 244092.73 sqm Phase-I (completed)-73958.9 sqm

Phase-II (proposed)-111945.98
-sqm.
Total=185904.880 sctm

Total no. of blocks 26 nos 15 nos
Total water 773.52 KLD 984.51 KLD
requirement
Total waste water 928.2 KLD 710.84 KLD
Total Solid waste 2.55 TPD 2.44 TPD
Generation
Power 11 MW 5.2 MW
Requirement

Considering the information/documents furnished and additional clarifications

provided during discussion' made with the project proponent and along with

consultant M/s Ind Tech House Conssult, Delhi, compliance verification certification

from Regional Office, MoEF&CC, Govt. of India of earlier Environmental Clearance

conditions, the State Expert Appraisal Committee (SEAC) after due considerations

of the relevant documents submitted by the project proponent and compliance

verification certification from Regional Office, MoEF&CC, Govt. of India observed

that modification of Environmental Clearance proposal is well within the permissible

built up area as per earlier environmental clearance granted by SEIAA and have

recommended the project for Amendment of Environmental Clearance.

The State Environment Impact Assessment Authority (SEIAA) after

considering the proposal and recommendations of SEAC, Odisha hereby accords

Amendment of Environmental Clearance in favour of the project under the provisions of

2
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....IA Notification 2006 and 2009 and subsequent amendments thereto under various

MoEF&CC, Govt. of India circulars subject to strict compliance of the terms and

conditions stipulated remaining unaltered as given vide E.C letter no. SEIAA-261/10

dated 16.0S.2011.
Yours faithfully,

~

1=4 .~-lk;'
Member Secretary

Memo No ~~/1 t 1 f\ ~ /Dt. Q..3. 6 ~\ ~ bib
{

Copy to
1. Ministry of Environment, Forests and Climate Change Govt. of India, Indira

Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-110003 for kind
information.

1. Principal Secretary, Forests & Environment Dept., Government of Odisha for
kind information.

2. Chairman, State Pollution Control Board, Parivesh Bhawan, N11S, Nilakantha
Nagar, Unit-8, Bhubaneswar for kind information.

3. Chief Conservator of Forests, Regional Office (EZ), Ministry of Environment &
Forests, A-31, Chandrasekharpur, Bhubaneswar for kind information.

4. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for kind information.

5. Vice Chairman, Bhubaneswar Development Authority, Akash Sobha Building,
Secretariat Marg, Bhubaneswar-751001 for kind ihformation.

6. Chief Engineer, PH (Urban), Orissa, 1st Floor, Heads of Dept. Building,
Bhubaneswar-751001 for kind information. .

7. Chief Engineer-cum-Member Secretary, Orissa Water Supply & Sewerage
Board, Satya Nagar, Bhubaneswar-751007 for kind information.

8. Collector & District Magistrate, Khurda for kind information and necessary action.
9. Chairman/Member/Member Secretary, SEIAA for kind information.
10.Chairman, SEAC/Secretary, SEAC, Paribesh Bhawan, N11S, Nilakantha Nagar,

Unit-VIII, Bhubaneswar for kind information. {' //
11.Guard file for record. ~

J-~ .2 ..lh
MemberSe~retary

3
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA, BHUBANESWAR .

Ref. No. 39'11/ ,SE\M,
ot. 1.3' 022'?p

SEIAA File No. 30018/02-NCP/04-2019

To
Sri Tapan Kumar Mohanty, MD,
MIs Z-Estates Pvt. Ltd.
M4/34, Acharya Vihar,
Bhuba~eswa~751013

Sub: Proposal for proposed expansion for construction of housing colony and convenient
shopping (Phase-III) of MIs Z-Estates Pvt. Ltd. At Kalarahanga, Bhubaneswar with
built up area 3,95,865.09 M2-Environmental Clearance Regarding.

Ref: Your online application dated 18.04.2019 for issue of EC vide File No:
SINOR/NCP/30018/2018.

Sir,
This has reference to your online application seeking environmental clearance of the

project proposal mentioned above. The proposal falls in the sub category 8(b) of the

schedule of EIA Notification, 2006 as amended from time to time. The proposal has been

duly appraised by SEAC, Odisha on the basis of the documents enclosed with the'

application, such as Form-1, Form-lA, Conceptual Plan (EMP), Final EINEMP Report and

clarifications furnished to SEACI SEIAA in response to their observations.

Background:

1. This is a proposal for Environmental Clearance for proposed expansion for Construction
of Housing Colony and Convenient Shopping (Phase-III) at Mouza- Kalarahanga,
Bhubaneswar, Odisha.

2. The proposal falls under category 'B', Section 8 (b) "Townships and Area Development
projects" of Schedule of EIA Notification 2006 and amendment thereafter.

3. The site is located at Kalarahanga, Bhubaneswar, Odisha. The Geographical co-
ordinate of the project site is: Latitude - 20° 22' 0.72" N & Longitude - 85° 50' 06.28" E.
The project site is well connected with Nandan Kanan Road which take towards National
Highway-6 (Kolkata-Chennai Road). Nandan Kanan road is 0.1 Km from proposed site.
The nearest railway station is Mancheswar Railway station at a distance of approx.

1
[Constituted under the Environment Protection Act, 1986 and Environment Impact Assessment Notification, 2006 vide Notification

No. S.O. 1217{E) dated the 8th March, 2019 of Ministry of Environment, Forests & Climate Change, Govt. of India]
Address: 5RF-211,Unif~ IX, Bhubaneswar-751022,

Tel: 0674-2540669, E-Mail-seiaaorissa@gmail.com ~ .
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5.1 Km in South direction. The nearest airport is Biju Patnaik Airport at a distance of
approx. 13.5 Km in the South West direction from the project site. The site is easily
accessible from Nandan Kanan Road.

4. The Building Details of the Project:
The proposed project is the Third phase of the building covering a built up area of
2,09,960.21 m2 (including parking). The first phase building had a built up area
73,958.9 m2 (Occupancy Obtained) & the second phase building had a built up area
1,11,945.98 m2 (which is Under Construction) and the plot area is 1,23,717 m2. So total
Built up area for Phase-I & Phase-II is 1,85,904.880 m2 for which Environmental
Clearance was obtained from SEIAA, Odisha vide letter no. for Phase - I :SEIAA - 261 /
10, dated 16.08.2011 and for Phase-II: vide letter no. SElAAl827, dated 23.02.2016.
Hence, the total built up area of the proposed project will be 3,95,865.09 m2 & the
revised plot area is 1,41,590.23 m2.

A comparative statement of the existing and proposed project with respect to built up
area as well as other requirements are given below:

SI. Particular Phase-I Phase-II Phase-III Total
No.

1. Plot Area 1,23,717.0 m2 17,873.23 m2 1,41,590.23
m2

2. Built up Area 73,958.9 1,11,945.98 2,09,960.21 3,95,865.09
m2 m2 m2 m2

3. Green Belt 30,929.22 m2 20,922.87 m2 51,852.09 m2

Area
4. Road Area 20,000 m2 2,000.00 m2 22,000.00 m2

5. Basement 24,610.0 25,371.0 m2 46,001.54 m2 95,982.54 m2

Parkinq Area m2

6. Total Water 423.51 561 KLD 708 KLD 1692.51 KLD
Requirement KLD

7. Fresh Water 234.17 310.79 KLD 471.0 KLD 1015.96 KLD
Requirement KLD

8. Waste Water 262.3 448.7 KLD 602.0 KLD 1313KLD
Requirement KLD

9. STP 270 KLD 580 KLD 650 KLD 1500 KLD
Capacity

10. Power 2.3MW 2.9MW 3.1 MW 8.3MW
Requirement

11. Solid Waste 1.15 TPD l.29 TPD 2.41 TPD 4.85 TPD
Generation

12. Dwelling Unit 444 Unit 588 Unit 586 Unit 1618 Unit
635 Units 635 Units

EWS EWS
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Built up Area Detail Phase Wise:

SI. No. Detail of bulldino Tower Area in m2 Total built up area
Statement of area for Ph-I (completed)

1 B+G+14 1 10695.75
2 B+G+14 2 8551.83
3 B+G+12 3 6883.42
4 B+G+14 4 8761.89
5 B+G+14 5 9498.15
6 B+G+12 6 7057.98 73,958.9 m2

7 B+G+14 7 8559.3
8 B+G+14 8 10670.25
9 Community Hall 2618.13
10 Dormitory 662.20

Total Built up Area (Phase-I) 73,958.9
Statement of area for Ph-II under construction) & Ph-III (proposed)

1 Ph-II Residential 111945.9
8 139970.59

2 Ph-III Residential 139970.5
9

4 EWS (G+22) 20159.50
3,21,906.19 m2

5 Convenient Shopping 757.03
Buildinq G+2

6 Toilet & Dormitory G+1 180.20
7 Toilet/Driver Rest Room G 55.86
8 Club House-II G+2 2740.49
9 Parkinq & Services 45736.54

Total Built up Area (Phase-III) 3,21,906.19
Total Built UP Area 3,95,865.09 m2

Total Builtup Area (Phase-I + Phase-II + Phase-III = 73,958.9 + 3,21,906.19 =
3,95,865.09 m2

5. Requirement for the proposed expansion project:

(i) Power requirement:
The daily power requirement for the proposed expansion Project is preliminarily
assessed as 3045 KW source from CESU of Odisha State Electricity Board. In order
to meet emergency power requirements during the grid failure, there is provision of
3 nos. of DG set having 500 KVA capacities for power back up in the proposed
expansion Project.
For energy conservation, there will be 120 nos. of Solar Lighting poles (@72 Watt)
has been proposed for Street & common area solar lighting, so
Energy conservation by using Solar Street Lighting = 120 x 72 = 8640 watt = 8.6 KW
Energy conservation by using Solar lighting for common area = 200 KW

Total Energy Conservation = (200 + 8.6) KW = 208.6 KW
Total Energy saving = 208.6/3045 = 0.0685 x 100 = 6.8 %
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(ii) Water requirement:
Fresh make up of 471.0 m3/day will be required for the project which will be sourced
from ground water supply. Waste water of 602 KLD will be treated in a STP of
650 KLD capacity, which includes primary, secondary and tertiary treatment. After
treatment, the treated water will be discharge to the Buri Nalla. Rain Water will be
harvested through 41 no. of recharging pits.

(iii) Firefighting Installations:
Firefighting system will be installed as per recommendation of the Fire fighting
Officer, Odisha and as per the guideline of NBC (part-4).

(iv) Green Belt Development:
Green belt will be developed over an area of 51,852.09 sqm which is 35.40 % of the
plot area; by using the local. species like Radhachuda, Nageswar, Akash Neem,
Ashok, Polanga, Karang, Bela, Pijilu, Kaniara, Tagar, Hena, etc.

(v) Solid Waste Management:
From the residential complex solid waste in form of food waste from kitchen and
miscellaneous waste will be generated @ 0.45 kg/capita/day, which will be about
5225 x 0.45 = 2351.25 kg/day. The generated solid waste from the residential
complex will be segregated as biodegradable and non-biodegradable. This will be
collected in separate coloured beans. Proper waste management practices will be
adopted during the collection, storing and disposal of the generated solid waste.

Waste generated from Floating people will be @ 0.15 kg/capita/day, which will be
about 166 x 0.15 = 24.9 kg/day. Solid waste from sweeping and Dry Garbage
containing non bio-degradable wastes like polythene bags, metal, ceramic Waste,
glass etc. shall be stored in separate garbage bin and send to approved agency for
final disposal. The biodegradable waste will be converted to manure by an organic
waste convertor, which will be used for landscaping.

4

SI. No. Category Counts (heads) Waste generated
1. Residents 5225 @ 0.45 2351.25

kg/day
2. Floating 166 @ 0.15 kg/day 24.9
3. STP sludge 35

Total solid waste generated 2411 .15 kg/day

6. The ToR for Phase- III expansion had been granted by SEAC, Odisha vide letter no. 845
/ SIA/ OR / NCP / 28277 /2018/ SEAC /156, dated 12.10.2018.

7. Baseline study was conducted during summar season i.e. from March 2018 to May
2018.

8. ToR compliance regarding detailing of Project proponent, project consultants land
description was compiled.

9. The proponent has obtained Certified Compliance Report for previous Environmental
Clearance from Regional Office, MoEF&CC, Bhubaneswar on 11.12.2018.

10. Estimated Project cost:
Total Capital Cost = RS.300 Crores
Environment Management Cost = RS.2.25 Crores

11. The project proponent along with their consultants M/s Enviro Infra Solutions Pvt. Ltd.,
Ghaziabad, Uttar Pradesh and M/s Centre for Envotech & Management Consultancy
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Pvt. Ltd., IRC Village, Bhubaneswar, Odisha made a detailed presentation on the
proposal before the SEAC on 12.06.2019.

12. The project proponent furnished additional information / documents on the project to
SEAC for necessary compliance to clarification raised by SEAC on 14.10.2019 &
27.11.2019.

13. The Sub-Committee of SEAC conducted site visit on 25.10.2019 and observed the
following:
a) Green Belt:

Wh!le the proponent stated to develop necessary green belt in the green belt areas
and plant species in due course for Phase-II (under Construction) & Phase -III
proposed, Green Belt for Phase - I is virtually absent except decorative plants such
as Krushna chuda, Ficus panda etc. in the periphery of the boundary of Phase - I and
land scaping.

(i) The width of the area along boundary may be less than a meter even, therefore,
the area covered to have claimed under green belt even with decorative plants
may be much less than the prescribed guidelines. Hence, a compliance in
matter is necessary which may be asked from the proponent.

(ii) Green belt needs to be strengthened with local shade bearing species like
Akashmani, Neem, Ashoka, Kadamba, Pollanga, Bela, Karanj etc. in
consultation with local DFO for the prescribed area.

(iii) Similar strict adherence for Phase II & Phase III (Proposed) is necessary for
Greenbelt. Compliance report in context shall be submitted to SEIAA / SEAC.

b) Fresh water (Ground Water):
The Proponent stated to have three deep borewells for fresh drinking water and two of
them were seen by the Sub-Committee and also visited the Piezometer installed by
the proponent.
The proponent was advised to submit the following:
(i) Valid 'NOC' from CGWA & permission for Water Resources Deptt, Govt of

Odisha for Phase I for which borewell are in use since beginning, shall be
submitted for Phase I & II. The project proponent shall also submit the
dimensions of borewells & the water consumption details of last three months.

c) Waste Water:
The Sub-Committee visited STP installed in their premises. They claimed to have
consumed almost complete waste water after treatment in vehicle (Car) washing &
watering of plants excepting small quantity might be discharged to their own low lying
areas following vacant for future expansion. They could not satisfactorily reply as to
consumption of complete treated waste water during monsoon. Therefore, they must
be discharging the excess treated waste water to open low lying areas available in
their premises, even though the treated waste water is polluted & contaminated. So,
the proponent needs to submit a detailed workable plan / scheme either for zero
discharge / or discharge to main road side drain through ETP and oil water
separation unit, particularly for monsoon period so that it will not affect the human
health / environment.

d) Rain Water Harvesting I Recharge Pits:
The Sub-Committee of SEAC visited the roof top water harvesting system & the
recharging pits. It was observed that the roof top water mixed with open drain water,
which should be connected to recharge pit directly. But, water harvesting for storm
water & run off water is not available for which they need to submit a workable plan &
time frame to execute it for Phase-I and workable plan for Phase II & proposed
Phase-III expansion.

5
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e) Solid waste Management:
The proponent claimed to have outsourced for daily disposal of Solid waste being
generated, but no mechanism either at source or at delivery point to outsourcing
agency for separation into Bio-degradable & Non-biodegradable category could be
seen.
Therefore, the proponent need to submit details of collection, segregation and
disposal of solid waste for last three months to the outsourcing agency and submit
the plan / mechanism for separation of solid wastes into Bio-degradable & Non-
biodegradable wastes before disposing to outsourcing agency.

f) Use of Renewable / Solar Energy:
It is found to be absent for Phase - I completely. The proponent must submit a
system along with the time frame for use of renewal/solar power at least as per the
guidelines & preferably minimum 5% of their total power consumption for Phase I &
similarly for Phase-II & III (Proposed) within a fortnight to SEIAAI SEAC.

g) DG Set:
Location of DG sets (3 Nos.) installed for Phase - I was visited. The stack heights
were found to be inadequate & negligible. The proponent must submit a design as
applicable for such housing projects as per MoEF&CC / CPCB guidelines and DG
rules for all three phases immediately within a fortnight time. Accordingly, they must
replace / correct the stack heights as necessary for the existing area and accordingly
plan for Phase II & Phase III.

14. The SEAC in its meeting held on 19-11-2019 decided that the site visit mentioned points
as observed by the Sub-Committee of SEAC shall be complied by the proponent in
addition to non-compliance points as pointed out for taking necessary decision in matter
by the SEAC.

15. The project proponent furnished necessary compliance as desired by SEAC to the
relevant points pointed out by the Sub-Committee of SEAC committee on 27.11.2019 &
23.12.2019.

16. Considering the information furnished by the proponent and presentation made by the
consultant on behalf of proponent, the State Expert Appraisal Committee (SEAC) after
due considerations of the relevant documents submitted by the project proponent and
clarification/documents furnished to it have appraised the proposal on 24.12.2019 and
recommended for grant of Environmental Clearance for the project valid for a period of

.~ years, stipulating various conditions.
\Y. :he proposal for grant of EC was considered by the State Environment Impact

Assessment Authority in the 17th meeting held on dated 14.02.2020 wherein the
Authority after detailed deliberation of the matter has decided as follows: "The PP has
appeared before us to clarify on the reported non-compliance of EC conditions of
Phase-I and Phase-2 of this project. We may address a letter to PP pointing out the
EC conditions not complied with so far, and ask him to furnish a definite time line by
which each of these pending compliances will be made. On receipt of the desired
undertaking / commitment, EC may be considered."

18. The SEIAA considered the EC of the expansion proposal on 06.03.2020 after the project
proponent furnished necessary compliance and undertaking / commitment as desired
by SEIAA vide letter dt. 25.02.2020.

6

The State Environment Impact Assessment Authority (SEIAA), Odisha after
considering the proposal; appraisal report and recommendations of SEAC, hereby
accords Environmental Clearance to the project valid for a period of 7 years under the
provisions of EIA Notification 2006 and subsequent amendments thereto subject to strict
compliance of all conditions stipulated as follows. Detailed compliance report of these
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conditions is mandatorily to be submitted by the project proponent to SEIAA at half yearly
intervals by 1st June and 1st December each year.

Stipulated Conditions:

Part A - Specific Conditions:
1. Consent to Establish / Operate for the project shall be obtained from the State

Pollution Control Board as required under the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974.

2. The approval of the Competent Authority shall be obtained for structural safety of
buildings due to earthquakes, adequacy of fire fighting equipment etc. as per National
Building Code including protection measures from lightening etc.

3. The project proponent shall obtain all necessary clearance/ permission from all
relevant agencies including town planning authority before commencement of work. All
the construction shall be done in accordance with the local building byelaws.

4. The project proponent shall ensure that the guidelines for building and construction
projects issued vide this Ministry's OM NO.19-2/2013-IAIII dated 9th June, 2015, are
followed to ensure sustainable environmental management.

Topography and Natural Drainage
5. The natural drain system should be maintained for ensuring unrestricted flow of water.

No construction shall be allowed to obstruct the natural drainage through the site, on
wetland and water bodies. Check dams, bio-swales, landscape and other Sustainable
Urban Drainage Systems (SUDS) are allowed for maintaining the drainage pattern and
to harvest rain water. Buildings shall be designed to follow the natural topography as
much as possible. Minimum cutting and filling should be done.

Water Requirement, Conservation, Rain Water Harvesting, and Ground Water
Recharge
6. No ground water shall be extracted for the project work at any stage during the

construction phase. If ground water will be used during construction phase, they shall
obtain permission from the Water Resource Department, Govt. of Odisha/ CGWB.

7. As proposed, fresh water requirement from ground water shall not exceed
471 m3 per day.

8. A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already
committed, the quantity of water allotted to the project under consideration and the
balance water available. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

9. The quantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Office, MoEF&CC and
SEIAA, Odisha along with six monthly Monitoring reports.

10. Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and
bathing etc. and other for supply of recycled water for flushing, landscape irrigation,
car washing, thermal cooling, conditioning etc. shall be done.

11. Use of water saving devices! fixtures (viz. low flow flushing systems; use of low flow
faucets tap aerators etc.) for water conservation shall be incorporated in the building
plan.

12. Separation of grey and black water should be done by the use of dual plumbing
system. In case of single stack system separate recirculation lines for flushing by
giving dual plumbing system be done.

13. Water demand during construction should be reduced by use of pre-mixed concrete,

J-7
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curing agents and other best practices referred.
14. The local bye-law provisions on rain water harvesting should be followed. If local bye-

law provision is not available, adequate provision for storage and recharge should be
followed as per the Ministry of Urban Development Model Building Byelaws, 2016.
Rain water harvesting recharge pits of 41 nos. shall be provided.

15. Any ground water dewatering should be properly managed and shall conform to the
approvals and the guidelines of the CGWA in the matter. Formal approval shall be
taken from the CGWA for any ground water abstraction or dewatering. The proponent
shall also obtain permission from Water Resources Department, Govt. of Odisha for
drawal of water.

16. A complete plan for rainwater harvesting at the proposed site shall be drawn up and
implemented to minimise ground water withdrawal thereby recharging ground water in
the area. The complete rainwater harvesting plan after implementation shall be
submitted to SEIAA.

Solid Waste Management
17. The provisions of the Solid Waste (Management) Rules, 2016, E-Waste

(Management) Rules, 2016, and the Plastics Waste (Management) Rules, 2016 shall
be followed.

18. Disposal of muck during construction phase shall not create any adverse effect on the
neighbouring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

19. Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and
inert materials. Wet garbage shall be composted in Organic Waste Converter.
Adequate area shall be provided for solid waste management within the premises
which will include area for segregation, composting. The inert waste from group
housing project will be sent to dumping site.

20. Any hazardous waste generated during construction phase, shall be disposed off as
per applicable rules and norms with necessary approvals of the State Pollution Control
Board.

21. A certificate from the competent authority handling municipal solid wastes, indicating
the existing civic capacities of handling and their adequacy to cater to the Municipal
Solid Waste generated from project shall be obtained.

Sewage Treatment Plant
22. Sewage shall be treated in STP of capacity 650 KLD and shall be installed before start

of the operation phase of the building. The treated effluent from STP shall be
recycled/re-used for flushing, gardening and DG Cooling. The sewage treatment plant
shall be ensured before the completion of Building Complex.

23. A certificate from the competent authority shall be obtained for discharging treated
effluent! untreated effluents into the Public sewer/disposal/drainage systems along
with the final disposal point.

24. No sewage or untreated effluent water would be discharged through storm water
drains.

25. The installation of the Sewage Treatment Plant (STP) shall be certified by an
independent expert and a report in this regard shall be submitted to the SEIAA, Odisha
before the project is commissioned for operation. Periodical monitoring of water quality
of treated sewage shall be conducted. Necessary measures should be made to
mitigate the odour problem from STP.

26. Sludge from the onsite sewage treatment, including septic tanks, shall be collected,
conveyed and disposed as per the Ministry of Urban Development, Central Public
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Health and Environmental Engineering Organization (CPHEEO) Manual on Sewerage
and Sewage Treatment Systems, 2013.

27. The project proponent will ensure that under no circumstances, the environment is
polluted due to non-functioning / under performance of sewerage disposal system of
the project.

Energv
28. Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy

Efficiency shall be ensured. Buildings in the States which have notified their own
ECBC, shall comply with the State ECBC. Outdoor and common area lighting shall be
LED. Concept of passive solar design that minimize energy consumption in buildings
by using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporated in the building design. Wall, window, and roof u-values shall
be as per ECBC specifications.

29. Energy conservation measures like installation of CFLs / LED for the lighting the area
outside the building should be integral part of the project design and should be in place
before project commissioning. Used CFLs, TFL and LED shall be properly collected
and disposed off/sent for recycling as per the prevailing guidelines/rules of the
regulatory authority to avoid mercury contamination.

30. Solar, wind or other Renewable Energy shall be installed to meet electricity generation
equivalent to 5% of the demand load or as per the state level/ local building bye-laws
requirement, whichever is higher. Follow super ECBC requirement of ECBC 2017 and
provide compliance report.

31. Solar power shall be used for lighting in the apartment to reduce the power load on
grid. Separate electric meter shall be installed for solar power. Solar water heating
shall be provided to meet 20% of the hot water demand of the commercial and
institutional building or as per the requirement of the local building bye-laws, whichever
is higher. Residential buildings are also recommended to meet its hot water demand
from solar water heaters, as far as possible.

32. Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material quantity.
These include Fly Ash bricks, hollow bricks, MCs, Fly Ash Lime Gypsum blocks,
compressed earth blocks, and other environment friendly materials. Fly ash should be
used as building material in the construction as per the provision of Fly Ash Notification
of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.
Ready mixed concrete must be used in building construction.

33. A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project shall be submitted.

Air Quality and Noise
34. Construction site shall be adequately barricaded before the construction begins. Dust,

smoke & other air pollution prevention measures shall be provided for the building as
well as the site. These measures shall include screens for the building under
construction, continuous dust! wind breaking walls all around the site (at least 3 meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand,
cement, murram and other construction materials prone to causing dust pollution at the
site as well as taking out debris from the site. Sand, murram, loose soil, cement, stored
on site shall be covered adequately so as to prevent dust pollution. Wet jet shall be
provided for grinding and stone cutting. Unpaved surfaces and loose soil shall be
adequately sprinkled with water to suppress dust.

35. All construction and demolition debris shall be stored at the site (and not dumped on
the roads or open spaces outside) before they are properly disposed. All demolition
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and construction waste shall be managed as per the provisions of the Construction
and Demolition Waste Rules, 2016. All workers working at the construction site and
involved in loading, unloading, carriage of construction material and construction
debris or working in any area with dust pollution shall be provided with dust mask.

36. Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mitigation Measures for Construction and Demolition Activities
for projects requiring Environmental Clearance shall be complied with.

37. The gaseous emissions from DG set shall be dispersed through adequate stack height
as per CPCB standards. Acoustic enclosure shall be provided to the DG sets to
mitigate the noise pollution. Low sulphur diesel shall be used. The location of the DG
set and exhaust pipe height shall be as per the provisions of the Central Pollution
Control Board (CPCB) norms.

38. For indoor air quality the ventilation provisions as per National Building Code of India
shall be provided.

39. Ambient noise levels shall conform to residential standard both during day and night as
per Noise Pollution (Control and Regulation) Rules, 2000. Incremental pollution loads
on the ambient air and noise quality shall be closely monitored during construction
phase. Adequate measures shall be made to reduce ambient air and noise level during
construction phase, so as to conform to the stipulated standards by CPCB / SPCB.

Green Cover
40. No tree cutting/transplantation of existing trees has been proposed in the instant

project. A minimum of 1 tree for every 80 m2 of land should be planted and maintained.
The existing trees will be counted for this purpose. The landscape planning should
include plantation of native species. The species with heavy foliage, broad leaves and
wide canopy cover are desirable. Water intensive and/or invasive species should not
be used for landscaping. As proposed 35.40 % of plot area shall be provided for green
area development.

41. Rainwater from open spaces shall be collected and reused for landscaping and other
purposes. Roof top rain water harvesting shall be adopted for the proposed Buildings.
Rainwater harvesting at the proposed site shall be implemented. Before recharging the
surface runoff, pre-treatment must be done to remove suspended matter and oil and
grease.

Top Soil Preservation and Reuse
42. Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings,

roads, paved areas, and external services. It should be stockpiled appropriately in
designated areas and reapplied during plantation of the proposed vegetation on site.

Transport
43. A comprehensive mobility plan, as per Ministry of Urban Development best practices

guidelines (URDPFI), shall be prepared to include motorized, non-motorized, public,
and private networks. Road should be designed with due consideration for
environment, and safety of users. The road system can be designed with these basic
criteria.

Hierarchy of roads with proper segregation of vehicular and pedestrian traffic.
Traffic calming measures
Proper design of entry and exit points.
Parking norms as per local regulation

44. A detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of the roads within a 05 kms radius of the
project is maintained and improved upon after the implementation of the project.

45. This plan should be based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the project or other
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agencies in this 05 Kms radius of the site in different scenarios of space and time and
the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D.I competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan
which involve the participation of these departments.

46. Vehicles hired for bringing construction material to the site should be in good condition
and should have a pollution check certificate and should conform to applicable air and
noise emission standards be operated only during non-peak hours.

Environment Management Plan
47. An Environmental Management Plan (EMP) shall be prepared and implemented to

ensure compliance with the environmental conditions specified above. A dedicated
Environment Monitoring Cell with defined functions and responsibility shall be put in
place to implement the EMP. The environmental cell shall ensure that the environment
infrastructure like Sewage Treatment Plant, Landscaping, Rain Water Harvesting,
Energy efficiency and conservation, water efficiency and conservation, solid waste
management, renewable energy etc. are kept operational and meet the required
standards. The environmental cell shall also keep the record of environment
monitoring and those related to the environment infrastructure.

48. The Project proponent has earmarked RS.2.25 Crores towards environmental
protection measures for the proposed expansion project. The year wise funds
earmarked for environmental protection measures shall be kept in separate account
and should be spend accordingly and not to be diverted for any other purpose. Year
wise progress of implementation of action plan for EMP shall be reported to the
SEIAA, Odisha, Regional Office, MoEF&CC, Govt. of India, Shubaneswar, SPCS
along with the Six Monthly Compliance Report.

49. It shall be mandatory for the project management to submit six (06) monthly
compliance reports on post environmental monitoring in respect of the stipulated terms
and conditions in this Environmental Clearance to the State Environment Impact
Assessment Authority (SEIAA),Odisha, SPCS, Odisha & Regional Office of the
Ministry of Environment & Forest, Odisha in hard and soft copies on 1st June and
pt December of each Calendar Year and shall also upload the compliance report in
the website of the Ministry.

Others
50. Provisions shall be made for the housing of construction labour within the site with all

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

51. A First Aid Room shall be provided in the project both during construction and
operations of the project.

52. The company shall draw up and implement corporate social Responsibility plan as per
the Company's Act of 2013.

53. As per the MoEF&CC, Govt. of India Office Memorandum F.No.22-65/2017-IAIII dated
1st May 2018, the project proponent is required to prepare and implement Corporate
Environment Responsibility (CER) Plan. As per para 6(11)of the said O.M. appropriate
funds shall be earmarked for the activities such as infrastructure creation for drinking
water supply, sanitation, health, education, skill development, roads, cross drains,
electrification including solar power, solid waste management facilities, scientific
support and awareness to local farmers to increase yield of crop and fodder, rain water
harvesting, soil moisture conservation works, avenue plantation, plantation in
community areas etc. The activities proposed under CER shall be restricted to the
affected area around the project. The entire activities ~d under the CER shall be

11

120
444



treated as project and shall be monitored. The monitoring report shall be submitted to
the regional office as a part of half yearly compliance report, and to the District
Collector. It should be posted on the website of the project proponent.

54. The proponent shall implement the observations of the sub-Committee of SEAC after
field visit on 25.10.2019 as per the time schedule given in the action plan enclosed
with the legal affidavit which was submitted on 23.12.2019. The Sub-Committee of
SEAC shall visit the site again to verify the status of implementation. In case of non-
implementation, the Environmental Clearance will be revoked on recommendation of
SEAC.

55. The proponent shall implement the full scale compliance of all EC conditions of
phase-I and phase-II with definite time line as submitted to SEIAA on 25.02.2020. In
case of non-implementation, the Environmental Clearance will be revoked by SEIAA or
on recommendation of SEAC.

Part B - General Conditions
1. A copy of the Environmental Clearance letter shall also be displayed on the website of

the concerned State Pollution Control Board. The EC letter shall also be displayed at
the Regional Office, District Industries centre and Collector's Office! Tehsildar's office
for 30 days.

2. The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year-wise expenditure shall be
reported to the SEIAA, Odisha and MoEF&CC, Govt. of India and its concerned
Regional Office.

3. Officials from the Regional Office of MoEF&CC, Bhubaneswar who would be
monitoring the implementation of environmental safeguards should be given full
cooperation, facilities and documents!data by the project proponents during their
inspection.

4. In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by the SEIAA, Odisha.

5. The SEIAA, Odisha reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance under the provisions of the Environmental (Protection) Act,
1986, to ensure effective implementation of the suggested safeguard measures in a
time bound and satisfactory manner.

6. All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, the Forest
Conservation Act, 1980 and the Wildlife (Protection) Act, 1972 etc. shall be obtained,
as applicable by project proponents from the respective competent authorities.

7. These stipulations would be enforced among others under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the Public
Liability (Insurance) Act, 1991 and the EIA Notification, 2006.

8. The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language informing
that the project has been accorded Environmental Clearance and copies of clearance
letters are available with the State Pollution Control Board and may also be seen on
the website of the SEIAA, Odisha. The advertisement shall be made within Seven
days from the date of receipt of the Clearance letter and a copy of the same shall be
forwarded to the Regional Office of MoEF&CC, Bhubaneswar.

9. A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, ZiliaParisad I Municipal Corporation, Urban Local Body and the Local
NGO, if any, from whom suggestions! representations, if any, were received while
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processing the proposal. The clearance letter shall also be put on the website of the
company by the proponent.

10. The proponent shall submit/upload six monthly reports on the status of compliance of
the stipulated Environmental Clearance conditions, including results of monitored
data on their website and shall update the same periodically. It shall simultaneously
be sent to the Regional Office of MoEF&CC, Govt. of India, the respective Zonal
Office of CPCB and the SPCB. The criteria pollutant levels namely; SPM, RSPM,
S02, NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the project shall be monitored and displayed at a convenient location
near the main gate of the company in the public domain.

11. The environmental statement for each financial year ending 31st March in Form-Vas
is mandated to be submitted by the project proponent to the concerned State
Pollution Control Board as prescribed under the Environment (Protection) Rules,
1986, as amended subsequently, shall also be put on the website of the company
along with the status of compliance of EC conditions and shall also be sent to the
respective Regional Offices of MoEF&CC, Govt. of India by E-mail.

12. Any appeal against this clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

Memo No 399£2 / EJ£.\M / Dt. 1-3· 02,· '2.,0
Copy to I

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate Change
Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-110003
for information.

2. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha for
information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A1118,
Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, ManSingh Road, New Delhi-
110011 for information.

7. Collector, District Magistrate, Khordha, for kind information and necessary action.
8. Chairman/Member/Member Secretary, SEIAA for kind information.
9. Chairman, SEAC/Secretary, SEAC, Paribesh Bhawan, A1118, Nilakantha

Unit-VIII, Bhubaneswar for kind information.
10. Guard file for record.
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M INIS'TRY O}- II,NVTRONMIIN'I' AND T.'ORESI'S

NOTIFIC{I.ION

Neu,De lhi, the 17th August, 2012

s.o. lseg(!:,).- ln exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 19BO (29 of 1986) and in pursuance of the notification of the
Government of lndia in the Ministry of Environment and Forests, number S.O. 1S33(E),
dated the 14th September, 2006 (hereinafter referred to as the said Gazette notification), the
Central Government hereby constitutes the State Level Environment lmpact Assessment
Authoi'iiy (SE|AA), Odisha (hei-einafiei- in ihis notification i"eferi"ed to as the Authority,
Odisha) cornprising of the following mernbers, namely: -

1- Shri B.K. Patnaik, IFS (Retired)
Plot No. 57, Jagmohan Nagar,
Jaga rnara, Bh ubaneswar-7 51030.

e hairman

Dr. S, P. Rout, Professor (Retired)
A 

'.)r!.t 
o^L;l^^^^-l1l 4V I | \)cll llUl l€lYdl ,

Member

Ell,rr 'lrana^L..,^- atr 4 /1l\7lJl lul"rql lt=gl MAI -, et l t .

3. Director. Environment-cum-Special Member Secretary
Caa.a*anr *a la^.rnrnmnn* afLrgr/l 9t€ll y t\l rlrvV(tl I l! I I(tl lt \ill
A T! I\Jotsna.

/) Tha /^L.rirrr'lan anz.l f,/lamharc af tLa A'rllraritrr AzJiaha alrall halal af,f,laa f,nr ^ |ae'm alA. llll; \-rtlgllllllgrll ClllLl lvl9lllLtglI \rl tllg f\Lllllrltllty, \-rvl9llgl Oll€tl ltWtU Valitsg iLra a Lgl tlt rJt

three veers from the date of oublication of this notifieation in the Offieial Gazette'
J---'- - l---

2.
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3. The Authority, Odisha"shall,exercise,such.powers and follow such procedure as are

enumerated in the said Garette:totification.

4. The Central Govennnent, ,to.-assist lhe Authority,

State Government of Odts'frq, iherdby constitutes the

Odisha (hereinafter in thb notification 'rdferred to ,as

ioiiowing Members, nameiy,:-

Shri Sasanka Sdlchar Patnaik, :lFS

(Retired), Aranyaka, V!rl-F{-99,,

Sailashree Vihar,, Bhtdoaneslmsr 7 51021

Di'. D. K. Rout,
Senicr Envircnrnental .$cientist, State
Pollution Control Board, Odisha,
Bhubaneswar.

Puducherry in consultation with the

State Expert Appraisal Committee,

SEAC, Odisha) comprising of the

Chairman

Member

3 Dr. S. K. Biswal,

Chief Scientist, Mineral Processing

Departrnent, lnstitute of Minerals and

Materials Technology, Council of

Scientific and lndustrial Research

(CSIR), Bhubaneswar-751 01 3.

Member

4. Dr. G. K. Roy,
Professor (Retired),
Plot No. 45111766, Nuasahi, Nayapalli,
Bhubaneswar-751412

Member

5. Dr. C. R. Mohanty,
Reader, Department of Civil

Engineering, Veer Surendra Sai

University of Technolog'y-, Biii'la, District

Sambalpur-76801 8.

Member

b. Shri Sridhar Behera, Engineer-in- chief
(R.etired), Plot No. 656 {2), Behera Sahi,

(Near Akhand-Larnani Chhak),

Nayapalli, Bhubaneswar.

Member

7. Dr. R. C. Mohanty,

Emeritus Scientist. Council of Scientific

lndustria! of Reserych, De'partrnent cf
Botony, Utka! Uni'*ereity, Vanivihar,

Bhubaneswar-75!0O4[-

Member

8. Dr. Maheswar Paba,

Former [t4enrber'$eu'etaryt,
$tate Poliution Cctrd! F@ard'

i^lr{ieha
v rillrJl lg

i, l a,i.t .i11rta\t, { {t,,

Member

Nlayapalli, !P.C \'@n,, iEtl$r d'rrcr*Nrntlrr-{Ji ]Ml rygttg
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,ill{f, 6;1i{$ffiT ; 3(Utfir1

Dr. (Ms. ) Padmiia' Misl,E€,
Professor and i-tffi, iltlepertn€nt rofl
Analytical and ,iApplbd lEconsrn,ics,
Utka I U n iversity, Bfuihan-eswar:75il094.,
Member Secrdtary, ,"OdFtE State:
Pol lution Control tsoard.

5. The Authority, Odisl'ra shall .tal<e decisions ,or;r the recommendations of the SEAC,

Odisha.

^ Tha {^-[sirman and Menitbers of tfre$EAC, Cdisha shall hold office for a tei'm of three\J. rlrv vtr

\,,rars frnm tha fl3{s of publica&lgil? g{this noEftCation in tfp Officia! Gazette.tvu'v

7. The SEAC, Odisha shall exercise such ponters and follow such procedures as are
enumerated in the said Gazette notification.

L The SEAC, Odisha shall function on the principle of collective responsibility anci the
rr.airs^- oha!! endeavoi'to reach a consensus in each case, and if consensus cannot be\.rl ldll I I ldl I Dl lcll

reached, the opinion of the majority shall prevail.

9. The Governrnent of Odisha shall notity an agency to act as Secretariat for the

Authority and the SEAC, Odisha and shall provide all financial and logistic support including

accornmodation, transportation and such other facilities in respect of all its statutory

functions.

10. The sitting fee, travelling allowance and dearness allowance to the Chairman and

Member of the Authority, Odisha and the Chairman and Members of SEAC, Odisha shall be

paid in accordance with the existing rules of the Government of Odisha.

[No J-f t0 t3t4912008-lA.ll (l) l

RAJIV (in (JlJA, Jt. Sccl'.

Member

10.

.-a I t - - 4t I tl -)Z>l lv/ L2J-1 tu- 1-
Prrnted by thc Mzrnager. Gnvpntmcrtt'tjl' iltrdia:llress, iRing'Road.

a n d P Lrb I s$heU iby i tlrt t CJortrdl lor of : Ptib I i cat'ions-

Mayapuri. New Delhi-l l(X)6 t

Delhi-l1005+
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PUBLISHED BY AUTHORITY  

la-  2689] ubZ fnYyh] eaxyokj] fnlEcj 15] 2015@vxzgk;.k 24] 1937   
No. 2689] NEW DELHI, TUESDAY,  DECEMBER 15,  2015/AGRAHAYANA 24, 1937  

पयाᭅवरण, वन और जलवाय ुपᳯरवतᭅन मंᮢ ालय 

अिधसचूना 

नई ᳰद᭨ ली, 15 ᳰदस᭥ बर, 2015 

का.आ. 3387(अ).—कᱶ ᮤीय सरकार, पयाᭅवरण संरᭃण अिधिनयम, 1986 (1986 का 29) कᳱ धारा 3 कᳱ  
उपधारा (3) ᳇ारा ᮧद᭜ त शि᭍ तयᲂ का ᮧयोग करत े ᱟए और भारत सरकार के त᭜ कालीन पयाᭅवरण और वन मंᮢालय कᳱ 
अिधसूचना सं᭎ या  का.आ. 1533(अ) तारीख 14 िसतंबर, 2006 (िजसे इसमᱶ इसके प᭫ चात् उ᭍ त अिधसूचना कहा गया ह)ै 
के अनुसरण मᱶ रा᭔ य ᭭ तरीय पयाᭅवरण समाघात िनधाᭅरण ᮧािधकरण, ओिड़शा (िजसे इसमᱶ इसके प᭫ चात् ᮧािधकरण, 
ओिड़शा कहा गया ह)ै गᳯठत करती ह,ै िजसमᱶ िन᭥ निलिखत सद᭭ य हᲂग,े अथाᭅत ्:— 

(क) ᮰ी सुरेश चंᮤ मोह᭠ ती, 
᭡ लाट सं᭎ या 237/ए, शहीद नगर, 
भुवनेशवर-751007  

—अ᭟ यᭃ 

(ख) डा. सौिम᭠ ᮤ ा ᮧसाद दास, 
᭡ लाट सं᭎ या 551, 
शहीद नगर, भुवनेशवर-751007 

—सद᭭ य  

(ग) िनदशेक, 
(पयाᭅवरण)-सह िवशेष सिचव, वन और पयाᭅवरण िवभाग, ओिड़शा सरकार   

—सद᭭ य सिचव 

2. ᮧािधकरण, ओिड़शा के अ᭟ यᭃ और सद᭭ य, राजपᮢ मᱶ इस अिधसूचना के ᮧकाशन कᳱ तारीख से 3 वषᭅ कᳱ अविध 
के िलए पद धारण करᱶगे । 

3. ᮧािधकरण, ओिड़शा ऐसी शि᭍ तयᲂ का ᮧयोग करेगी और ऐसी ᮧᳰᮓयाᲐ का पालन करेगी जो उ᭍ त अिधसूचना 
मᱶ िन᳸द᭬ ट हᲂ । 

4. ᮧािधकरण, ओिड़शा का िविन᭫ चय ओिड़शा रा᭔ य के िलए पैरा 5 के अधीन गᳯठत रा᭔ य ᭭ तरीय िवशेष᭄ 
मू᭨ यांकन सिमित कᳱ िसफाᳯरशᲂ पर आधाᳯरत होगा ।  
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5. ᮧािधकरण, ओिड़शा कᳱ सहायता करने के ᮧयोजनᲂ के िलए, कᱶ ᮤीय सरकार ओिड़शा सरकार से परामशᭅ करके, 
रा᭔ य ᭭ तरीय िवशेष᭄ मू᭨ यांकन सिमित, ओिड़शा का गठन करती ह,ै िजसमᱶ िन᭥ निलिखत सद᭭ य हᲂग,े अथाᭅत ्:— 

(i) ᮰ी िवजय केतन प᭗नायक, भा.व.से. (सेवािनवृ᭜ त), 
᭡ लाट सं. 57, जगमोहन नगर, जगमारा  
भुवनेशवर-751030 

—अ᭟ यᭃ 

(ii) ᮰ी भानु ᮧताप ᳲसह, 
बी/29, कृ᭬ णा गाडᭅन कॉ᭥ पलै᭍ स, फेज-1, बारबरी (जगमारा), डाक-खांदािगरी,   
भुवनेशवर-751030 

—सद᭭ य 

(iii)  डॉ. ᳰदबाकर ᭭ वेन, 
᭡ लाट सं. 18/1738, ᮕीन पाकᭅ , 8/2, 
शेले᮰ी िवहार, िनकट जग᭠ नाथ मंᳰदर,  
भुवनेशवर-751021 

—सद᭭ य 

(iv) आचायᭅ, ᮧताप कुमार मोहतंी, 
आचायᭅ, समुᮤी िव᭄ान िवभाग, बेरहमपुर िव᭫ विव᳒ालय, बेरहमपुर, 
भुवनेशवर-760007 

—सद᭭ य 

(v) डॉ. दवेे᭠ ᮤ  कुमार राउत, 
᭡ लाट सं. 337, आचायᭅ िवहार, भुवने᭫ वर-751013 

—सद᭭ य 

(vi) डॉ. सुरे᭠ ᮤ  कुमार िब᭫ वाल, 
मु᭎ य वै᭄ािनक और ᮧभाग, खिनज ᮧसं᭭ करण िवभाग, सीएसआईआर-खिनज और भौितक 

ᮧौ᳒ोिगकᳱ सं᭭ थान, भुवने᭫ वर-751018 

—सद᭭ य 

(vii) ᮰ी बैरागी चरण पर᭭ थी, 
16-बसंत िवहार, ᮩहमे᭫ वर पटना, टांकापाणी रोड,  
भुवने᭫ वर-751018 

—सद᭭ य 

(viii) डॉ. शरत चंᮤ नायक, 
सह आचायᭅ और भारसाधक, मु᭎ य वै᭄ािनक, अिखल भारतीय शु᭬ क भूिम कृिष शमनवय 
अनुसंधान, फुलबणी, ओिड़शा 

—सद᭭ य 

(ix) ᮰ी ᮰ीधर बहेरा, 

᭡ लाट सं. 656(2), बेहरेासाही (िनकट अखंडल मणी चौक), ᭠ यापाली, भुवने᭫ वर-751012  

—सद᭭ य 

(x) डॉ. आर.सी. मोहतंी, 
बी-154, बीडीए Ჽूपलै᭍ स, बारामुंडा, भुवने᭫ वर-751003, ओिड़शा 

—सद᭭ य 

(xi) ᮰ी अंिबका चरण मोहतंी 
रोिहणी᮰ी, िनकट डीवी कायाᭅलय, 
खपुᳯरया, मधुपटना, कटक 

—सद᭭ य 

(xii) सद᭭ य सिचव, रा᭔ य ᮧदषूण िनयंᮢण बोडᭅ, 
 

—सिचव 

6. रा᭔ य ᭭ तरीय िवशेष᭄ मू᭨ यांकन सिमित, ओिड़शा का अ᭟ यᭃ और सद᭭ य राजपᮢ मᱶ इस अिधसूचना के ᮧकाशन 
कᳱ तारीख से तीन वषᭅ कᳱ अविध के िलए पद धारण करᱶगे । 

7. रा᭔ य ᭭ तरीय िवशेष᭄ मू᭨ यांकन सिमित, ओिड़शा ऐसी शि᭍ तयᲂ का ᮧयोग करेगी और ऐसी ᮧᳰᮓयाᲐ का 
अनुसरण करेगी जो उ᭍ त अिधसूचना मᱶ िविन᳸द᭬ ट कᳱ जाएं । 
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8. रा᭔ य ᭭ तरीय िवशेष᭄ मू᭨ यांकन सिमित, ओिड़शा सामूिहक उ᭜ तरदािय᭜ व के िस᳍ांत पर कायᭅ करेगी और अ᭟ यᭃ 
ᮧ᭜ येक मामले मᱶ सवᭅस᭥ मित पर पᱟचंन ेका ᮧयास करेगा, और यᳰद सवᭅस᭥ मित पर नहᱭ पᱟचंा जाता ह ैतो बᱟमत कᳱ राय 
अिभभावी होगी। 

9. ओिड़शा सरकार, ᮧािधकरण, ओिड़शा तथा रा᭔ य ᭭ तरीय िवशेष᭄ मू᭨ यांकन सिमित, ओिड़शा के िलए 
सिचवालय के ᱨप मᱶ कायᭅ करने हते ुएक अिभकरण अिधसूिचत करेगी और सभी िव᭜ तीय तथा संभारतंᮢीय सहायता, िजसके 
अंतगᭅत आवास, पᳯरवहन उसके  और सभी कानूनी कृ᭜ यᲂ कᳱ बाबत ऐसी अ᭠ य सुिवधाएं भी ह,ᱹ उपल᭣ ध कराएगी । 

10. ओिड़शा, ᮧािधकरण के अ᭟ यᭃ और सद᭭ यᲂ तथा रा᭔ य ᭭ तरीय िवशेष᭄ मू᭨ यांकन सिमित, ओिड़शा को बैठक 
कᳱ फᳱस, याᮢा भ᭜ ते, महगंाई भ᭜ ते, ओिड़शा सरकार के संबंिधत िनयमᲂ के अनुसार संद᭜ त ᳰकए जाएंगे ।  

      [सं. जे-11013/49/2008-1ए. II (1)] 

मनोज कुमार ᳲसह, संयु᭍ त सिचव 

 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th December, 2015 

S.O. 3387(E).—In exercise of the powers conferred by sub-section (3) of Section 3 of the 
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 
India in the erstwhile Ministry of Environment and Forests number S.O. 1533(E), dated the 14th September, 
2006 (hereinafter referred to as the said Gazette notification), the Central Government hereby constitutes the 
State Level Environment Impact Assessment Authority, Odisha (hereinafter referred to as the Authority for 
Odisha) comprising of the following members,  namely:— 

 

(a)  Sri Suresh Chandra Mohanty,  
Plot No. 237/A,  Saheed Nagar, Bhubaneswar – 751007. 

—Chairman 

(b)  Dr. Saumindra Prasad Das, 
Plot No. 591, Saheed Nagar, Bhubaneswar – 751007. 

—Member 

(c)  Director (Environment)-cum- Special Secretary, Forest and 
Environment Department, Government of Odisha. 

—Member Secretary 

2. The Chairman and Member of the Authority for Odisha shall hold office for a term of three years from the 
date of publication of this notification in the Official Gazette.  

3. The Authority for Odisha shall exercise such powers and follow such procedures as specified in the said 
Gazette notification. 

4. The Authority for Odisha shall take its decision on the recommendations of the State Level Expert 
Appraisal Committee for the State of Odisha constituted under paragraph 5.  

5. For the purposes of assisting the Authority for Odisha, the Central Government, in consultation with the 
State Government of Odisha, hereby constitutes the State Level Expert Appraisal Committee, Odisha, comprising of the 
following  members, namely :— 

 

(i)  Shri Bijay Ketan Patnaik IFS (Retd.), 
Plot No. 57, Jagamohan Nagar, Jagamara, Bhubaneswar – 751030. 

—Chairman 

 

(ii)   

 

Sri Bhanu Pratap Singh,  
B/29, Krisna Garden Complex, Phase-1, Barbari (Jagamara), Post- 
Khandagiri,  Bhubaneswar – 751030.  

—Member 

(iii)   Dr. Dibakar Swain,  
Plot No. 18/1738, Green Park 8/2, Sailashree Vihar, Near Jagannath 
Temple, Bhubaneswar – 751021.  

 

—Member 

133
457



4       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

(iv)  

 

Prof. Pratap Kumar Mohanty, 
Professor, Department of Marine Sciences, Berhampur University, 
Berhampur – 760007 (Odisha). 

 

—Member 

(v)  Dr. Debendra Kumar Rout, 
Plot No. 337, Acharya Vihar, Bhubaneswar – 751013. 

—Member 

(vi)  Dr. Surendra Kumar Biswal, 
Chief Scientist and Head, Mineral Processing Department, CSIR- 
Institute of Mineral and Material Technology, Bhubaneswar – 751018. 

—Member 

(vii)   Sri Bairagi Charan Prusty,  
16- Basant Vihar, Brahmeswarpatna, Tankapani Road,  
Bhubaneswar – 751018. 

—Member 

(viii)  Dr. Sarat Chandra Nayak, 
Associate Professor and I/C Chief Scientist,  
All India Co-ordinate Research on Dry Land Agriculture,  
Phulbani, Orissa. 

—Member 

(ix)  Sri Sridhar Behera,  
Plot No. 656(2), Behera Sahi (Near Akhandalamani Chhak),  
Nayapalli, Bhubnaeswar – 751012. 

—Member 

(x)  Dr. R C. Mohanty, 
B-154, BDA Duplex, Baramunda, Bhubaneswar-751003, Orissa.   

—Member 

(xi)  Shri Ambika Charan Mohanty, 
Rohinishri, Near DV Office, Khapuria, Madhupatna, Cuttack.  

—Member 

(xii)   Member Secretary,  
State Pollution Control Board, Odisha 

—Secretary 

 

6. The Chairman and Members of State Level Expert Appraisal Committee, Odisha shall hold office for a 
term of three years from the date of publication of this notification in the Official Gazette.  

7. The State Level Expert Appraisal Committee, Odisha shall exercise such powers and follow such 
procedures as specified in the said Gazette notification.    

8. The State Level Expert Appraisal Committee, Odisha shall function on the principle of collective 
responsibility and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, 
the opinion of the majority shall prevail. 

9. The Government of Odisha shall notify an agency to act as Secretariat for the Authority for Odisha and the 
State Level Expert Appraisal Committee, Odisha, and shall provide all financial and logistic support including 
accommodation, transportation and such other facilities in respect of all its statutory functions.   

10. The sitting fee, travelling allowance and dearness allowance to the Chairman and Members of the 
Authority for Odisha and the Chairman and Members of the State Level Expert Appraisal Committee, Odisha shall be 
paid in accordance with the concerned rules of the Government of Odisha. 

[No. J-11013/ 49/ 2008- IA. II (I)] 

MANOJ KUMAR SINGH, Jt. Secy.  

 

 

 
 
 
 

Printed by the Manager, Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.  
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(12.)

qf((| ?5I {IsFEl : 3T{lIqfFi

Dr. Kishore Chandra Sekhar Panigrahi

Reader, School of Biological Sciences, National Instinrte of Science
E<lucation ard Rcscarch

Shri Bairagi Charan Prusty (I.F.S., Retd.)

l6 - BasantVihar, Brahmeswarpatna, Tankapani Road, Bhubaneswar
- 75t018

Member Secretary, State Pollution Control Board, Odisha

5

Member:

Member:

(t3.) Secretary.

6. The Chairman and members of the State I-evel Expert Appraisal Committee, Odisha shall
hold office for a term of three years from the date of publication of this order in the Official Gazette.

7. The State level Expert Appraisal Committee, Odisha shall exercise such powers and follow
such procedures as specified in the said notification.

8. The State l-evel Expert Appraisal Committee, Odisha shall function on the principle of
collective responsibility and the Chairman shall endeavor to reach a consensus in each case, and if
consensus cannot be reached, the views of the majority shall prevail.

9. The Government of Odisha shall notify an agency to act as Secretariat for the Authority,
Odisha and the State Level Expert Appraisal Committee, Odisha, and shall provide all financial and
Iogistic support including accommodation, transportation and such other facilities in respect of all
their statutory functions.

10. The sitting fee, travelling allowance and dearness allowance to the Chairman and members of
the Authority, Odisha and the Chairman and members of the State Level Expert Appraisal
Committee, Odisha shall be paid in accordance with the relevant rules of the Government of Odisha.

lF.No.- I I 0 I 3/49108-IA-II(I)I
ARVIND NALITIYAL, Jt. Secy.

Uploadcd by Dre. of Printing at Government of India Press, Ring Road. Mayapuri, Ncw Delhi-l lff)54
and Publishcd by lhc Controller of Publications, Delhi-l 10O54 ALOK il'l'i3l',lit"l-

KUMAR?;:;.1:':.'"ii:
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lFr. f.-1 1 01 3/49/08-ilt.q.r(r )l

3rGl"atPe{rrq, {t-mqfu{

MIMSTRY OF EI\TVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 8th March 2019.

S.O.1217(E).- In exercise of the powers conferred by sub-section (3) of section 3 of the

Environment (kotection) Act, 1986 (29 of 1986) and in pursuanceof the notification of the

Government of India in the erstwhile Ministry of Environment and Forests, number S.O. 1533(E),
dated tlre l4t Septeurbeg 2@6 (hereinafter refcrled to as thc said notification), the Central
Government hereby constitutes the State l-evel Environment lmpact Assessment

Authority,Odisha(rereirrafter rcfcrrcd tu as thc Authurity,Ofisha) r:uurprisiug of thc fulluwirrg
members, namely: -

(1.) Shri Suresh Chandra Mohanty (l.F.S., Retd.)
2371A, Saheed Nagar, Bhubaneshwar - 751007

Dr. Saumindra Prasad Das
Plot No. 591, Saheed Nagar, Bhubaneswar -
75 1007

Chairman;

(2.) Member;
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(3.) Dircctor, Environment-cum-Special Secretary
to Goverruucrrt of Odisha

Member Secretary

2. The Chairman and mcmbcrs of the Authority, OdisLa shall hold office for a term of three
years from the date of publication of this order in the Official Gazette.

3. The Authority, Odisha shall exercise such powers and follow such procedures as specified in
Ore said nodfication.

4. The Authority,Odisha shall base its decision on the recommendations of the State l-evel
Expert Appraisal Committee, Odisha constituted under paragraph 5 of this order.

5. For the purposes of assisting the Authority, Odisha, the Central Government, in consultation
with the Government of Odisha, hereby constitutes the State lrvel Expert Appraisal Comrnittee,
Odisha comprising of the following members, namely

(1.)

(2.)

(3)

(5.)

(6.)

(7.)

(8.)

(e.)

(t0.)

Shri Bhanu Pratap Singh (I.F.S., Retd.)

B - 29, Krishna Garden Complex Phase - I, Barban (Jagamara),

Khandagiri, Bhubaneswar - 75 1030

Dr. Chitta Ranjan Mohanty

Professor, PO . Nayabazar, Disuict - Cuttack - 753004

Dr.Himanshu Bhushan Sahu,

Associate Professor, Department of Mining Engineering, National

Institutc of Technology, Rourkela - 769008

Dr.Dibakar Swain

Plot No. l8/1738, Grecn Park 8/2, Sailashree Vihar, Ehubaneswar-
75102t

Dr. Pratap Kumar Mohanty

Professor and Head, Department of Marine Sciences, Berhampur
University, Berhampur - 7600O7

Shri Jiban Kumar Mahapatra

Plot No. 2ll,I.ane No. 02 (Extension), PO - Aerodrome Area.
Palaspalli Road, Air Field, Bhubaneswar - 75 1020

Shri Kumuda Ranjan Acharya

Plot No. 195U4, Near Chintamaniswar Temple, Budhcswarl
Bhubaneswar - 751006

Dr. Sanjay Kumar Patrrayak

Associate Professor and Hcarl, P.G. Departme nt of Environmental
Sciences, Sambalpur Ilniversity, Iyoti Vihar, Burla, Sambalpur,
Odisha - I10019

Dr. Brjoy Kunrar Satpatly

Visiting Professor, C,V. Raman College of Engg., Bhubaneswar

Dr. Sailabala Padhi

9-.j:q4 Nagar, Ist [:ne, Berhampur, Disrricr - Ganjanr, Odisha _7600t0

C-tuirman;

Membcr;

Member

MembeB

Mcmbcr;

Member;

Mcmbcr;

Member;

Membcr;

Member;
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••
I STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA

5RF-21l, Unit-IX, Bhubaneswar-751 022, Tel: 0674-3512840, Email:
seiaaodisha@gmail,com

(A statutory body constituted by Ministry of Environment, Forest & Climate Change
under Environment (Protection) Act, 1986)

File No. SEIAA-68/07-2023
~

Dated iG, Macecb/tJY24'

To
Sri Tapan Kumar Mohanty, MD
M/s. Z-Estates Pvt. Ltd.
M4/34, Acharya Vihar
Bhubaneswar- 751013

Sub: Direction for submission of Environmental Compensation -Regarding

Whereas, the matter is already disposed of on 01.05.2023 and the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata in the form of Original Application No. 11/2022IEZ
in the matter of the matter of Zl-Residents' Welfare Association Vrs Z- Estates Private
Limited and Ors has issued direction to SEIAA, Odisha "to determine Environmental
Compensation against the Project Proponent for failure to install the Solar System for energy
conservation to the extent of5% of total power as required by the Environmental Clearance
conditions dated 16.08.2011 and action in this regard shall be taken within two months after
giving the Project Proponent an opportunity of being heard and also with regard to
completion of Green Belt and Avenue Plantation over at least 20% of the site area as
required by the Environmental Clearance conditions dated 16.08.2011, the Committee
constituted by the Tribunal is directed to re-visit the premises of the Project Proponent and
verify whether at least 20% of the Green Belt has been achieved by the Project Proponent
and ifnot, appropriate Environmental Compensation shall be determined against the Project
Proponent and the same shall be recovered within two months after giving him an
opportunity of being heard."

Whereas, a Joint Committee comprising the members I.e. Prof. (Dr.) B.K. Satapathy

(Member, SEAC, Dr. Rebati Kanta Mishra, Environmental Scientist, SPCB, Odisha,

Dr. Chittaranjan Panda (Member, SEAC) & Dr. Pradeept Kumar Nayak, Environmental

Scientist, SElAA, Odisha had visited the site on 13.07.2023 and have submitted their

inspection report (copy attached in Annexure-I) on Phase-I building & Construction project

of Zl-Apartrnent Complex located At-Kalarahanga, Patia, Bhubaneswar, Dist-Khordha,

Odisha. In the said report, the committee have mentioned that this is a case of violation of

( iJ
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'.,
EC conditions and the project proponent has failed in their commitments to comply Ee

conditions by 3] .08.2023 i.e. green belt/Plantation and Solar System for energy

conservation to the extent of 5% of total power through solar water heater and Solar Power

Generation System for its use etc.

Whereas, the Environmental Compensation against the Z- Estates Private Limited was

calculated as per the" Report of the CPCB In-house Committee on Methodology for

Assessing Environmental Compensation and Action Plan to Utilize the Fund". The details

of which is as below: -

Calculation of Environmental Compensation of Phase-I Building of Z- Estates
Pvt. Ltd. At-Kalarahanga, Patia, Bbubaneswar, Dist-Khordba, Odisba

EC=PI x N x R x S x LF
EC=80 x 377 x 250 x 1.5 x 1.25

= Rs. 1,41,37,500/-
Where,

EC -Environrnental Compensation in ~
PI = Pollution Index of industrial sector (taken 80 red category industries)
N = Number of days of violation took place (377 days i.e. 31.08.2022 to

13.07.2023 )
R =A factor in Rupees (~) for EC (Taken Rs.250/- as per CPCB recommendation)
S=Factor for scale of operation (Taken 1.5 a= for large category)
LF = Location factor (Taken 1.25)

Pollution Index (PD
The range of Pollution Index for Red, Orange and Green is 60 to 100, 41 to 59 and 21
to 40, respectively.
The following values of PI have been suggested in the CPCB report: -
Category Red Orange Green
PI 80 50 30

Wastewater generation is 602 KLD and it will be treated in 650 KLD STP Capacity, so
it is considered as red category project as per CPCB guidelines.
Nurn ber of days (N)
N, number of days for which violation took place is the period between the ?ay of
violation observed/due date of direction's compliance and the day of compliance
veri fled by Regional Office.
Factor in Rupees (R) . .

The minimum of 100 and maximum of 500 of factor in Rupees (R) mentioned In report
ofCPCB.
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Whereas, an Environmental Compensation of Rs.l,41,37,500/- «i.e. Rupees One Crore

Forty-One Lakh Thirty-Seven Thousand Five Hundred Only) was imposed upon you

vide our letter no. SEIAA-68/07 -2023 dt. 28.12.2023 and it was directed to reply by letter

or to appear/present in person or through authorized person in SElAA, Odisha Office

chamber within 15 days from date of receipt of show cause notice, why the environmental

compensation amount ofRs. 1,41,37,500/- shall not be collected from the builders for non-

compliance of EC conditions.

Whereas, based on the show case notice letter file no. SElAA-68/07 dt. 28.12.2023, the Sri

R. P. Das on behalf of Z Estates Pvt. Ltd. has submitted their reply through email dt.

10.01.2024 and requested to SElAA, Odisha to be present in person on 13.01.2024 but 13th

January 2024 as a Govt. Holiday (Second Saturday) hence, it was intimated the Project

Proponent (PP) that the meeting on 13th January 2024 is not possible and the next date will

be intimate you shortly. Accordingly, we intimated the PP to present in SEIAA, Odisha

office chamber and share their view on 03.02.2024. The Project Proponent Sri Tapan

Kumar Mohanty (Chief Managing Director, Z Estates Pvt. Ltd.), Sri Saty Jyoti Mohanty

(Director, Z Estates Pvt. Ltd) & Sri Partha Sarathi Panda (Deputy General Manager of Z

Estates Pvt. Ltd) were present physically at SEIAA, Odisha Officer, Chamber for hearing

of the case matter.

Whereas, the Authority heard the Sri Tapan Kumar Mohanty (Chief Managing Director, Z

Estates Pvt. Ltd.) stating that the 20% green belt is not achieved for Phase-I building because

the entire project is an integrated and interlink building & construction project of phase-I,

Phase -II & phase-III of Zl- Estates Pvt. Ltd. The Phase-I and Phase-II already completed

and Phase-III is under construction. The PP agreed that he has not achieved 20% green belt

for phase-I as there is no permanent boundary for phase-I for plantation in boundary area

and only avenue plantation was done there and also phase-III is under construction so there

is a chance of damage of tree species and the greenery will get disturbed. He also mentioned

in their letter that the green belt can be created by the PP where the phase wise construction

along with a permanent boundary wall is completed. Secondly, the Z Estates Pvt. Ltd. have

completed all set-up for the roof top solar heater but the same it is not working as the Z 1-

Residents' Welfare Association is not allowing to operate it due to some issues for pipeline
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connection from their side. After perusal of the order dt. 01.05.2023 of NGT and after .

detailed deliberation in the matter, the Authority decided the PP has not installation of Solar

Power Generation System for Phase-I and installation of Solar Heater operation is

incomplete which was required to be completed by 31.08.2022. Also, the PP has not

completed of Green Belt and Avenue Plantation over at least 20% of the site area as required

by the Environmental Clearance dated 16.08.2011 and committed by the PP by 31.08.2022.

It was incumbent upon PP to seek amendment ofEC conditions or time line for compliance

due to operational difficulties before due date i.e., 31.08.2022. Raising operational issues at

this stage is not acceptable. After detailed discussion in the matter the authority decided

that, the PP is required to submit the Environmental Compensation amount of

Rs. 1,41,37,5001- for violation of EC conditions.

Now, therefore in view of the above, it is hereby directed the Builders is required to deposit
the Environmental Compensation amounting of Rs.l,41,37,500/- (i.e. Rupees One Crore
Forty-One Lakh Thirty-Seven Thousand Five Hundred Only) in the UCO Bank
Account maintained at Secretariat Branch by FE & CC Department (Account No.
06640110075074, IFSC: UCBA0000664) and the copy of the same to be submitted at
SEIAA, Odisha within 15 days of issuance of this letter. In case of failure to do so legal
action may be initiated against you.

This issues with the approval of the Competent Authority.

Yours faithfully,

Copy to
1. The Collector & District Magistratel ADM, Khordha/Sub-Collector for his

information.
2. The Member Secretary, Odisha State Pollution Control Board, A-118, Nilakantha

Nagar, Unit-VIII, Bhubaneswar-75 1012 for his information.
3. The Director-cum-Special Secretary to Govt. Forest, Environment & Cc., Dept.

Govt. of Odisha, Bhubaneswar for his information.

~
~1t' l?

Member S cretary
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-3512840, Email:

seiaaodisha@gmail,com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change

under Environment (Protection) Act, 1986)

File No. SEIAA-68/07-2023

Dated '2.t1)e.cRa"nbRJr ~ffi .,

To
Sri Tapan Kumar Mohanty, MD
Mis. Z-Estates Pvt. Ltd.
M4/34, Acharya Vihar
Bhubaneswar-751013

DIRECTIONS UNDER SECTION-5 OF ENVIRONMENT (PROTECTION) ACT,
1986- SHOW CAUSE NOTICE THEREOF

Ref: Hon'ble NGT order dt. 01.05.2023 in O.A. No.1112022IEZ, on the matter of ZI-
Residents' Welfare Association Vrs Z- Estates Private Limited and Ors.

Sir/Madam,

With reference to the above cited subject, I am to inform you that a case has been

filed before the Hon'ble NGT, EZ, Kolkata in O.A. No.1 112022/ on the matter of Z 1-

Residents' Welfare Association Vrs Z- Estates Private Limited and Ors. The Hon'ble NGT

vide its order dt. 01.05.2023 have directed to SElAA, Odisha as follows:

1. The SElAA, Odisha, shall inspect the site in question within one month and verify

whether installation of Solar Power Generation System for Phase-I and installation

of Solar Heater which was required to be completed by 31.08.2022 as stated by the

Project Proponent, has been completed and if not, appropriate penalty shall be

imposed against the Project proponent and the same shall be recovered within two

months after giving him an opportunity of being heard.

11. The SElAA, Odisha, is further directed to determine Environmental Compensation

against the Project Proponent for failure to install the Solar System for energy

conservation to the extent of 5% of total power as required by the Environmental

Clearance (EC) conditions dated 16.08.2011 and action in this regard shall be taken

within two months after giving the Project Proponent an opportunity of being heard.
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111. With regard to completion of Green Belt and Avenue Plantation over at least 20%

the site area as required by the Environmental Clearance dated 16.08.2011, the

Committee constituted by the Tribunal is directed to re-visit the premises of the

Project Proponent and verify whether at least 20% of the Green Belt has been

achieved by the Project Proponent and if not, appropriate Environmental

Compensation shall be determined against the Project Proponent and the same shall

be recovered within two months after giving him an opportunity of being heard.

Accordingly, the Joint Committee comprising of the above-mentioned official had

visited the site on 13.07.2023 and observed the following and after details assessment the

SElAA, Odisha has calculated amount of Rs. 1,41,37,500/- for Environmental

Compensation against the Respondent Nos. 01 for non-compliance ofEC conditions.

NOW THEREFORE, in view of the above observation and in exercise of the powers

vested with SElAAA, Odisha under section-5 of the Environment (Protection) Act, 1986,

the Project Proponent/lessee Sri Tapan Kumar Mohanty is directed to reply by letter or to

appear/present in person or through authorized person in SEIAA, Odisha office chamber

within 15 days from the date of receipt of this show cause notice, why the environmental

clearance (Ee) amounting of Rs. Rs. 1,41,37,500/- for non-compliance of EC conditions

shall not be collected from him.

In the event of failure to comply with the above directions within the stipulated time frame,

action as deemed appropriate shall be initiated against the Project Proponent in accordance

with the provisions of the law.

Copy to
1. The Collector & District Magistrate/ADM, KhordhaiSub-Collector for his

information.
2. The Member Secretary, Odisha State Pollution Control Board, A-118, Nilakantha

Nagar, Unit-VIII, Bhubaneswar-75 1012 for his information.
3. The Director-cum-Special Secretary to Govt. Forest, Environment & CC., Dept.

Govt. of Odisha, Bhubaneswar for his information.

159
483



Inspection report of the Joint Committee visited on 13.07.2023, in the matter on
violation of conditions stipulated in the EC by the Builders Z-Estates Pvt. Ltd on
Construction of Housing colony and shopping mall (Phase-D at Kalarahanga, Patia,
Bhubaneswar.

As per the direction of the Hou'ble NGT, Eastern Zone, Kolkata order dated

01.05.2023 in O.A. No. 11120221EZ- Zl-Residents' Welfare Association Vrs Z- Estates

Private Limited and Ors, a joint committee has been constituted comprising of the

following members and the committee visited the project site on 13.07.2023:

1. Prof. (Dr.) B.K. Satapathy (Member, SEAC)

2. Dr. Rebati Kanta Mishra, Environmental Scientist, SPCB, Odisha

3. Dr. Chittaranjan Panda (Member, SEAC)

4. Dr. Pradeept Kumar Nayak, Environmental Scientist, SElAA, Odisha

In addition to the above committee members, the following representatives and villagers

were also present during the site visit: -

1. Sri Ashok Kumar Tripathy, lAS (Rtd.) Member/Representative, Zl-Welfare

Apartment Society

2. Sri Malay Panigrahi, MemberlRepresentative, Z l-Welfare Apartment Society

3. B. N. Panda MemberlRepresentative, Zl-Welfare Apartment Society

4. Sri Partha Sarathi Panda, Representative Z- Estates Private Limited

5. Sri Radhaprasad Das Representative Z- Estates Private Limited

As per direction, the Joint Committee to visit the site and examine the facts and submit

report on the following points:

1. The SEIAA, Odisha, shall inspect the site in question within one month and verify

whether installation of Solar Power Generation System for Phase-I and installation

of Solar Heater which was required to be completed by 31.08.2022 as stated by the

Project Proponent, has been completed and if not, appropriate penalty shall be

imposed against the Project proponent and the same shall be recovered within two

months after giving him an opportunity of being heard.

1
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11. The SElAA, Odisha, is further directed to determine Environmental Compensation

against the Project Proponent for failure to install the Solar System for energy

conservation to the extent of 5% of total power as required by the Environmental

Clearance (EC) conditions dated 16.08.2011 and action in this regard shall be taken

within two months after giving the Project Proponent an opportunity of being heard.

111. With regard to completion of Green Belt and Avenue Plantation over at least 20%

of the site area as required by the Environmental Clearance dated 16.08.2011, the

Committee constituted by the Tribunal is directed to re-visit the premises of the

Project Proponent and verify whether at least 20% of the Green Belt has been

achieved by the Project Proponent and if not, appropriate Environmental

Compensation shall be determined against the Project Proponent and the same shall

be recovered within two months after giving him an opportunity of being heard.

Accordingly, the Joint Committee comprising of the above-mentioned official had

visited the site on 13.07.2023 and observed the following after details assessment:

Overall Observation:

1. During site inspection the Committee has observed that the Phase-I project had

already been completed and people are staying there, and Phase-II project also

completed and people are staying there but the Phase-III project is under

construction. The Phase-I, II & III projects are integrated project in the same

campus with single boundary.

2. There is no use of Solar Power Generation System for Phase-I building only

installation of Solar Heater which were under process (i.e. some equipment's for

connection of Solar Heaters are installed in the roof top but not completed and not

operational during the time of visit) which was required to be completed by

31.08.2022 as committed by the Project Proponent, and not completed as verified

by the committee during the joint visit.

3. As the Project Proponent has not installed any Solar Power Generation System i.e

Solar streetlight and Solar Heater etc and nothing operational, the Solar System for
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energy conservation to the extent of 5% of total power as required by the

Environmental Clearance (EC) conditions dated 16.08.2011 is not complied by the

Project Proponent as observed by the Joint Committee.

4. Initially, EC was issued by SEIAA, Odisha vide letter no. 433/SEIAA dt.

16.08.2011 where it was mentioned that the plot area is 1,05,962.07 sqm, total

built-up area 2,44,092.73 sqrn and condition given in EC letter for plantation that-

green belt & avenue plantation of trees should be at least 20% and shall be done

using native tree species/plants improving greenery. EC obtained for entire project

and nowhere, it is mentioned that EC granted for Phase-lor Phase-II etc.

5. The EC amended by SEIAA; Odisha vide letter no. 827/SEIAA dt. 23.02.2016

where the plot area was revised 1,05,962.07 sqm to 1,23,717 sqrn (i.e, Phase-I +
Phase-II) and built-up area revised to 2,44,092.73 sqrn to 1,85,904.880sqm. (i.e.,

for phase-I + Phase-II).

6. Finally, EC obtained from SEIAA, Odisha vide letter no. 79911SEIAA dt.

17.03.2020 where it was mentioned that the plot area for Phase-I & Phase -IT is

1,23,717 sqm and total built-up area is 73,968.9 sqm (Phase-I) and 1,11,945.98

sqm (Phase-II), provision for green belt-30,929.22 sqm (i.e. for Phase-I & Phase-

II). Similarly, total plot area for Phase-III is 17,873.23 sqm and Built-up area

2,09,960.21 sqm, green belt area provision is 20,922.87 sqm.

7. As per the site visit and Google earth map KML file it reveals that there is no

separate boundary for phase-I, Phase-II and Phase-III. The green-belt of Phase-I is

approximately 9000 sqm. area Phase-II it is approximately 11000 sqm. area and in

together it is 20,000 sqm. (Phase-I & Phase-II). But in EC letter issued vide letter

no. 79911SEIAA dt. 17.03.2020 was mentioned that the green belt- area shall be

30,929.22 sqm (i.e. for Phase-I & Phase-II) which is not complied by the Project

Proponent. The Green belt and Avenue Plantations are available and shown by the

Project Proponent during joint visit revealed that the tree species are planted only

adjacent to boundary wall of project area and rest of the area with lawns and some

decorated plant. Tree species are very less with comparison to lawns area including
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ornamental and decorated plant. During joint visit Zl-Residents' Welfare

Association members informed that they want to remove some tree species planted

in the lawn area as there is an underground basement parking and green belt i.e.

lawn was developed over the underground basement parking thus, there may be

chances of cracking the basement, so they want to remove the planted tree.

Environmental Compensation

Overall, the committee observed that this is a case of violation of EC conditions and the

project proponent has failed in their commitments to comply EC conditions on 31.08.2023

i.e. Green beltIPlantation and Solar System for energy conservation to the extent of 5% of

total power through solar water heater and Solar Power Generation System for its use etc.

Hence, the environmental compensation has been calculated as below:

Environment Compensation to be levied for various violation by Industrial Units: -

In absence of any formula for calculation of Environment Compensation due to
violation of EC conditions for building and construction project. The committee adopted
the CPCB formula applicable for environmental compensation for the industries is
calculated, following below formula:

EC=PI x N x R x S x LF

EC=80 x 377 x 250 x 1.5 x 1.25 = Rs. 1,41,37,500/-

Where,

EC is Environmental Compensation in <
PI = Pollution Index of industrial sector (taken 80 red category industries)
N = Number of days of violation took place (377 days i.e. 31.08.2022 to 13.07.2023)
R = A factor in Rupees «) for EC (Taken Rs.250/- as per CPCB recommendation)
S=Factor for scale of operation (Taken 1.5 a= for large category)
LF = Location factor (Taken 1.25)

Pollution Index (PI)

The range of Pollution Index for Red, Orange and Green is 60 to 100,41 to 59 and 21 to
40, respectively.

The following values of PI have been suggested in the CPCB report: -
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I~~ange I~een
Wastewater generation is 602 KLD and it will be treated in 650 KLD STP Capacity, so it
is considered as Red category project as per CPCB guidelines.

Number of days (N)

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction's compliance and the day of compliance verified
by Regional Office.

Factor in Rupees (R)

The minimum of 100 and maximum of 500 of factor in Rupees (R) mentioned in report
ofCPCB.

Recommendation of the Committee

The Project proponent shall deposit the above-mentioned amounting ofRs. 1,41,37,500/-

to Forest, Environment & CC Dept., Govt. Odisha and that amount to be used for remedial

measure for Plantation and installation of Solar light & Solar Heater of Z-l Building.

Prof (Dr.) B. Satpathy
(Member, SEAC)

Dr.pra~:~~
Environmental Scientist, SEIAA, Odisha

Dr. Chittaranjan Panda
(Member, SEAC)

Dr.Rebtr:~,'lA)-v:5
Environmental Scientist, SPCB, Odisha
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f- **: cswa@nic.in

Governmont of lndia
Ministry of Jal Shakti
Oeparlment of Water Resources, RD & GR
Central Ground Wator Authority
18/11, Jamnagar House, Mansingh Road
New Delhi - '1100'11

E-mail; cowa@nic.in

Cctq

No. NGT(EZ)/M A 1 51 2024(0 A 1 1 I 2022) 3s?
To,

Th int Director/ Scientist 'D'
mpliance and Monitoring Division

Dated 2 0 AU6 2021

(Vinod Kumar Dhaundiyal)
Administrator

L--J ry
(Vinod Kumar Dhaundiyal)

Administrator

.Co
Ministry of Environment, Forest and Climate Change,
lndira Paryavaran Bhavan,
Jor Bagh Road, Aliganj,
New Delhi -110003.

Sub: Misc. Application No. 15 of 2024 in OA No. 11 of 2022 titled '21 Residents
Welfare Association Vs. M/s Z Estate Private Limited' for compliance of directions
issued by the Hon'ble NGT (EZ) vide order dated 01.05.2023-reg.

Sir,
Hon'ble Tribunal vide para a8(F) of the order dated 01.05.2023 in OA No. 11 of

2022 in the matter of 21 Residents welfare Association Vs. M/s z Estate private Limited
& Ors. directed CGWB to determine the penalty for violations with regard to recharge of
borewells and their pits as committed by the Project Proponent and hereafter remver the
same from the Project Proponent within two months after giving
him an opportunity of being heard.

ln Pursuance to Hon'ble Tribunal Order dated 0'1.05.2024, project site was
inspected by Central Ground Water Board, SER, Bhubaneswar and it was found that
recharge structures constructed by the Project Proponent are not maintained properly.

Accordingly, Penalty of Rs. 2,00,000/- was imposed on project proponent
vide lefter No. CGWA-21/19/2021-CGWA-Paft 1-441 dated 03.08.2025 (copy enclosed).

Project Proponent deposited the same in Bharatkosh vide Transaction Ref.No.
1 307240008489 dated 1 3.07.2024 (copy enclosed).

Above facts are also being produced in counter reply of CGWB in MA 15 ot 2024
before Hon'ble Tribunal. This is for your kind information please.

This issues with the approval of Competent Authority.

Yours faithfully

Encl: As above dd6J 24 8

t/t**Copy to:
'1. The Regional Director, CGWB, SER, Bhubaneswar. lon

to24'
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